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PARLIAMENT OF INDIA
Thursday, 11th October, 1851

The House met at Nine of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Short Notice Questions and Answers
VOLUNTARY DISCLOSURES OF INCOME

Shri Jnani Ram: Will the Minister
of Finance be pleased to state:

_(a) whether the period of voluntary
disclosure of ipcome has been extend-
ed beyond 30th September, 1951;

(b) if so0, upto what datg; and

(¢) the disclosures, if ény,' durin
the month of September 1851? R

The Minister of State for Finance
(Shri Tyagi): (a) and (b). No. In
view, however, of the large number of
requests received from various cen-
tres to extend the time limit, the Gov-
ernment have decided to allow one
more day, namely, October 22, when
Income-tax Officers will receive dip-
closure applications from assessees.

fc) Exact figures regarding num-
ber and amount of disclosures during
Scotember are not vet available. The
total number- of disclosures reported
for the month of September had
reached 4070 involving an amount of
Rs. 12.9 crorés. Reports received up-
to 5th October, 1951 show that the
total number of disclosures including
egrlier months is 5431 involving an
amount of about 19.76 crores. Re-
ports from mofussil areas not yet
recetved may Increase this amount
still further. These figures do not
include the income involved in
about 300 cases in which the assessees

307 PSD

2098

have announced their intention to
disclose but have not yet furnished
actual figures.

[ ]
Shri Jnami Ram: May [ know if
these cases include those reported to
the Investigation Commission?

Shri Tyagi: No, Sir.

Shri Kesava Rae: May I know whe-
ther it is « fact that assessees have
asked for extension of time?

Shri Tyagi: | have received many
requests from intending declarants
that I may extend the time so that
they may know the exact figures of
their accounts to be declared.

Shri  Chattopadhyay: From which
State has the response been so Igr
the highest” .

Shrli Tyagi: Thc response from the
U.P. has been the highest.

Shri A. C. Guha: Is it the highest as
regards the number only or as regards
the amount also?

Shri Tyagi: I do not exactly know
the number but the amount has
re:;ched about Rs. 6 crores from the
U.P.

Shri Chattopadhyay: What is the
total expectation of income which is
to be got {rom these disclosures?

Shri Tyagl: As these disclosures
also includes certain refund amounts
which have to be made and also
some intangible incomes which had
already been texed in the past
but not allowed to be brought
into the accounts, that will also be
accounted for, So my expectation is
that at least Rs. § crores may be the
net income-tax revenue.

Shri Rathnaswamy: Will the Gov-
ernment be pleased to placé on the
Table of the House a statement show-
ing the income in the various States
so far disclosed? -

Shri Tyagl: Yes, Sir,
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Shri Shiv Charan Lal: May 1 know
if Aligarh District has given the
highest return in U.P.?

Shri Tyagi: I cannot exactly say
whether my hon. friend’s district has
been the highest but it has given a
substantial amount,

Shri Chattopadhyay: May I know
what is the highest income that has
been disclosed so far?

Shri Tyagi: I am not quite sure,
but one of the assessees was negotiat-
ing with me for a sum of over Rs.
1 crore.

Shri Kamath: What were the con-
siderations that led, the Minister to
grant only one day’s extension and
not more? Is this absolutely final
or will it be reconsidered?

Shri Tyagl: There is no question of
reconsidering the extension of a day.
This one day was flxed because there
was a persistent demand from ajl
sides of the country for extension of
this period but I could not extend
any further because my normal work
was suffering. I therefore decided to
give them a chance to make up their
minds by the 22nd October, on which
date the Central Board of Revenue
have issued instructions that all these
d;{:larations will be received in the
offices.

Shri Jnani Ram: May I know if the
Government is satisfied with all these
disclosures? If not, are they going
to reopen any of the cases?

Shri Tyagl: No, Sir; in fact this
scheme was taken up because the
Government felt that the law was so
prohibitive that it prevented people
from giving these disclosures; there
was a larger penalty a&nd fear of pro-
secution. Persons who had evaded
their income from income-tax in the
past were afraid of coming forward
with their declarations. With a view
to enable them to come forward with
honest declarations. this drive was
gtarbed just to help them to come
into the field fearlessly but this can-
not be repeated again. Those who
do not take advantage of this final
date, 22nd October, will, I am sure
regret their mistake.

Shri A. C. Guha: Is the Government
satisfled that the disclosures made
are correct figures? Are there also
some hidden incomes behind the dis-
closures?

Shri Tyagl: These questions came
off and on during the period of this
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drive and instructions were sent to
the Income-tax officers to take such
declarations as correct against which
we had no proof Btherwise provided
that if and when in future we have
some other information as to  the
incorrectness of thesc declarations, the
information received in the future will
be taken up according to law and that
no concession will be given on this
future information,

Shri Rathnaswamy: May I know
what are the various steps that were
taken and proposed to be taken by
Government to assess the real income
which went underground?

Shri Tyagl: It is very difficult be-
cause Government had no hand in
these incomes which have gone under-
ground and therefore, it is not possible
for the Government to make an assess-
ment of the incomes which have gone
underground.

Dr; M. M. Das: May I know whe-
ther the disclosures, so made are by
private individuals or by corporate
bodies also?. ’

Shri Tyagl: It is mostly private
persons but sometimes also by per-
sons holding officeg in corporate bodies
as Directors and Managing Directors.
I think in such cases there may be
disclosureg on behalf of the corporate
bodies too.

Shri Chattopadhyay: May I know
what steps have been taken by Gov-
ernment where they find that the
disclosures are obviously incorrect?

Shri Tyagi: The disclosures are
examined in the light of incomes
these assesses have been earning 1n
the past years. If the disclosures are
in accordance with the average of
their incomes in the past, it is spread
over a few years as the declarants’
announced incomes of the assessing
periods and those figures are judged
with the previous accounts they have
submitted and in cases where it Iis
tound that the disclosure is not com-
plete, the penalty is not wiped off
altogether but there is a partial enal-
ty. In such cases prosecution Is not
resorted to.

Shri A. C. Guha: What is generally
the period that is covered by these
disclosures?

Shri Tyagi: It varies from assessee
to assessee; They have given figures
upto 5 or 6 years but in very few
cases long terms had beéen given. In
most of the cases it is 2 or 3 years.

Shri R. Velayudhan: May I know
for what purpose this tainted money
will be spent by Government?
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Shri Tyagi: The Income-tax realis-
ed out of these disclosures will go to
the Consolidated Fund of India.

Shri Sonavane: May I know what
steps Government are taking or have
already taken to prevent such sup-
pression of income hereatter?

Shri Tyagl: The Income-tax law is
there. Whenever there are such eva-
sions, the penalty clauses of the
Income-tax law will be applied.

" Mr. Deputy-Speaker: Next ques-
on.

Shri Sonavane: Does this not en-
courage tax evasion......

Mr. Deputy-Speaker; Order, order;
I have called the next question. We
have spent 10 minuteg over this.

The Minister of Works, Production
and Supply (Shri Gadgll): I am very
glad that this will be the last question
that my hon. friend will ask.

PAMPHLET ENTITLED “CORRUPTION IN
CcCPwWD"

Shri Sidhva: Will the Minister of
Works, Production and Supply be
pleased to state:

(a) Whether the attention of the
Government has been drawn to a
pamphlet “Corruption in CP.W.D.”;

(b) I so whether what is stated
therein is correct;

(c) whether any enquiry has been
made; and

(d) who is the author of this pam-
phlet?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) VYes.

(b) and (c¢) I lay on the Table of
the House a statement dealing with
the various cases mentioned in the
pamphlet.

(d) The author of this pamphlet,
Mr. Mohinder Singh Kalsy, was em-
ployed as a temporary Overseer in the
Central Public Works Deparment but
hig services were terminated for in-
subordination and for making false
and wild accusations against his senior
officers, It is understood that he was
previously employed in the Punjab
Public Works Department from where
also he was removed from service for
the same reasons.
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STATEMENT

Statement dealing with the
various items mentioned in the
pamphlet entitled, “Corruption
in  the Central Public Works
Department”.

(1) Cartage of wmaterials Case
of ‘D' Division (1946):—

Two officers viz,, the S.D.O. and
the Section Officer, were alleged
to be involved in over-payment to .
a contractor for the construction
of Clerks’ quarters in Lodi Road
in the year 1947. The case was
investigated by the Special Pqlice
Establishment and both the Gov-
ernment employees were prosecut-
ed in a Court,of Law, but were
honourably acquitted in 1948 by
the East Punjab Special Tribunal.
The services of the Overseer who
was employed in a purely tem-
porary capacity were however
terminated but the $.D.O. was re-
instated in service.

(2) Bribery Case of ‘D’ Division
(1947) :—

This case relates to the cons-
truction of some flats in Lodi
Road. It was complained that the
work had not been done accord-
ing to specifications. An Officer
of the M.E.S. was deputed for ex-
amining the samples of materials
used in the work and he found that
the work done was below specifica-
tions. The Special Police Establi-
shment who Investigated the case
challaned in a Court of Law,
officers of the Central Public
Works Department viz,, 1 S.D.O.
and 3 Section Officers. one of
whom absconded to Pakistan, as
did also the Contractor. The offi-
cers were suspended. The con~
tractor was sentenced by the
court, as also one of the two Sec-
tion Officers. The court acquitted
the S.D.O. and the remaining Sec-
tion Officer. The Section Officer
who was gonvicted by the lower
court was later on acquitted by
the Sessions Judge in appeal. All
the 3 officers were reinstated in
service. After reinstatement, the
explanations of the 3 officers were
called for and it was held that
there was no case for departmen-
tal action being taken against

them.
(3) Office ‘K’ Block Cases
(1045):—

On account of defective work in
the construction of ‘K’ Block, &
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ecortion of the building collapsed
furing 1944-45. On a close exa-
mination of the building by the 2
chief Engineers. it was found that
the building as constructed was
below standard. The Executive
Engineer, the S.D.0. and the con-
tractor connected with the case
were prosecuted. The Court ac-
quited the officer and departmen-
tal proceedings were initiated
against them. The Superintend-
ing Engineer involved in the case
velonged to a State Government
at whose disposal his services
nad been replated. The State
Government were, therefore, re-
quested to take necessary action
against him. The State Govern-
mwent conducted a departmental
enquiry against fhe Superintend-
ing Engineer but did not consider
any charge ag adequately estab-
lished against him to justify action
being taken. The Executive

Engineer was involved in another

case also in which, after a depart-
mental enquiry held under the
rules, he was dismissed from
service. No further action against
him was, therefure, called for.
No action could be taken against
the S.D.O. concerned as he had
left for Pakistan.

With regard to the Contractor,
all his payments were stopped.

(4) Ajmer Central Division
(Labour Dues) Case (1948):—

A complaint was received from
the labourers of the Depli Sub-
Division of the C.P.W.D. that the
S.D.O. 'had misappropriated and
embezzled Government money.
The S.D.O. was placed under
suspension and the case was hand-
ed over to the Special Police
Establishment for investigation.
The Police prosecuted the S.D.O.
in a Court of Law which convicted
and sentenced him to undergo 2
years’ RI. and to- pay.a fine of
Rs. 15,000/~ The SD.O. pre-
ferred an appeal in the Court of
the Sessions Judge, who allowed
that appeal and set @%side the
orders of the lower court. The
S.D.0. was thereupon reinstated
in service, but was reverted to
the post of Section Officer under
the rules.

- (5) Ajmer. Central
(Banas Bridge) Case:—

. This case was taken up by the
Special Police Establishment in
1648 and all documents required
by Police authorities were duly
made available to them by the
Central Public Works Department.
The Police still appear to

{nvestigating intg the matter.

Division

11 OCTOBER 1951

{6) Horticultural Operations

‘Tan’ Cuse (1948):—

An 8.D.0. of the Horticultural
Operations was alleged to have
entered  info c¢riminal conspiracy
with the contractors with the ob-
ject of defrauding Government of
money by fictitiously showing Tan
naving beern spread on Tan Rides
on the Southern Ridge, New Delhi
to a larger extent than was actual-
ly done. The S.D.O. in question
was suspended from service and
prosecuted in a court of law. but
he was acquitted. Since the court
arquitted him., he was reinstated
in service. The contractors who
were also prosecuted in the court,
were acquitted.

(7) Allahabad
(1947):—

The Special Police Establish-
ment investigated a case of alleged
criminal breach of irust in respect
of Government money spent on
the work of maintenance and re-
pairs to the R.A/F. Domestic and
Technical Buildings at Bamrauli,
Allahabad and prosecuted the
Executive Engineer, the S.D.O.
and 2 Section Officers in a Court
of law. All the officers except the
Executive Engineer were suspend-
ed from service. At his request
the Executive Engineer was asked
to go on leave. All the accused
officials Were acquitted honoura-
bly by the court and reinstated in
service,

It has been alleged that an
Executive Engineer reported this
case to the Special Police Establish-
ment and he ~ was reverted as
Assistant Engineer on this account
and consequently he resigned.
This is incorrect. The Executive
Engineer concerned was reverted

Division  Case

as Assistant Engineer as he was-

found unsuitable even for confir-
mation as Agsistant Engineer In
Class I1 Service by the Depart-
mental Promotion Committee, He
resigned from the CP.W.D. be-
cause he got what he considered
a betier appointment elsewhere.

(8) ‘B’ Division Case (1948-49):—

On a charge of misappropriation
of Government material and fic-
titious payment to the labour and
irregularities -in the maintenance
of accounts, 2 8.D.0Os,, :1 Section
Officer and 2 Accounts Clerks of
the Central..P.W.D, were ., sus-
pended from:* Servicé. The case
was invegtizated by the Special
Police Esiablishment who prose-
cuted one S.D.O. and one Section
Officer in a Court of Law but did

Oral Answers 2104
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not consider it advisable to pro-
ceed against the remalning offt-
clals, who were reinstated in
service. The Court acquitted both
the 8.D.0. and the Section Officer
and they were accordingly reins-
tated in service.

(9) Bricks and Coal Cases of
former  Special Division No,
1 (1944):—

This case relates to payment
having been made for Inferior
quality of bricks and excess issue
of coal to the contractors in the
former Special Division No. I of
the Central P.W.D. The Execu-
tive Engineer and the 8.D.0.
connected with the case have been
charge-sheeted departmentally and
the case Is under the conside-
ration of Government. Anather
S.D.0. who was involved in the
case has since retired and action
is being taken against him to
withhold his pension. The Ac-
countant General, Central Re-
venues, has been asked to take
necessary departmental action
against the Accountant concerned.
The case against the Section Offi-
cer is under investigetion.

(10) Timber Case of Former
Construction Division (1945):—

This case relategs to shortage
of timber which occurred in the
late temporary construction Divi-
sion No. 1II of the C.P.W.D. during
the period from November, 1943
to September 1944. A complaint
was made to the Special Police
Establishment that Government
timber had been sold by the
S.D.0. concerned. The Special
Police Establishment investigated
the matter and have now come
to the conclusion that only depart-
mental action should be taken
against the S.D.0., as the evi-
dence against him is not strong
enough to YIstify his prosecution
in a court of law. Necessary de-
partmental proceedings are acgor-
dingly being drawn up against
the official.

(11) Services Division Case
(1948) :—

Allegations were made against
the S.D.O. and the Section officer
of the Services Division of the
CP.W.D. for—
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(b) making payment to a con-
tractor for the supply of
Stone Ballast, Stone grit and
Bajri, etc,, which was not
ac&ually supplied by him;
an

(c) making payment in respect
of work on temporary barracks
and making an entry in the
measurement book to this
effect, which was not actually
executed by the contractor
concerned.

The S.D.0. and the Section Offi-
cer were suspended from service.
The case regarding item (a)
abeve was handed over to the
Special Police Establishment who

suggested departmental action

against the officers as there was
not sufficient material against

them to secure their conviction in
the -Law Court. A departmental

investigation took place and it was
decided that no charges could be
established against the officiuls
so far as this allegation wag con-
cerned.

With regard to items (b) and
(c) above, both the S$D.O. and
the Section Officer were charge-.

-sheeted departmentally and as a

result thereof, the S.D.O. was
demoted to the grade of Section
Officer and his pay as Section Offl-

cer has been reduced by withdraw-

ing 2 Increments already granted
to him. As regards the Section
Officer, it was found that he was
engaged in doing private contract
work during the period of sus-
pension. His services have accord-
ingly been terminated without

paying him any subsistence
allowance from the time it came

to notice that he was engaged in
carrying on private business.

The Executive Engineer of the
Division was not to blame in this
case.

(12) Petrol Case of ‘D’ Division
(19044-45) :—

This case ig being investigated
by the Special Police Establish;
ment who have taken possession’
of the records of the case. The
report of the Special Police fis
awaited.

(13) Water Charges recovery

case of ‘D’ Division (1944-45):—

men belonging to the C.P.W.D. On receipt of a complaint in
to a contrgictor and sharing May 1949 to the effect that a sum
the profits and for throwing of Rs. 15,502/- representing the
some quantity of the Bitumen amount of recovery made from a
in the. jungle instead of using contractor on account of cost of
it properly; unfiltered water issued in respect

(a) selling 400 drums of Bitu-
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of Lodi Road project, was being
refunded by the C.P.W.D. on the
ground that no water was actually
supplied, a report was called for
from the Chief Engineer. It was
reported by him that no water
was actually supplied to the con-
tractor by the C.P.W.D. but at the
instance of the Ministry, the Chief
Engineer has issued orders for
the provisional recovery of the
requisite amounts from all the
contractors working on the project
and a sum of Rs. 2,25.400/4 has
been recovered. It is understood
that the case is being investigated
by the Special Police Establish-
ment and the result of the investi-
gation is awaited. Departmental
enquiry is also in progress.

(14) Switches’ Cdse of Mechani-

cal and  Workshop Division
(1951):—
This case relates to alleged

replacement of switches by the
Store-keeper in collusion with the
Assistant Store-keeper. Both
these officials have been suspended
from service. The Stores are
being accounted for and checked,
and the Investigating Officer’s re-
port on the subject is awaited.

(15) Nursery Case of ‘D' Divi-
sion (1950):—

This case relates to alleged high
rates of payments made to the
contractor. The matter was inves-
tigated by the Special Police
Establishment, but was dropped by
them for lack of evidence and
material on record.

(18) 'F Division Case (1946):-—

It has not been possible to
relate this to any case on our
records.

(17) Mint  Division
Cose (1948-49): —

The Special Police Establishment
investizated allegations against
the §.D.O. of the Mint Division,
CP.W.D. at Calcutta, regarding
receipt of illegal gratification from
Messrs. Burn McIntosh and Co..
Calcutta. during the year 1941-42,
ahen they were entrusted with
the construction of the Mercantile.
Marine House, Calcutta. The Spe-
cial Police Establishment suggest-
ed that departmental action should
be taken against the S§.D.O.
Departmental investigation was
accordingly started against the
officer, but il was held that there
was no proof in support of the
allegation referred to above. How-
ever, the question .whether his
promotion could be withheld on

Calcutta
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account of suspicion is under con-
sideration.

(18) Delhi  Aviation  Division
Cases (1943):—
1. Providing Domestic Water

Supply at Job 141 (Bahadurgarh
Aerodrome).

Wellg Case. The {facts of this
case are briefly that payment was
made for three wells on the basis
that they had been sunk to 80’
depth when in fact, they had only
been sunk to depths of 65’ 6”, 66’
2" and 36' 6”. The principal
accused in the case were the
Executive Engineer who counter-
signed the bill, and the S.D.O.

who check-measured the work
and certified that it had been
carried out according to draw-

ings and specifications. The
Executive Engineer, however, re-
tired from service in 1943 and no
action was possible against him
under the rules. It was decided
that departmental action should
be taken against the S.D.O. con-
cerned, Necessary papers are ac-
cordingly being obtained from the
Special Police Establishment who
investigated the case originally,
for taking further action.

II. Technical Buildings Job 141.

(A) Hangarettes' Case. The Spe-
cial Police Establishment investi-
gated this case which related to
alleged over-payments for the work
of construction of hangarettes at
the Bahadurgarh Aerodrome in
the Rohtak District. The Special
Police Establishment came to the
conclusion that no criminal prose-
cution was possible in this case
but that departmental action
should be taken against the S.D.O.
In order to charge-sheet the official,
the Special Police Establishment
have been requested to make
available the relevant documents
which they took away during the
investigation of the case.

(B) Percentage Case.

(C) Cycle Shed Case.

(D) Sick Quarters, Passage Case.
(E) Chhajia Case.

(F) Additional items other than
building case.

(G) Battery Charging Room Case,
(H) Parachute Store Case. |

(I) Painting Building numbers
case.
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(J) Unsecured advance to con-
tractor case.

(K) Double handling of ballast
and stone case.

(L) Levelling ground Case.
(M) Red bajri Case.

All the above cases appear to
be of a minor nature and have not
been dealt with in the Central
Office. It is hardly necessary at
this stage, to attempt to trace
them, even if it were possible,
from the divisional records.

II1. Construction of aerodromes
at Palam (Job 138), Gurgaon (Job
140), and Bahadurgarh Runways
(Job 141) (1942-43):—

No records relating to this case
is traceable in this Ministry.

(18) Jammu  Pathankot Road
Case (1948);—

An anonymous complaint was
received in connection with the
award of works on Jammu-
Pathankot Road, to contractors,
at alleged higher rates. Detailed
enquiries into the matter have
been mmade and it has been found
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that the allegations are baseless.
The Chief Engineer has. however,
been asked to clarity certain
points and his report is awaited.
(20) Timarpur Clerks’ and Peons’
Quarters Case (1850-51):—

There was no travesty of facts
in the reply given to question No.
4740 asked by Shri M. L. Dwivedi
in Parliament. The quarters
at Timarpur were inspected by the
Superintending Engineer of the
CP.W.DD. and no serious defects
in the construction were noticed.
However, for the wrong placing of
the reinforcement, the S.D.0O. and
the Section Officer were charge-
sheeted and it has been decided
to censure the sS.D.O. for neglect
of duty and to withhold one incre-
ment in the pay of the Section
Officer.

(21) Other Construction Works
in Delhi (1947-51):—

As no specific cases have been
mentioned, it is not possible to
offer any remarks.

An Hon, Member: No

tary?
Shri Gadgil: No supplementary.
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CORRIGENDA
to
i,he Parliamentary Debates (Part II—Other than Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

‘(1) Col. 3193, line 10 for “Act, 1151" read ‘‘Act, 1951"
2. No. 2, dated the 238th September, 1951,—
~ (1) Col. 3260, line 18 for “set” read ‘“sat”.
3. No. 3, dated the 26th September, 1951,—
aay e ofif Udge i1 2y S ee Olji Upm ia g y¥ glgy PV 10 daio (i)

(ii) wmr 3¥es, dfe 93 & “qad”’ ¥ sqra qr qr@’’ 93
4. No. 4, dated thy 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” read
SHORT NOTICE QUESTION".

(ii) W 3¥%e, qfer 23 & “z@ wwAN” & eqra 9T “gizw #HA” 7
5. No. 6, dated the 29th September, 1951,—

(i) Col. 3802, line 19 from bottom for “rent for occupation of houses™ rea:
“damages for the occupation’,

No. 7. dated the 1st Octnber, 1951,—-
(i) Col. 395%ne 16 omit “a”.
7. No. 8, datede 3rd October, 1951~

(i) Lo1T L& for existing line 19 read “it has been made out that pre-censor-",
after existing line 40 insert ‘“‘permanent period to the hands of the"
and delete line 43.

8. No. 9, dated the 4th October, 1951,—

(1) Col. 4153 last line, for “L.P.C.” read “I.P.C.".
(ii) Col. 4188, for existing line 18 from bottom read ‘“cular case by that
experience and I”,

9. No. 10, dated the S5th October, 1951,—
(i) wrr ¥3¢e, sfery qfer & “dfeam's oy “dfeorgn” of |

(ii) Col. 4346, line 4 from bottom after “years” ipnsert “ago”.
10. No. 11, dated the 6th October, 1951, — -
(f) Col. 4418, line 26 for “stituted” read *“substituted’’.
. (4l) Col. 4460 after line 27 insert “ages etc.”
iif) Col. 4523, line 19 from Bottdm for “Cognizilibity” read “Cognizanlity™
xjv) Col. 4824, line 11 for “Cognizilibity” read “Cognizability".

. ‘No. 12, dated the 11th October, 1951,—
() Col. 4694, for existing lines 7-9 read “given to Shri Acchru Ram's case. ..

Shri Kamath: 1 am sorry it is a very ignorant imputation........
{iiy Cnl 4771 for evisting line 35 rend “number of fractors 1o he nroduced”



(ii)
12. No. 13, dated the 12th October, 1951,—
(i) Col. 11;11743 after line 5 insert “(No Questions—Part I not Published)” as 1. 4

(ii) Col. 4844 in line 32 for “Khwaja Inait Ullah: May I point” read "Sbrl
Jhuajhunwala. I just want”,

13. N.. 14, dated the 15th October, 1951,—
(1} Col. 4913, line 13 from bottom for *(Sidhva ) read *(Shri Sidhva)”.

(ii) CIURAUT i 2 & “fY8” & w97 ¢ 18 " ﬁ \

(iff) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall
be disqualified for being chosen as and for being"”.

14. No. 15, dated the 16th October, 1951,—

(1) Col. 5083, for existing line 34 read “for the industrial development of
our country”.

(if) Col. 5128 in line 5 from bottom after “to” insert “give to”,



THE

PARLIAMENTARY DEBATES

(Part II—Proceeings other than Questions and Answers.)
OFFICIAL REPORT

15 ,
PARLIAMENT OF INDIA
Thursday, 11th October, 1951

The House met at Nine of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-12 AM.

LEAVE OF ABSENCE FROM
THE HOUSE

Mr. Deputy-Speaker:  Before the
House proceeds with any other busi-
ness, I would like to inform hon.
Members that Shri Ramprasad Potal
has requested for leave of absence
under article 101(4) of the Consti-
tution till the end of the current ses-

sion as he is unwell.
Leave was granted.

PAPERS LAID ON THE TABLE

SUPPLEMENTARY STATEMENT SHOWING
ACTION TAKEN ON ASSURANCES AND
UNDERTAKINGS GIVEN DURING
FOURTH SESSION

The Minister of Staie for Parlia-
mentary Affairs (Shri Satva Narayan
Sinha): I beg to lay on the T'able a sup-
plementary statement showing the
action taken by the Government on
various assurances, promises and un-
dertakings given during the Fourth
Session of Parliament, 1951. [See
Appendix XII, annexure No. 3]

REPORT OF THE Fium ENQUIRY Com-
MITTEE
Shri Satya Narayan Sinha: I beg to
lay on the Table a copy of the Re-
port of the Film Enauiry Committee,
1951. [Placed in Library. See No.
IV. G(a) 3(5)]

4618

FirsT Rrrorr or U.P.S.C. TOGETHER
WITH MEMORANDUM PRESCRIBED,

The Minister of Home Affatrs (Shr)
Rajagopalachari): 1 lay on the Table
the First Report of the Union Pub})lj
Service Commission for the peri
ending 31st March 1951, together with
the memorandum prescribed under
article 323 (1) of the Constitution,
[Placed in Library. See No. IV. B(52)}

MOTIONS RE DELIMITATION OF
CONSTITUENCIES ORDERS, 1951
—concld.

Mr. Deputy-Speaker: The House
will now proceed with the discussion
on the motions moved on the 6th
October 1951, for modification of De-
limitation of Council Constituencies
Orders, 1951 made by the President.

Councll Constituencies Orders

Shri Kamath (Madhya Pradesh):
Before the House plunges into busi-
ness, it would be as well for us te
know how we stand with regard to th¢
duration of the session. It was an
nounced by the Leader of the Houm
last week that today would be i
last date of the sessfon. But, appa
rently the list of business shows tha
we cannot get through all this busi
ness in one day.

Shri Naziruddin Ahmad (West Ben
gal): Why not?

Shri Kamath: Not humanly possi-
ble. Therefore, I would request the
Leader of thre House to throw some
light on this so as to enable us to
adjust our future programme,

Mr. Deputy-Speaker: The Leader of
the House will consider this and be-
fore evening some statement will be
made.

The House will now proceed with
the discussion on the Delimitation
Motions.
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[Mr. Deputy-Speaker)

1 shall take up Bihar First. Have
they come to any arrangement?

BiHarR ORDER

‘Dr. Ambedkar (Bombay): I had a
meeting with several Members who
have tabled amendment motions to
my main motion with regard to the
Constituencies Orders issued by the
President. The arrangement arrived
al is this. Out of list 4, I accept
amendment No. 6, parts 1 and 2
(amendment moved by Shaikh Mohi-
Kiddin and Mr, Kshudiram Mahata).

Mr. Deputy-Speaker: I understand
“there are only two parts. The Hon.
Minlster is accepting both the parts?

! Dr. Ambedkar: Anyhow, 1 would
Jike to particularise the parts; I accept
warts 1 and 2.

Mr. Deputy-Speaker:
with respect to Bihar?

Dr. Ambedkar: Yes.

‘Mr. Depuiy-Speaker: 1 shall put it
‘to the House. Any other hon. Mem-
bers wanting to speak?

Shri Syamnandan Sahaya (Bihar):
Before we accept the ihar order,
will the hon. Minister kindly state
'what are the actual changes that he
is accepting?

That is all

-

Mr. Deputy-Speaker: There are no
whanges made. The amendment as a
whole is accepted. I_shall read it.

/7 Shri Syamnandan Sahaya: Because
‘there stand in the name of Mr. Kshu-
‘diram  Mahata several amendments.

“Therefore we would like to know
©xactly.

Dr. Ambedkar: After
wertain  amendments moved by the
hon. Members, I thought that there
‘might be some point of order that
might be ralsed against them in view
of the fact that in certain cases there
were amendments to propositions
which did not exist at all, Therefore,

accepting

I thought it much better to take upon -

myself the responsibility of moving
these amendments so that there may
be no point of order arising.

v Shri Syamnandan Sahaya: I am not
raising any oint of order. I only
wished to understand the particular
:l;l:ndment of Mr. Mahata which
vas. . g accepted. If u
will kindly read out or if ytge
ton. ister will explain, we will
know what exactly the position is.

. Ambodiar: The position is this.

Mr. Deputy-Speaker: May I suggest.
one thing? I shall allow the hon.
Law Minister to move the .amend-
ment which he accepts. Thereafter, I
shall consider the other amendments.
If they are barred, they will be bar-
red. If any other hon. Member wants
to move any amendments which are
not barred, the House will consider
them. The amendments have already
been moved. If they want to speak,
they may speak.

Dr. Ambedkar: The = amendments
moved by Sheikh Mohiuddin and
Shri Kshudiram Mahata deal with
the splitting up of the Graduates Con-
stituency for the Council of States. Ori-
ginally, in the Order issued by the
President, the grouping was done in
a different manner. The Members of
the Committee which I had invited
mentioned that the Order proposed
by Sheikh Mohiuddin and Mr. Mahata
should be adopted; in other weords,
there should be a separate division
for Patna, a separate division
for Tirhut, and separate division for
Bhagalpur and a separate division for
Chota Nagpur. On the whole I thought
that there was some substance in the
arguments presented by these two
Members who had taken upon them-
selves the responsibility to move these
amendments. The 'same has been
done with regard to the Teachers
Constituencies for the Council of
States. In other words, Bihar has
been divided into four divisions, Patna,
Tirhut, Bhagalpur and Chota Nagpur.
So far as I could understand the sense
of the Bilrar Members who were pre-
sent at that meeting, the sense was
unanimous in favour of the arrange-
ment proposed by this amendment.

Mr. Deputy-Speaker: He has only
done this. Instead of the entire State
being a single constituency for Gradu-
ates in Bihar, it hras now been divided

into four constituencies, under this
amendment.

Dr. Ambedkar: Both for Graduates
and Teachers.

Deputy-Speaker: In the Order

of the President, Graduates alone is
noted.

Dr. Ambedkar: If you will kindly
refer to list 4, Bihar, you will see......

Mr. Deputy-Speaker: I am putting
the Teachers Constituency later. Hon.
Members will refer to the Deidmita-
tion of Council of States Constituen-~
cles Order. In the Table, Bihar, Gra-
duates i3 the earliest entry. The fol-
lowing is the amendment. In the place
of the ‘Entire State’ as the Craduates

ency in the second column,
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the hon. Member has given notice of
his amendment that the entire State
may be divided into four subdivisions
for the purpose of elections. I shall
put that to the House and then I
shall come to Teachers later.

; Mr, Deputy-Speaker: The question
8.

' That the following modifications
be made in the Delimitation of Coun-

cil Constituencies (Bihar) Order,
1951 laid on the - Table on the 20th

September, 195'1. namely:-

1. That in the Table, for the
entry “Bihar (Graduates)” in
column 1 and all the - entries
occurring against it in columns 2
end 3 the following be substi-
tuted, namely:— .

1

2 8

Patna Divieion (Graduates)
Tirhut Division (Grauates)
Bhagalpur Division (Graduates)
Chota Nagpur Division (Graduutes)

Patna Division
Tirhut Division
Bhagalpur Division
Chote Nagpur Division’

Lol -0

2. That in the Table, under the
heading “Teachers’ Constltugnciel"
for all the entries occurring in

columns 1, 2 and 3, the following
be subsﬁtuted, namely:—

.

1

2 3

Patna Division (Toachers)
Tirhut Division (Tachers)
Bhagal pur Division (Teachers)
COhota Nagpur Division (Toachars)

Patna Division

Tirhut Division
Bhagalpur Division
Ohota Nagpur Division

D o M

The motion was adopted.

Mr. Deputy-Speaker: The Presl-
dent's Order relating to the Gradua-
tes’ Constituency relating to Bihar
stands modified to this extent.

Also, the President's Order rela-
ting to the Teachers’ Constituency re-
lating to Bihar stands modified to
this extent.

Have all the ‘other hon, Members
who have moved amendments to this
Order the leave of the House to with-

qraw- them?

The amendments were, by leave, with-
drawn,

BoMBAY ORDER

Dr. Ambedkar: With regard to thé
Bombay Order (Councild I accept
'Amendment No. 1 in List No. 1 parts
1 and 2 by Shri Deogirikar and others,
as modified by amendment No. 3 in
List No. 3 by Shri Deogirikar.

‘I may explain the substance of
these amendinents which is the same
as the substapce of the amendments

respect

which we have accepted in
of the Bihar Order.

The original Order issued by the
President distributing the graduates
seats between Bombay, Ahmadabad
and Poona in certain proportion gave
two seats to Bombay and one seat
combined to Ahymadabad and Poona,
It was the desire of Shri Deogirikar
and others who had tabled the amend.
ment to modify this distribution. They
wanted first a rotation between Abe
madaoad and Poona of one seat, going
to each by turn. I do not think this
rotation system is good. However, 1
accepted- that it may be desirable to
treat all the towns like Bombay
Poona and Ahmadabad on an equ
footing although it was not possible
to assesg the total »v¢ ength of all the
graduawes residing in those particy-
lar towns, Consequently I  accepted
the amendment so as to distribute the
seats between Bombay, Poona and Ahe
madabad equally, one each; and '}
have done the same thing with regard
to the Teachers’ Constituency also,

This is the only amendment that }
am accepting. SR
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l‘M!.'. Deputy-Speaker: The question

That in the motion in List No. 1
[Bombay Order (Council)] standing
in the name of Shri Deogirikar and
others in items (1) and (2), in column

(i) for the words “Bombay City",
:hgd words “Greater Bombay"” be substi-
ued;

(li) for the words “Northern Divi-
sion”, the words “Northern Division
exclud.lnz the Bombay Suburban Dis-
trict and Ahmedabld City” be substi-
tuted; and

(iii) for the words “Central Divi-
sion” the words “Central Division ex-
cluding Poona City” be substituied.

Tho o mintion was adopted.
Mr. Deputy-Speaker: The question is:

That the following modifications
be mfade in the Delimitation of Coun-
cil Constituencies (Bombay) Order.
1951, laid on the Table on the 20th'
September, 1951, namely:-

1. That in the Table, under
the heading “Graduates’ Consti-
"tuencies” for all the entries. the
following be substituted, namely:-

~

1 2

Bombay City (Graduates) . . . Greater Bomhay 1
Abhmedabad City (Graduates) . . Ahmedabad City .

Poona City (Graduates) . . . Poona City . . 1
Northern Division (Gracuatas) Northern Division oxoludnng t}xe
. Bombay Suburben _ Distriot

- and Ahmodabad . A . . 1
Central Division (Graduates) Ce:gnl Division excludingz Pocna
ity .o, . . .

B: uthern Division (Gracuatas) Southern Division | . . 1

2. That in the Table, under encies” for all the entries, the

the head'ng “Teachers’ Constitu-

following be substituted, namely:-

[ ~oomy
1

2 3
Bombay City (Teachers) . QGreater Bombay . . . 1
Abmedebad City (Teachers) , . ., Ahmedabad City . . . 1
Poona ity (Teachers) . . Poona_Qity 1

" Northern Division (Teachers) .

Central Division (Teachers) .

Scuthern Division (Teachers)

Northern Diwvision exoludmg tho
Bomuay tuburban Distriot and
Abmedabed City . . 1

Central Dlvillon exoludm& Poons

The motion was adopted.

Mr. Deputy-Speaker: The Presi-
dent’s Order relating to the Bomba
Teachers’ Constituency stands modz
fled to the extent of the amendment
that has been adfepted by the House.

So also the President’s Order rela-

ting to the Bombay Graduates’ Con-

tuency stands modified to the ex-

t of the amendment that has been
accepted by the House.

Dr Ambedkar: 1 request leave of

the House to withdraw parts (1) to

(0) of my amendment No. 2 in List

0. 2 Bombay Order (Council) in

tonsequence of the acceptance of the

amendment of Shri Deogirikar and
others.

City . . 1
Bouthern’ Division . . . 1
Parts (1) to (68), of the amendment

were, by leave, withdrawn.

Mr, Deputy-Speaker: And so parts
7) to (11) of amendment No. 2 list

0. 2 remains and I shall put lt to

the House.

The question is:

That the following modifications be
made in the Delimitation of Council
Constituencies (Bombay) Order 1951

on the Table ou the 20th
September 1951, namely;:—

1. That in the Table, under the
heading “Local Authorities’ Con-
stituencies”, against the entry
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“Bombay City (Local Authori-
ties)” in column 1, for the entry
“Municipal Corporation of Bom-
bay City” occurring in column 2,
{h'e following be substituted, name-
yi—=

“Area under the jurisdic-
tion of the Municipal Corpo-
. ration of Greater Bombay.’

(2) That in the Table, under
the heading, “Local Authorities’
Constituencies”, against the entry
“Ahmedabad City (Local Autho-
rities)” in column 1, for the entry
“Municipal Corporation of Ahme-
dabad” occurring in column 2,
the following be substituted,
namely : —

“Area under the jurisdic-
tion of the Municipal Corpo-
ration of Ahmedabad.”

(3) That in the Table, under
the heading “Local Authorities’
Counstituencies”, agawnst the entry
“Ahmedabad District (Local Au-
thorities)” in column 1, for the
entry ‘“Ahmedabad District (ex-
cluding Ahmedabad City Munici-
pal Corporation) and Sabarkantha
District” occurring ig column 2,
the following be substituted,
namely:— -

“Ahmedabad District (ex-
cluding the area under the
jurisdiction of the Municipa))
Corporation of Ahmedabad
and Sabarkantha District.”

(4) That in the Table, under
the heading “Local Authorities’
Constituencies”, against the entry
“Poona City (Local Authorities)”
in column 1, for the entry “Muni-
cipal Corporation of Poona City”
occurring in  column 2, the fol-
lowing Dpe substituted, nameiy;—

“Area under the jurisdic-
tion of the Municipal Corpo-
ration of Poona.”

(5) That in the Table, under
4he heading “Local Authorities’
LConstituencies”, against the entry
“Poona (Local Authorities)” in
column 1, for the entry “Poona
District excluding Poona City
Municipal Corporation” occur-
ring in column 2, the following
be substituted, namely:—

“Poona District (excluding
the area under the jurisdic-
tion of the Municipal Corpo-
ration of Poona).”

The motion was adopted.

Mr. Deputy-Speaker:. The
dent's Order stands modified to
extent of this amendment, in ad
tion to the modification effected
the amendment of Shri Deogirikar.

.s%ﬁi

The question is:

That the following modifications
be made in the Delimitation of Coune
cil Constituencies (Madras) Order,
1951, laid on the Table on the 30th
September, 1951, nameyy:—

(1) That at page 1, in the Table,
under the heading “Graduae=
tes’ Constituencies” against
the entry ‘“Madras South
(Graduates)” in column 1, for
the words “Madras City, and
the Cningleput” occurring a
column 2, 'the words “Madras,
Chingleput” be substituted.

(2) That at page 2, in the
Table, under the he
“Teachers’ Constituencies
against the entry “Madras
South (Teachers)” in column
1, for the words “Madras
City, and the Chingleput” oce
curring in column 2, the
words ‘“Madras, Chingleput”
be substituted. .

The motion was adopted.

Dr. Ambedkar: Sir, I accept amend-
ment No. 2 on List No. 2 (Madras
gouncil Order) moved by Shri Kesava
Q0.

1'Ml-. Deputy-Speaker: The question

That the following modifications be
made -in the Delimitation of Council
Constituencies (Madras) Order, 1981
laid on the Table on the 20th Sep-
tember, 1951, namely:—

That in the Table, in column 3,
after the words “Malabar and
South Kanara Districts” wherever
they occur, the following be ad-
ded, namely:—

“and the West Coast Islands
of Minicoy, Laccadives and
Amindivis”.

The motion was adopted.

Mr. Deputy-Speaker: The Presl-
dent's order relating to the Delimita-
tion of Council Constituencies
(Madras) stands modified to the extent
of the two amendments accepted by
the House.
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UrtAarR PrADESH ORDER

Dr. Ambedkar: I am accepting
amendment No. 1, Parts (1) and (2),
second alternatives, by Babu QOpinath
Singh. It provides for contiguity and
hence 1 am accepting it.

Mr. Deputy-Speaker: The question

he following modifications be
'm;?}eatint tehe Delimitation of Council
Constituencies (Uttar Pradesh) Order,
1951, laid on the Table on the 2£0th
September, 1951, namely : —

i) That in the Table, under

() {h)e heading “Graduates’ Con-
stituencies”, against the entry
“Uttar Pradesh West (Gra-
duates)” in column 1, for all
the words occurring in column
2. the words “Meerut, Agra,
Jhansi, Allahabad and Fai-
zabad Divisions” be substi-
tuted.

(ii) That in the Table under
the heading “radinntes’ Con-
stituencies” awainst the entry
“Uttar Pradesh~East (Gra-
duates)” in column 1, for all
the words occurring in_ co-
lumn 2, the words “Rohil-

. khand. Kumaun., Lucknow,
Bannras and Corakhpur Divi-
sions” be substituted.

(2) (D) That in the Table. under
the heading “Teachers’ Consti-
tuencies”. against the entry
“Uttar Pradesh West  (Tea-
chers)” in column 1, for all
the words oceurring in
column 2. the words “Meerut,
Awra, Jhansi. Allahabad and
Faizabad Divisions” be
substituted.

(i1) That in the Table under
the headine “Teschers’ Ceon-
gtitnenciec”. aeainct the entry
“THor Pralech Tast (Tea-
charg)? in enlimn 10 for all
the wards nesvrring in enlumn
4 the warde  “Rohilrhand,
Komann T vrlnawe RAanOras
and Mevathpnr Divisions” be
substituted.

The motion was adopted.

Pr. Ambedkar: 7 am  orenared to
accent smendment No. 2 in List Ne. 2
maved by Dr. . B.  Pande to the
Pelimitation of Covw 1 Coustituencles
(Uttar Pradesh) Order. 1951,

Mr. Deputy-Sveaker: The question
is:

That the {1 e a1t ane he
made in the Dolimitat!m ot Councell

Constituencies (Uttar Pradesh) Order,
1951, laid on the Table on the 20th
September, 1951, namely:—

(1) That in the Table, under the
heading ‘“Local Authorities’
Constituencies”, against the
entry “Uttar Pradesh, North
East (Local Authorities)” in,
column 1, for the word ‘““Shah-
jahanpur” occurring in
column 2, the word “Budaun”
be substituted.

(2) That in the Table, under the
" heading “Local Authorities’
Constituencies”, against the
entry ‘“Uttar Pradeshk Cen-
tral (Local Authorities)” in
column 1, for the word
“Budaun” occurring in
column 2, the word “Shah-
jahanpur” be substituted.

The motion was adopted.

The other amendments to the order
were, by leave, withdrawn.

Mr, Deputy-Speaker: The Presi-
dent’s Order relating to the Delimita-
tion of Council Constituencies (Uttar
Pradesh) stands amended Dbv the
amendments agdopted by the House,
which stood in the names of Babu
Gopinath Singh and Dr. C. D. Pande.

WEST BENGAL ORDER

Dr, {\mbgdkar: I accept amendment
No. 2 in List No. 2, standing in the
mames of Messrs. Samanta and Abdus
Sattar, to the Delimitation of Council
g?lstltuencies (West Bengal) Order,

Shri Chattovadhyay (West Bengal):
In view of the agreement reached T
beg leave of the Hnuse to withdraw
my amendment. But befere you put
the meotion to the House I have a
doubt to be clarified. which relates to
the case of nominated members of
local authorities. It has never been
thn desire of this  Parliament or the
Constituent Assembly that neminated
members should have any right te
vote in  1he matter of elections te
Conneils. Wa have provided in the Con-
stitution that nominated members
of the Unner Houses in the Centre as
well s States should  have no right
to votée for the election of the Presi-
dent. In this constituency under dis-
cussian thare are as  many as  twe
mianicinat s with a fntal strength of
24 wovmarg awha are all nominated
anAd if thay cet tha rieht nf vote in the
matter nf  e'rrtion to the Council 1
think {he  (Cauneil In the State of
Pronal will heenme something like a
farea  hecause the members of the
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Coungil elé¢cted by nominated mem-
bers will stand on a par with the repre-
sentatives sent by elected members.
It was never the desire of Parliament
nor the Constituent Assembly that
nominated members of local bodies
should have any right to vote in the
matter of election of the President or
in the matter ot election to the Coun-
cils. It is due to oversight that a mis-
take of so grave character has crept
in and I would like to know whether

anything could be done to remedy
the mistake.
Dr. Ambedkar: I see the signifi-

cance of the'point raised by my hon.
friend but the difficulty is a constitu-
tional difficulty. The Constitution
does not make any distinction bet-
ween nominated members and elected
members. Although I agree with my
friend that it was not the intention
of the Constituent Assembly to per-
mit nominated members to take
part in the election, as this matter
was not brought to the attention of
the Constituent .Assembly, it is now
impossible for us to do anything un-
less by amending the Constitution,
which is of course an impossible pro-
position. :

Shri Chattopadhyay: May I know
whether the State Government could
‘do something to debar such members
from being voters in the election and
whether the State Government even
at this stage could do away with
their membership by an executive
order?

Dr. Ambedkar: It is of course quite
open to the local Assembly to pass
another Municipal Act making the
whole of the Municipality wholly
elected, before the election takes
place so that the difficulty raised by
my friend can be obviated. But there
is nothing which this Parliament can
do in this matter.

Shri Chattopadhyay: May I know
whether the Law Ministry is going
to instruct the State Government to
this effect?

Dr. Ambedkar: 1 suppose it would
be for the Prime Minister to take this
point into - consideration and- to in-
form the Ministry if he thinks that it
is deslrable that the nominated mem-
gers should not take part in the elec-

on.

Shri Chattopadhyay: May I have
the opinion of the Prime Minister in
this matter?

The Prime Minister (Shri Jawabar-
lal Nehru): I am swrv I have not
qQuite followed the argument....

Dr. Ambedkar: The point, if I may
tell the Prime Minister, is this, that
there are certain Municipalities in
West Bengal where a large number
of the membership of the Municipa-
lity is by reason of nomination........ .

Shri Sondhi (Punjab): In Punjab
also.

Dr. Ambedkar: In Punjab also. In
our Constitution, when we considere&
the Guestion of the constitution of
the Upper Chamber we merely used.
the general expression “members of
the municipality” without making it &
qualification ‘“elected members”. The-
question has arisen whether it is de-
sirable that the nominated members
of the municipality should also take

art in the election of members to the

pper Chambers. The answer I gave:
was that although it is not possible
for us to do anything by reason of
the fact that we have got this consti~
tutional provision, still, as municipa~
lities are a subject for the States it
would be possible for the State Go-
vernments to modify their Murmicipak
Acts so as to eliminate the nomina-
ted members from the Municipalities.
The question put to me was whether

the Central Government could do
anything. I said the .only answer
that 1 could suggest was. that per-

haps the Prime Minister, if he so
‘thought fit, might instruct the Chief
Ministers of West Bengal or Punjab
that this anomaly may be eliminated.

The Minister of Home Aftairs (Shrk
Rajagopalachari): What the Law Mi-
nister means is that they may be eli~
minated from the Council—they can-
not eliminate them from their funo~
tions under the Constitution.

Dr. Ambedkar: No, no.

Mr. Deputy-Speaker: So long -as
they are members of municipalities,
nominated members, under the Con-
stitution, are entitled to vote. The
suggestion is not, that the Constitu~
tion may be modified overnight—the
suggestion is, that if they modify the
existing law relating to municipalities,
dissolving all the existing municipa~
lities, and before the election takes
place, allow all the seats to be filled
by election, then it would meet the
purpose. Bul are we making sugges—
tions now on the floor of the House,
as to wha* ought to be done? Let us
proceed. We have  very little  time
left. Tha woailer in hand is  the
Delimitation of Constituencies’ Orders.
I do not think we should troubie the .
hon. Primeae Minister unless he wantg |
to do it himnseif. Let us proceed withy
the legitimat: work before us.



089 Motions re

Shri Nasgiruddin Ahmad: So far as
knowsthere are no nominated seats

self-governing bodies in West Ben-
gal.

Shrl Kamath: Was the discussion

1 legiti:nate, Sir?

.Speaker: We will follow
!lgr!l):tp “Et'gpe‘:, Now 1 will put this
jendment to the vote of the House.

Ihe question is:

fotlowing modifications be
m:h“atlnthﬁle Del‘i’;nittanggnggl) Cg;xggrll
es s
ﬁgllmstll‘;\ﬁnc;gs tt(xe Table on the 20th
Septjember. 1951, namely:—
That in the Table. under the

ing Authorities’ Con-
heading ‘I.:Oct%lr the entries “Bir-

gtituencies x
- (Local Author
I:ll;\;;'n” B‘;‘::, a':l'Bankura-Midr‘mpore

i » column 1,
(Local Authorities)” in o urring -

and all the entries it
inst them in columns 2 a ,
:ﬁea following be substituted,
namely:—
1 2 3
Divi Burdwan Division 4
8 ‘:":: ;‘nmth (Looal ?xcludifng trllm d|::,];
i ta © 0o
Authorimos?, a:nd o He

The niotlon was adopted.

‘Mr. uty-Speaker: To this extent
the Prmetn’t's Order stands modi-
fied.

Now Shri Chattopadhyay wants

feave to withdraw his amendment.

The amendment was, by leave, with-
drawn.

MYSORE ORDER'

Mr, Deputy-Speaker: We have the
mendment in List No. 1.

Shri Shankaralya (Mpysore): Before
{ is put to the vote of the House I
#ould like to suggest to the hon. Mi-
nister to consider that instead of de-
leting the word “Revenue” as it stands
in column 2, it may be allowed to
remain by putting it within brackets;
the offect will be the same. Removing
the word or pufting it in  brackets
will practically mean the same thing.
By putting it in brackets it will be
tnore clear and“authentic.
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Dr. Ambedkar: This is a purely ad-
ministrative matter and we are acting
upon the advice received from the
Mysore Government that if the word
“Revenue” {s retained there might be
some complications or mistakes ari-
sing. In view of that I must_support
this amendment.

: Mr. Dcputy-Speaker: The question
s:

That the following modification be
made in the Delimitation of Council
Constituencies (Mysore) Order, 1951,
laid on the Table on the 20th Sep-
tember; 1951, namely:—

That in the Table, the word
“Revenue” wherever it occurs,
be omitted.

The motion was adopted.

Mr. Deputy-Speaker: To this extent
the President’s Order stands mna:lied.

The Council Constituencies Orders
are over. The House will now pro-
ceed to the consideration of amend-
ments relating to Parliamentary and
Assembly Constituencies.

Dr. Ambedkar: We are now taking
Amendment Orders. The President
himself ha# issued certain Amending
Orders and there are amendments to
these Amending Orders.

Parliamentary and Assembly Con-
tuencies

BoMBAY (AMENDMENT) ORDER

Dr. Ambedkar: I accept amendments
Nos. 2 and 8 in List No. 2. All the
others are going to be withdrawn.

iaMr. Deputy-Speaker: The question

‘(1) That in the Delimitation of
Parliamentary and Assembly Consti-
tuencies (Bombay) (Amendment)
Order, 1951, after item No. 2, the fol-
lowing new item No. 2A, be inserted,
namely:—

“2A. In Table A.—Parliamentary
Constituencies of the said Order,—

(i) against the entry “Ahmed-
nagar North” in column 1, the
words “Nandgaon Municipal
Area” in coumn 2, shall be
omitted; and

(ii) against the entry “Nasik
Central” in column 1. the
words ‘“Nandgaon Municipal

Area and” in column 2, shall
be omitted.”
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(11) That in the Delimitation of
Parliamentary and Assembly Consti-
tuencies (Bombay) (Amendment)
Order. 1951, after item No. 3, the fol-
lowing new item No. 3A be inserted,
namely:

“3A. In Table B.—Assembly Con-
stituencies of the said Order,—

(1) against the entry “North Ma-
legaon” 1n column 1, for the
existing entry in column 2,
the following entry shall be
substituted, namely:—

‘Malegaon Municipal Area and
Malegaon Taluka excluding
such of the villages as are
specifled in item (36) of
the Appendix.’;

(il) against the entry “South
Malegaon-North Nandgaon”
in column 1, for the existing
entry in column 2, the follow-
ing entry shall be substitu-
ted, namely:—

‘Such of the villages of Male-
gaon Taluka as are speci-
fled in item (36) of the Ap-
pendix; and Nandgaon
taluka (excluding such of
the villages as are speci-

fled in item (35) of the

) ‘Appendix).’; and

(iii) against the entry “Yeola-
Nandgaon” in column 1. the
words “Nandgaon Municipal
Area” in column 2, shall be
omitted.”
The motion was adopted.

Mr. Deputy-Speaker: Tu this extent
the President's Order stunds mcadifled.

Have the otirer hon. Members who

have tabled other amendments the
Jeave of the House to withdraw them?

The amendments were, by leave, with-
drawn.

Mr. Deputy-Speaker: The Presi-
dent’'s Amendment order relating to
Bombay was modified to the ertent
of the amendments nccepted by the
House.

Mapuya PRADESH (AMENDMENT) ORDER

Dr. Ambedkar: Sir. I move amend-
ment No. 1 in list No. 1 and amend-
ment No. 3 in list No. 3.

Amendment made: o

That the following modification be
made in the Dclimitation of Parlia-
mentary and Assembly Constituencies
(Madhya Pradesh) (Amendment)
Order. 1951 laid on the Table on the
20th September. 1951 namely:—

That in sub-para. (i) of para. 3 of
the Order. for the words *Ordnance
Factory;; Khamaria, Gun Carriage

Factory” the words “Ordnance Fac- ‘
tory Khamaria, Gun Carriage Fac-
tory Estate,” be substituted.

—[Dr. Ambedxar]
Further amendment made:

That the following modification be
made in the Delimitation of Parlia-
mentary and Assembly Constituencies
(Madhya Pradesh) (Amendment)
Order. 1951 laid on the Table on the
20th Sepiember, 1951, namely:-—

That at page 1, after para. 3(i) of
the Order, the following new sub-
paras. (ia) and (ib) be inserted,
namely: —

‘(ia) against the entry “Nagpur o
in column 1, for the existing
entry in column 2 the follow-
ing entry shall be substitu-
ted:— ‘

“Ward No. 1 including villages
Somalwada Chichabhuwan,
Ajni, Wards Nos. 2 to 4, 17,
37 and 38 and Ward No. 39
including villages Borgaon,
Hazaripahad and Dhaba,
Wards Nos. 40, 41 includ-
ing villages Kachimeth and
Sonegapn Sim and Ward
No. 42 including villages
-Jaitala, Bhamti, Sonegaoa
(Bazar), Khamla, Takall
Sim, Parsodi and Shiwan-
gaon of NagPur City of
Nagpur tehsil.”;.

(ib) agninst the entry “Nagpur
IV” in column 1, for the exis-
‘ting entry in column 2 the
following entry shall be sub-
stituted : —

“Ward No. 8 including villages
Babulkheda Sakardara, Ma-
newada, Chikhali Khurd,
Ward No. 10 including vile
lages Harpur, Dighori, Bid-
peth and Wathoda, Ward
No. 22 including villages
Hiwari, Pardi, Bhandewadl,
Chikhali (Deosthan), Puna-
ur and Bharatwada, Wards

0s. 23 and 24 including
villages Kalamna, Wanjara
and Wanzari, Wards Nos.
29 to 32, Ward No. 33 in-
cluding Nari, Ward No. 34
including Takali (Big) and
Gorewada, Ward No. 35 in-
cluding villages Nara, In-
dora and Mankapur and
Ward N»n. 36 of the Nagnur
City and Nagour RIC,
(excluding patwari circles
Nos. 1 and 10 to 12) of the
Nagpur tehsil.”;".

—[Dr. Ambedkar]
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Mr. Deputy-Speaker: Are the other

amendments withdrawn by leave of
the House?
The amendments were, by leave, with-

drawn.

Mr. Deputy-Speaker: The Presi-
dent's Amendment Order relating ‘to
Madhya Pradesh stands modified to
the extent of the amendments accepted
by the House.

MaDnas (AMENDMENT) ORJER,
Amendment made:

That the following modification be
made in the Delimitation of Parlia-
"mentary and Assembly Constituencies
(Madras) (Amendment) Order, 1951
laid on the Table on the 20th Septem-
ber, 1951, namely:—

‘That at page 17, in Item (69)—

" “Villages comprising the firka
of Vaniyambadi in Tirupat-
tur taluk”—for the words
“and Chinnakallupalli” occur-
ring at the end, the words
“Chinnakallupalli and De-
vasthanam” be substituted.’

—([Dr. Ambedkar]
Further amendment made:

That the following n;odiﬂcations
made in the Delimitation of Parlilz:E
mentary and Assembly Constituencies
(Madras) (Amendment) Order, 1951

on the Table on the 20 -
tember, 1951, namely:— e 20th - Sep

1. That at page 1, in para. 2 b), in
the proposed Explanation, fof' ) the
words “area comprising the villages”
the ‘word “areas” be substituted.

2. That at page 2, for para. 5 of the
said Order the following be substitu-
ted, namely:—

“5. In item (23) of the Appendix
3.'0 the sald Order, for the words
Sevalur part,  Pothuravuthampatti,
Manapparai” the words ‘‘Manapparai
panchayat” shall be substituted.”

3. That in para 6,—

(1) in item (2) of the Schedule,
for the words “Pitali, Sirima-
midi and Gollagandi” the
words “Pitali and Sirima-
midi” be substituted;

(i) in item (14) of the Sche-
dule, after the words “Ven-
kampeta near Ramavaram”
the word  “Ramavaram”, be
Inserted;

(lil) in item (21) of the Sche-
dule, after the word “Dera-
san,” the word “Pydibhima-
varam"” be inserted;

(iv) in item (63) of the Sche-
dule, after the words *“Kop-
pedu Kapula Kandriga,” the
word “Agaram,” be inserted;

(v) in item (80) of the Schedule,
for the word “Kailupatti”
where it occurs for the
second time, the word “Sethu-
patti” be substituted.

(vi) in item (87) of the Schedule,
for the word ‘‘Aruppukkot-
tai” the words “Aruppukkot-
ta{éd Municipality” be substi-
tuted;

(vii) in item (93) of the Sche-
dule, for the words and bra-
ckets “Devakottai Rural (Era-
vaseri)” the words and bra-
ckets “Devakottal IMunicipa-~
1it{, Eravaserl (Rural)” be
substituted; and

(viil) in item (95) of the Sche-
dule, for the words and bra-
ckets “Kepparpatnam (Mana-
mathurai Panchayat Board)”
the words ‘“Kepnarpainam,
Manamadurai Panchayat” be
substituted.

—[Dr. Ambedkar}

Mr. Deputy-Speaker: The  Prefl-
dent’'s Amendment Order relating to

- Madras stands modified to the extent

of the amendments
House.

UTTAR PRADESH (AMENDMENT) ORDER

Pandit Kunsru (Uttar Pradesh): It
is not enough that an order making
changes by the President is laid before
the House, nor is it enough that my
hon. friend Dr. Ambedkar should pro-
pose further changes in them. We
should like to know why these changes
have become necessary. The consti-
tuencies were demarcated by a com-
mittee appointed under the Represen-
tation of the Peonle Act, 1960. The
order of the President embodying the
suggestions of the Committee as ap-
proved by the Election Commission
and the Governor was amended in
June last in this House. How is it
that further changes in it have be-
come necessary? We cannot take the
thing as a matter of course. Some-
body on behalf of Govarnment should
explain to us why the changes now
suggested are going to be made.
Another thing that I should like to
know -is on whose insistence these
changes are being made: at the in-
stance of the State Government or of
the Election Commission or the Home
Minister or the Law Minister? We
should be given this information
before being asked to make any am-
endments in the Delimitation Order as

accepted by the
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aecefted by Parliament in June last.
As I have sgid already, the constitu-
encies were delimited with care. The
suggestions. made by the committee
that I have spoken of were scrutinised
by the Election Commission and again
by Government with the aid of the
interested Members of Parliament.
How is it that in about three or four
months’ time further changes have
become necessary? Are they being
made because the various parts of a
constituency perhaps formerly were
not contiguous or for any such reason
or merely to suit the convenience of
any individual or group or community
or party? This is a vital matter. The
constituencies as demarcated I think
gave general satisfaction and we
ought to be careful therefore in
making changes in them. If my hon.
friend the Law Minister tells me the
precise reasons why the changes in
the case of Parliamentary and As-
sembly constituencies of U.P. have
become necessary, it will be possible
for us to decide whether we should
vote with him or against him, but at
present we are just helpless. We do
not know what to do.

Dr. Ambedkar: I have no reason to
complain against my hon.
Pandit Hirday Nath Kunzru for rais-
ing the point which he has raised, for
undoubtedly every one of us should
be very careful against permitting any
kind of political gerrymandering in
the making up of constituencies, and
if there was any suspicion that any
particular party was manoeuvring to
change a constituency which, has
already been prescribed by the Pre-
sident and approved by the House it
is a legitimate matter to be raised on
the floor of the House. But I would
like to tell my hon. friend that so far
as my information and knowledge go
there is in this amendment not the
slightest evidence of any kind of gerry-
mandering. The amendments which 1
have sought to make consist only of
two things. One is to rectify errors
which have crept in by some kind of
inadvertence. Some thana  which
ought to have been mentioned has not
been mentioned in the' appropriate

place and some other thana cr some .

other place has beun mentioned in its
place. The second thing is that it

has been discovered that in some of

these cases where contiguity was pos-
sible, sonehow by some mistake the
rinciple of contiguity has. been lost
gy the inadvertent mixture of some
thanas from one consztituey vy to an-
other and an attempt i5 made in this
amendment to remove thes2 two
errors, i.e. mistakes of a topograohi-
cal kind and secondly mistakes which
brought about a certain amount of
discontiguity.

friend:

Pandit Kunzru: May I ask my hon.
friend whether he Is saying this with
reference to his qQwn amendment or
with regard to the amendments in the
President’s Order? If he is sayin
this with reference to the President’s.
Order, then I should like him to turn
to the changes proposed in the Garh-
wal constituency and tell me where-
the question of restoring contiguity
exists. There is contiguity between
the various parts of the constituency
suggested. I know it is .very difficult
for him to deal with this local mat-
ter, but I mention it only in order to-
point out to him that the changes.
suggested are not due entirely to the

.reasons mentioned by him.

Dr, Ambedkar: May I continue, Sir?

You will remember that last time-
when the President’s Order with re-
gard to delimitation was passed by
this House, out of caution I moved &
motion that the Speaker of the House
should be given power to make such
changes as it may be found necessary
in order to remove certain errors.

Shri Kamath: Verbal errors, verbal
amendments.

10 A.M.

Dr. Ambedkar: Verbal, minor; con--
sequential or incidental—I think those
were the words which were used. I
was very careful to make the propo--
sition as broad as I possibly could
make for the simple reason that the
House -will remember that wé cer-
ried the motion approving the orders
of the President in great hurry and
after great bustle and meetings, fur-
ther meetings and further meetings.

Notwithstanding that it has been
discovered that even we were not in
a position to advise the Speaker with
regard to the errors that had crept
in. - Some - errors. therefore. had. re-
mained and we thought this was the
proper occasion to make some provi-
sion in «order to eliminate the errors
that still remained. notwithstanding
the scrutiny of the ULocal Govern-

“ments. the scrutiny of the Lorw Ministry

and the scrutiny of the Sneaker. T do
not “think my hon. friend Pandit
Kunzru will go to the length of say-
ing that simply becanse we have at
one time passed the Orders as Issued
by the President. we should not take
any further occas’on to remoave any
errors that may still be remaining in
the Orders.

Withr regard to the particular con-
stituenry to whick he referred. he
was good enough to su;gest that I
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[Dr. Ambedkar]

myself by my own knowledge or in-
formation was not in a position to
give a correct answer whether a par-
ticular constituency was contiguous
with the amendment that we are mak-
ing in this Delimitation Order. We
have to depend upon the Local Go-
vernment on this matter. As he will
remember 1 took particular care to
call a meeting of the members of the
Uttar Pradesh Delimitation Commit-

to aid and advise me on the
grounds which were alleged for mak-
ing these changes in the Uttar Pra-
desh ,Delimitation Orders, name
correcting errors and making conti-
guity more possible than it was, but
unfortunately he could not come to
that meeting. He was the President
of the Uttar Pradesh Delimitation
Committee and if notwithstanding the
. advice that has been given to us he
still contends that some things have
been done which do not produce con-
tiguity, all that I cdn say i< that the
fault must lay on his shoulders, for
he did not come to the meeting to ad-
vise me as to whether what I was
doing was correct -or not.

. Pandit Kunzru: I received no such
{ motice, Sir.

i Dr, Ambedkar: I think I did send
‘a message to my hon. friend. M
‘hon. friend sent it to me back wltz
. a note that with regard to certain
.amendments that I was accepting from
.Mr. Gopinath, he was perfectly pre-
pared' to shpport that amendment.

Pandit Kunsru: I was consulted
only with regard to....
Dr. Ambedkar; He was more in-

terested in the Press Bill ., , .

Pandit Kunzru: ...suggestions made
by the Committee appointed by the
Speaker under ‘the Representation of
People Act, 1950 so far as the Legis-
lative Counci! constituenries went snd
I gave my reply with regard to them.

As regards the other changes if the
UP. Government has informed the
Central Government of the reason for
proposing them. why should my hon.
‘friend Dr Ambedkar not place those
reasons before the House?

Shri T N. Singh (Uttar Pradesh):
If I may be permitted as a Member
of the Delimitation Committee, to
speak. I should like to say that the
changes propased in this notification
and as moved by the hon. the Law Mi-
‘nister are not exactly consequential
or _incidental. I have tried to go care-
: into the various changes that

are being proposed. Take, for ins-
tance, the Benaras District with whichk
I am fully acquainted. I do not know
for what reason another pargana, has
been added., which means an increase
in the number of voters. In regard
to Garhwal. I do not know why Cha-
moli is being shunted about like this.

The Minister of State for Finance
(Shri Tyagi): Which one is it?

Shri T. N. Singh: It 's not Deira
Dun: it is Garhwal.

Shri Tyagl: I am equally interested.

Shri T. N. Singh: Similarly with
regard to Kanpur—Farukhabad Gene-
ral Constituencies, the changes pro-
posed do require careful looking into.

After having gone into all these
questions in detail I think it will be
unfair to the House if it is not allow-
ed to go into all the various aspects
of the question. I would in this con-
nection like to tell the House that
under the guidance of our Chairman
we went into the question in every
detail. we went into the demnreianon
of every village, every patwari's
circle and devoted a lot of time to it.
I would therefore like 40 know whe-
ther this amendment has been brought
because the Delimitation Committee
has in any way -slurred over facts
with the result that there is no con-
tiguity or fair distribution of voters
as between constituencies. I can un-
derstand a clerical error, like a pa#
vrari’s ¢fivie nol biing maeationed. or
a village having been overlooked. All
these would have ijustiied a change
being made.

But the changes that are now being
proposed are by no means merely
consequential or incidental. If it were
only so. I am sure it need not have
been brought before the Parliament.
The very fact that we are being asked
to consider them shows that there
are certain major changes.

I therefore suggest that the Mem-
bers of the Delimitation Committee
and others who are interested in it
should at least get an oonportunity to
study these changes on the map. We
should also be supplied with all lite-
rature ag we have not brought those
supnlied to us. We will then have an
opnortunity to convince each other.
But just at present I find it really
verv difficult to suoport the amend-
ment being in the dark and without
knowing what it really means.

Dr. Ambedkar: The position is this
in rerard to the first amendment,
namely: That at page 1, in para. 2 (ii),
after the words “but, including
Mohammadi,” the words “Atwa
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Piparia” be inserted. There is a place
which is called Atwa Piparia which
is not ment.oncd in the original order
at all. ‘Uhat means the citizens of India
who are residing in Atwa Piparia
will not be entitled to take part in the
election at all, because they do not
form part of that particular consti-
tuency. In order to rectify this mis-
take, it has been proposed that this
addition should be made. Now when
this addition is made certain conse-
quential amendments also have to be
made in the other constituencies in
order to bring them in line with the
rules laid down in our Constitution
that every constituency must have a
certain number of voting strength and
1tll::lymnr«esent.n':.ion distributed accord-

The main amendment there, as I am
advised now, ig only in regard to this
Atwa Paparia. The rest of them are
merely consequential. They have no
substance except for the fact that
they must be made if we accept the
first amendment. namely to add “Atwa
Piparia”. 1 think hon. Members will
realize that the first amendment is
absolutely essential because we cannot
omit any particular part from any
particular constituency. If we add
something to that constituency and
that constituency becomes bigger than
the constituency contemplated for giv-
ing one single member, then obvious-
ly other changes must also be made.
I am only explaining to my hon.
:xl'liend that there is no catch in it at

- Shri T. N, Singh: What about other
places. There are also other consti-
tuencies in which radical changes ap-
pear, at least to me, to have been
made. For instance, against Banaras
ft is “Sheopur pargana and Dehat
Amanat pargana excluding the Muni-
cipality and Cantonment of Banaras”.
Again, take item (v) : “Jalhupur, Sul-
tanipur and Katehar parganas of Ba-
naras tahsil”. Formerly I think it
was .only Sultanipur and Katehar par-
ganas. You have added one full par-
gana. I want to know what is the
reason for this change. ’

Mr. Deputy-Speaker: I will now put
it to the House.

The question is:

That the following modifications be
made in the Delimitation of Parlia-
mentary and Assembly Constituencies
(Uttar Pradesh) (Amendment) Order,
1951 laid on the Table on the 20th
September, 1931, namely:

(1) That at page 1, in para. 2 (i),
after the words “but including
Mohammadi,” the words
“Atwa Piparia,” be inserted.

(2) That at page 1, in para. 2 (lii),
after the bracket and words

‘“(excluding Mohammadi,”
the words “Atwa Piparia.” he
Inserted.

(3) That at page 2, in para. 3 (1),
in the Table for the entry
(North) cum Chamoli (East)”
in column 1, the following
entry be substituted; namely:-

“Paurl (South) cum Chamoli
(East)”

(4) That at page 2, after para. $
(iif), the following ne:r sub-
para. be inserted, namely:—

“(iiia) for the entries “Moham-
di (West)” and “Mohamdl
(East)” in column 1. and
for the entries against
them in column 2, the fol-

lowing entries be substitu-
ted namely: —

1 2
Mohammadi ) Mohammadi, Atwe
(West) Piparia Mugadpur
-and Pasgawan par.

ganas of Mohsm.

madi tahsil,
Mohammadi Mohammadi  tahail
(East) (excluuding Moham.

madi Atwa Piparia
Magadpur and ® Pas.
gawan Parganas,

The motion was adopted.

Mr. Deputy-Speaker: The o
dent’'s Order relating to the Delil:nrft'n‘-
tion of Parliamentary ang Assembly
Congtltuencies (Uttar Pradesh) stands
modifled to the extent of the amend-
ment accepted by the House.

Pandit Kunzru: May I kn
ther this is with regardovtz) Wlt,h:

U.P. Legislative Assembl
with regard to the chyana;:: %at‘lg
Parliamentary constituencies?

Dr. Ambedkar: It covers both,

Mr. Deputy-Speaker: We h
both in resbect of the Counc?remgo'?lt
g:::alg anc(!i 12 respgct of the Parlig-
an ssemb] stituencies
Now there are no mor{ rgg;;ont:e
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Mr. Deputy-Speaker: The matter is
OVer now.

' ‘pPandit Kunzrn: After considering
the matter we have said that one
constituency should be a_two-member
constituency. But the U.P. Govern-
ment have changed that now. Why
has that become necessary? Have they
found that the proportion of the
scheduled caste voters in the consti-
tuency as proposed by them will be
higher than in the constituency as
proposed by fhe Speaker’s Committee?

Dr. Ambedkar: I have no informa-
tion that they have made any such

change.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: The hon. the
Prime Minister will make a ‘statement
regarding the work before the House
and the holidays.

The Prime Minister and the Leader
of the House (Shri Jawaharlal
Nehru): Tomorrow I believe, has been
notified as a holiday in our list of
holidays on account of the temnth day
of Mohurrum. But I understand that
the moon did not behave according to
the prescribed date and the tenth day
has been calculated to be the day af-

.ter tomorrow and not tomorrow, and
in fact that the Chief Commissioner
of Delhi has declared day after tomor-
row as a holiday on account of Mohur-
rum. I would suggest therefore that
this House too may ohserve day after

tomorrow, and not tomorrow, as a -

holiday on account of Mohurrum—
that means, sitting trmorrow and not
the day after.

‘Shri Kamath (Madhya Pradesh):
Will the session end tomorrow?

Shri Jawaharlal Nehva: I cannot
say that.

Mr. Deputy-Speaker: There is  so
much of work on the order paper.

Shrl Jawaharlal Nehru: Let us meet
tomorrow. We do nct meet day after
tomorrow. But we may have to meet
éhc day ufter that, pussibly on Sun-

ay.

Pandit Kunzru ("Jttar Pradesh):
XVh;; on Sunday? Why nbt on Mon-

Shri Jawaharlal Wehru: We can
consider that. Why not Sunday and
Monday?

s Nur privileges be-

Pandit K
ing those of British House of

Commons, and as the British House
of Commons does not meet on Sun-
days, we have every right not to
meet on a Sunday.

Shri Jawaharlal Nehru: The House
of Commons, on the other hand, meets
on the Mohurrum day. = -

Pandit Kunzru: If the hon. the Lea-
der of the House has the courage to
make that suggestion, let us meet on
‘Mohurrum day.

Shri Jawahirlal Nchru: I am going
to show the courage by asking the
House to meet on Sunday.

Pandit Kuniru: That is against our
privileges.

Shri Kamath: May I suggest that
instead of meeting.on Sunday we
might observe Mohurrum festival by
meeting and working harder in the
service of the nation, just as we did
on the occasion of Vinayaka Chatur.
thi and Anant Chaturdasi?

Mr. Deputy-Speaker: We need not
have a discussion on this matter. To-
morrow will be a working day. Though
the 12th was originally notifled as a
holiday, Parliament will meet tomor-
row. The holiday will be transferred
to day after tomorrow.

There is so much of work put down
on the order paper, and. if the Gov-
ernment wants to continue the work,
certainly we can sit on Monday and
Tuesday also.

So far as Sunday is concerned, nor-
mally I am against sitting on Sundays.
But we will consider that matter ac-
cording to the nature of the work,
later on.

The House will now proceed with
the Industries Bill. ’

Dr. Ambedkar rose —

Mr. Deputy-Speaker: The hoa.
Minister might make his statement in
the afternoon.

Dr. Ambedkar: After this Bill2

Mr. Deputy-Spéa.ker: At about six
o'clock.

Dr. Ambedkar: It was first arrang-
ed between you and me and the Prime
Minister that I should make a state-
ment on the 6th. As certain part of the
business was not finished on the 6th it
was definitely agreed that you would
be pleased to suspend the rule about
the transaction of Susiness snd allow
me to make the statement on the 11
So this is the time when I sh
make the statement.
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Mr. Deputy-Speaker: It is true that
1 said to :the hon. the Law Minister
that I will
mally under rule 128, 'immediately
gfter the question hour is over any
hon. Minister who has resigned can
make, with tHe permission of the
Speaker, a statement in explanation
o?e his resignation. Today I have to
suspend 1he rule for that purpose, and
I am going to do it. I am orffly sug-
gesting that it may be put off till six
o'clock. That is all.

Dr. Ambedkar: Why not now?

Mr. Deputy-Speaker: At six o'clock
I will hear the hon. Minister.

Dr. Ambedkar: I do not quite upder-
stand why my statement should be
postponed to six o’clock.

Mr. Deputy-Speaker: Under the
rules the Speaker must give his con-
sent before_any hon. Minister can
make a statement. I would like to
know what statement the hon. Minis-
ter is going to make. Of course it in-
volves my consent. I am not disclos-
ing anything to the [louse which is
not providéed for. I would request the
hon. Minister to give me a copy of the
statement and I will allow him to
read the statement this afternoon.

Dr, Ambedkar: If that was so, you
could have already told me when I
saw you that I should hand over my
statement to you before you give the
permission. You did not do so.

Mr. Deputy-Speaker: There is no
harm.

Dr. Ambedkar: I came and subse-
quently wrote a letter but so far as I
am concerned you did not say that I
should furnish you with a copy of my
statement before you .come to the con-
clusion that you would permit me to
make a statement and so far as I read
rule 128, I do not see that there is any
provision therein which reauires thut
a statement should he submitted to
the Speaker before he gitves consent.
The Prime Minister had asked me for
a copy of my statement and I have
given him a copy of miy statement. If
you had also given me an order
that I should submit a cory of my
statement to you befcre you come to
the conclusion whether I should make
it or not. I should have been very glad
to do so but you gave me no such in-
dication when I came to you. I felt
-the difficulty was that under the rules
the statement should be made imme-
diately after the question hour and
the Prime Minister was very keen that
I should finish certain business which

suspend the rule. Nor- _
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~he came to me.
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it may not be pessible for other Mem-
bers to undertake because it involves
certain difficult matters. I agreéd to
this and then I came to you and said,
“Will you kindly suspend the rules 8o
that T may help the Primne Minister in
getting the business through”? You
never said that you warted to, see a
copy of my statement befnre you per-
mitted me and I see that now you
have raised this point for the . first
time.

Pandit Kunzru: May 1 know whe-
ther the Chaijr can claim soime sort of
censorship as stated by you?

 Mr, Deputy-Speaker: Yes. The kind
of censorship which' the Chair can al-
ways exercise is to avoid the matter
which ought not to be nlaced before
the House, which ig libellous, slander-
ous, irrelevant and so on and so forth,
(Interruption). Order, order. I am
only answering the question which
was put. I can certainly do so. I am
not going to allow observations of an
irrelevant nature and improper state-
ments. I will confine myself strictly
to rule 128 and if an hon. Minister
goes on making a statemen{ on the
floor of the House, I am entitled to
call him to order, if I find that the
statement 'is lacking in decency or
deeorum or I otherwise regard it as
irrelevant. I have always got the
power. Otherwise, this rule would be
meaningless.

So far as giving the permission to
the hon. Minister is concerned, I agree
{ Possibly his memory
is short, but he did not suggest to me
that under the rules I can suspend the
standing orders. I wanted to accom-
modate him and said I would allow
him to make a statement at any time
that he liked and I brought to his no-
tice that I can suspend the order. He

. Even now during the course
of hig statement if I do not agree and
it I feel that a particular statement
ought not to be made, I can certainly
ask that portion to be erased [rom
the proceedings of the Flouse. In order
to avoid all this, I would like to know
what exactly the statement is. It is
not going beyond the rules and the
scope of my powers. I am prepared
to allow him to make a statement
suspending the rule, that immediately
after the question hour the statement
may be made. It still stands. I am
not going behind that position and as
{:r iswopen to me wtr‘htlle the lizn. Ml&l:;

makli,gc a statement, see
this' kind matter ought not to be
stated on the floor of -the House, 1
only asked him, now that there f{s
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time, to give me a copy cf the state-
ment. 1 Jenrn that he has given a
copy to the Prime Minister, the Lea-
der of the House. But to the hands
of the Speaker the entire privilege of
the House, the honour, the decorum
and everything is sntrusied. There-
fore there ought to be no difference &0
far as the Speaker is ~oncerned in this
matter. 1 am not going out of the
way. I am trying to exercise my po-
‘wers without prejudice either to the
dignity ot the House or of the hon.
Members with regard: to the freedom
of making a statement. I will allow
the hon. Minister to make the state-
ment at Six o’clock.

Sbrl Kamath: Is it not a fact that
under the rules a Minister or a Mem-
ber may be called to order on the
ground of irrelevance eor otherwise,
but that the statement should not be
pre-censored?

Mr. Deputy-Speaker: That is not so.
I think under the rules I am entitled
fo see what is the s:atement that the

hon. Minister is going to make now.

Dr. Ambedkar: 1 take it that you do
not wish me to make a statement; that
{s how 1 intervret your riling. I am
no longer a Minister. 1 am going qut.
1-am not going to submit myself to
this kind of dictation.

Pandit Kunzru: May I know when
Shri Shyama Prasad Mookerjee re-
signed if he was asked by the Speaker
to be supplied with a copy of the
statement before he made it in the
House?

Mr. Deputy-Speaker: He had a tallla

ith the hon. Speaker and he to
:im what he intepneded to state on the

floor of the House,

All that was discussed in the House.
The House will now proceed with the
next business.

Pandit Kunzru: A copy of the speech
was not supplied to him.

Mr. Beputy-Speaker: That was not
necessary.

Shri Kamath: We have been depriv-
ed of the statement anyway.

Mr. Deputy-Speaker: It was left to
him. Hon. Members 1re now told that
he Is not going to make a statement.

\

[}
INDUSTRIES (DEVELOPMENT AND
co L) BILL

The Minh;er of- Commerce and In-
dastry (8hri B); I beg to move:

Cetee mmea v e
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“That the Bill to provide for
the development and regulation
of certain industries, as :2poried
by the Seiect Commitiee to
which it was re-conmitted, be
taken into consideration”.

Mr. Deputy-Speaker: ITon. Members
will not carry on a talk inside the
House while an hon. Member is speak-
ing.

Shri Mahtab: This racasure has
been before the House for the last
about two years and a half and has
passed through various stages finally
eémerging as it is now. It was first in.
troduced in the Parliament and refer-
red to a Select Committee in March
1949. The Select Committee report
was submitted to the Parliament in
February 1950. Then it was re-com-
mitted to another Select Committee in
September last and its report is now
here for the consideration of the
House. I do not think any other legis-
Jative measure has been subjected to
so much consideration and examina-
tion as this measure has been. I do not
think any other measure has been
before the House for so lore a period
as this. In these circumstances no-
body can reasonably charge the Gov-
ernment that they have been hasty
in rushing this BIill through. So
much time and consideration had to
be devoted to this Bill because of
its importance and far reaching con-
sequences,

Much criticism has becen made of
this Bill by industrial interests and
those who speak on their behalf. I
therefore take this apnortunity to ex-
underlying this

legislation. This Bill has its relation

- with the industrial pnlicy of the pre-
- sent Government. which was announc-

ed in April 1948. Goverrment made

" it clear then that although Govern-

ment would undertake many indus-
tries themselves, they would have a
large field for private enterprise. But
it was made plain that the private en-
terprise would be required to adjuat
itself to the national plan. The same
policy of Government of India has
been further elaborated by the Plan-
ning Commission in their report

. which is before the House.

:wards nationaiisation.
:clearly understood

Those who do not want to work un-
der certain discipline which is requir-
ed for the development of the coun-
try nﬂsregresent the Government
efforts to bring the orivate sector un-

der planned regulation as a step to-
It should be

that regulation
to

‘does not mean or necessarily lead
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.nationalisation. I think the self-creat-
-ed bogie of nationalisation of indus-
tries should have disappeared after
the publication of the report of the
.Pl.anping Commission. Private indus-
try is expected to play its full part in
ithe Plan for national development and
it is from that point of view that pri-
the industry requires to be regulat-

Another mistaken notiom 1is that
since any kind of regulation is defini-
tely a measure of interference, it will
hinder private industry rather than,
help it. This argument might hold
good if there is unnecessary interfer-
.ence in any industry. But, necessary
Anterference which, in other words is
«called Planning, will help private in-
.lustry rather than hinder it. Planning
means regulation and planning has
‘been accepted as the guiding princi-
ple in the economy of every country
in the world. The 19th century theory
©of Laissez faire does not exist any-
where in the world today and it is
futile to look back to those days when
profit was the only motive in all in-
dusfrial undertakings. In the United
Kingdom where free 2conomy had its
full play for more than a century, re-
gulation has been recoguised .long ago
as necessary in the interests of nh-
tional prosperity. I might refer to
the Cotton Industry Re-organisation
Act of 1939 to illustrate my point. The
Development and Organisation of In-
dustries Act came in 1947, There
might have been some opposition when
measures like these were taken up ih
the United Kingdom. But, they were,
on the whole, well received and wel-
comed by the industrial sections of
the community. Regulation of indus-
tries is necessary in the interests of
the country as a whole and the inter-
ests of the country are served if the
best interest of the industry itself lsk\
served.

Regulation serves the best interests
of the industry itself. Regulated eco-
nomy is considered to be_ the best al-
ternative to both free aconomy which :
has been proved all over the world as
injurious to national interests and al-
80 to nationalisation 'which is full of |
difficulties in the circumstances pre-
‘vailing in the country (uday. It |is .
not difficult to realise how the absence
of regulation in industries is causing
definite harm to the industries, adver-
sely affecting their production and at
the end, injuring the interests of the
country as.a whole. The Indian La-
bour Gazette, published by the Labour
Ministry periodically publishes the
figures of mills closing down for
labour disputes and the number of
workers involved. That may not give
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you the full picture of the loss to the
country. Besides these figures right
give you the impression that closure,
in some cases at least may be due to
the unreasonable attitude of the la-
bour. I have figures of industrial
units which have remained either fully
or partially closed till 29th Septem-
ber 1951. (Closures in most of these
cases are due to the uneconomic cha-
racter of the units, want of raw mate-
rials, lack of marketing facilities for
finished goods, and above all, ineffl-
cient management. Take the case of
the textile industry. More than 30
units have remained closed today ei-
ther partially or wholly and the ap-
proximate loss in cloth is about 102624

‘bales and in yarn, about 17677 bales.

The reasons assigned to the closure
are they are either uneconomic or not
properly managed. Is it not in the
interests of private industry that
something should be done for these
units? Is it not the duly of the lea-
ders of private industry to apply their
mind to the problem and devise some
means of improving the conditions of
these helpless units? °*

In meetings with leaders of private
industry, whenever the miserable
plight of the large number of indus-
trial units is discussed, they ask the
Government to do something for this
purpose. Now, when the Government
come forward to do something for the
development of industries by means of
regulation, it should noi be the lea-
ders of private Industry who should
have any objection to it. On the con-
trary, leaders of private industries
themselves should volunteer to set up
Development Councils 10 save the ug-
economic units from utter ruin and
also save the country from loss of pro-
duction. It is to meet situatiops like
this and also to organise industries in
the interest of the nation that the De-
velopment and Organisation of Indus-
tries Act was passed in t(he U.K. in
1947. That scheme has been adopted
almost in toto in the Bill that I am
presenting to the House.

Now, I shall briefly explain the vari-
ous forms thig Bill has assumed from
time to time and the final form in
which it is presented today. When the
Bill was first introduced in 1949, the '
rtructure of the Bill was very simple. :
It simply gave authority to the Cen- !
tral Government to license industrial -
undertakings, issue directions and:
control their management if the direc- :
tlons were not carried nut. There was -
a provision that a Central Advisory
Council should be formed, in the words
of that BIill, “to advise on matters
concerning the development. control
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and regulation of any controlled indu&‘}
try”. So far as licensing was concern-
ed. it would not have created any great
dificulty; but so far as the issuing of
directions was concerned, it would
have been extremely Adifficult to deter-
mine as to what directions could rea-
sonably be issued. As you know; nei-
ther the Central Government, nor the
State Governments have got any ela-
borate machinery to investigate into
the conditions of each and every in-
dustry; nor have they the necessary
arrangement to observe and check the
day to day activities of these indus-
tries. If the Bill had been passed in
that form, it would have been impera-
tive to provide for the necessary ma-
chinery for giving effect to the provi-
sions of the Bill.

Then, the form which the Bill &s-
sumed after its emergence from the
First Select Committez was a little
different in that it provided for a per-
manent Central Industries Board. This
Board was Intended to deal with licen-
aing of industries subject to appeals
against its decisions lying with Gov-
ernment. So far as actual regulation
of industries was concerned, the Board
was to examine the points of refern-
ce to it by the Government and make
recommendation. But, the final action
lay with Government. This change
did not solve the difficulty which was
inherent in the Bill and which I have
referred to already. The initiative was
left with the Government. If and
when the Governmen! would take the
lmtiatgve. the Central Board would
come into the picture and make its re-
eommendations and then, the Gov-
ernment as the final authority had the
power to execute those recommenda-
tions. - The Introduction of the Central
Board was intended to work as a brake
upon the Governmental action. Even
then, it was not an effective brake. Al-
though it could slow down the speed,
it could not totally stop the action. The .
scheme of the law as it emerged out
of the first Select Committee did not
appear ty have taken into account the
primary necessity of internal develop- °
ment of the industries. Whatever di-
rection might be issued by whatsoever
authority, the object must be to deve-
lop the industry in the interest of the
nation. But, unfortunately, lopsided '
stress was laid on how to exercise the
authority of issuing directions, and not

on how to take stepg to eff
ments. €ps to effect develop-

The Bill as it has emerged out of
second Select Committee lays str:sst:;
development and provides for an ef-
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fective machinery for the purpose.
Regulation comes in as a means and
corollary to developmert. The intro-
duction of Development Councils is the:
most important feature of the Bill.
These Councils will keep in close
touch with the industries, and

try to help them in all possi-
ble ways. Issue of directions will
come in only when the Develop-

ment Councils will fail in their methed
of persuasion. Control of management
will come when the directions fail. All
these measures which may be describ-
ed as coercive measures by the critics
appear to have been g!ven the first
place in the first and the second forms

.of the Bill; but here it nais been given

the secendary place. There is a pro-
vision for the establishment of a Cen-
tral Advisory Council representing all
industries and of all representative
persons. It has been mad2 obligatory
that whenever any direction is to be
issued or control is to be exercised on
management, the Advisory Council
has to be consulted. Thus, even
at the last 'stage, a brake has
been provided. In all kinds of
planning and regulation, there must
be some amount of compulsicn at some
stage and the best meazure is that
which provides for compulsion at the
Tast stage.

Hon. Members will please refer 1o
clause 6 of tne Bill which lavs down
the qualifications and categories of
Members whou will constitiite the De-
velopment Councils. Development,
Councils will consist of persons|
capable ot representing the in-:
terests of owners of industries, per-|
sons having special knowledge of mat-:
ters relating to the technical aspects"
of the industry, nersons capablz of re- .
presenting the employees and persons .,
capable of representing the interests
of the consumers. The functions of the
Development Councils have been enu-
merated in the Second Schedule: From.
the list of fur.ctions It will be evident
that the work of the Development
Councits will be to help the industries.
and increase their sncial utility. The\
Development Councils. apart from.
looking to the side of eHiciency, will |
promote arrangements for better mar-
keting of goods manufactured by the:
industries and also will assist in the
distribution of controlled materials and
in promoting arrangements for obtain- .
ing materials to the industry. I have
already told the House that many in-
dustrial units situated in various.
States have been closed down either
because of marketing difficulties or be-
cause of want of raw materials. ‘l;hhe
smaller units which constitute o:
bulk of the industries in India cenn
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compete with the few larger units ei-
ther 1n securing raw materials or in
marketing the goods manufactured by
them. The Development Councils will
try to look to the interests of the in-
dustry as a whole and thus keep a ba

lance amongst different units. In thes

days of shortage of raw materials, it is:

essential that there must be a statut-} °

ory body which will undertake the fair
distribution of raw materials. Fur-

ther, the hon. Members will see in No. .

7 in the list of functions that the Deve-
ment Council will promote and un-
dertake enquiry with regard to dis-
covery and development of new nate-
rials, equipment and methods and of
improvements in those already in use.
Scientific and industrial research in
matters affecting industrial psychology
and research, into matters relating to
the consumption and use of goods in
services supplied by the industry is
one of the functions of the Develoo—‘
ment Council. Similarly, standardisa-
tion of products is another. I need not
dilate upon all the functions, but if the
hon. Members will once glance through
the list of functions they will be con-
vinced that the Development Councils
will work as nurses for the private in-
dustries. They will be the instruments
in the hands of Government both for
the purposes of development and regu-
lation. Over and above the Develop-
.ment Councils, there is, as I have al-_
ready said, the Central Advisory Coun-
cil which will consist of persons re-
presenting the interests of owners. em-
ployees and consumers. This bady is
an important one in the scheme of the
Bill, because sub-clause (iv) of clause
5 lays down that Government shall
consult this body in regard to the ex-
ercise of powers, directions and con-
trolling the management. In the re-
port ‘of the First Select Committee, the
Central Board was charged with the
work of establishing a prima facie case
for issuing directions and the ultimate
suthority lay with the Government.
Similarly, with regard to exercise of
control over the management, the re-
port of the first Select Committee did
not make it obligatory on the part of
Government to refer the cases fail-
ure in carrying out directions in the
Central Industries Board. But here in
the present form of the Bill it is obli-
gatory that before issuing any direc-
«don and deciding to exercise control
over management Government must
consult the Central Advisory Council.
This will be clear from the scheme of
the Bill as it is presented now, that
Government's opinion as to whether
directions should be issued or control
should be exercised over the manage-
ment will be formed with the assis-
tance of the various Development
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Councils. Even when that opinion is
formed, it has been provided that :the
Central Advisory.Council shall be con-
sulted also. There is, therefore, no
scope for any unreascnable or hasty
interference in the working of private
industries in this Bill. The success of
the scheme hinges on the effcient
working of the Development Councils,
and the scheme of Development Coun-
cils must be welcome to the bulk of
private industries, whatever a few
industrial magnates might say about
it. Since this Bill lays stress on deve-
lopment, I am sure it will be welcome
to the small and medium units of in-
dustry as a whole. The bigger units
also should welcome it although they
may have to undergo a little inconven-
ience in the interest of less favourably
circumstanced units.

Having said so much about the soft-
ness of the Bill. I wonder if I would
not be criticised on the ground that
stricter orovisions have not been made
for enforcing regulation wherever it
is necessary. I must assure the House
that the provisions made in the Bfll
for enforcing regulation are effective
enough. Those who will not listen to
the Development Councils and the
Central Advisory Council will be dealt
with in an effective manner and the
nation’s resources and production will
‘not be allowed to deteriorate in amy
way. In this connection I would draw
the attention of the House to clause 17
which provides for exercising control

.over the management in case the

not oomplied with.
3 in which the en-
tire clause has been worded has
not been found satisfactory and
therefore, I have given notice of cer-
tain amendments to this clause. In
these amendments I have sought to in-
troduce the same expressions as were
used in the original Bill and continued
to be used in the report of the First
Select Committee. My amendments, I
am sure, will not reduce the effective-
ness of the provision in any way, but
they will make the clause satisfactory
from the legal point of view.

direction s
But the way

Then, with regard to the licensing of
industries, the necessity of livensing
new industries was recagnisad by the
first Select Committee. They entrust-
ed the work to the Central Industries
Board. The second Select Committee,
however, hag provided in glause 14 that
the Central Government may reauire
such officer or authority as it may ap-
point for the purpose of making a full
and complete investigation in respect of
applications received in this behalt and
report to it the result of such invesii
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| gation, 'The procedure for the investi-
igation will be prescribed by rules. In
! order td have a permanent body to dis-

'pose of applications for licensing, there

must be sufficient number of applica--

tions to start with. Our present ex-
perience shows that applications for
new industries are very very few. In
the circumstances, there is no neces-
sity for setting up a permanent body
to deal with applications for licences.
But at the same time the licences have
to be disposed of in such a way that it
will not create any suspicion in any
quarter. In the past. during the War,
when licences were issued, there were
complaints that they were not disposed
;ot in an impartial manner. It is for
|that reason that the procedure of in-
vestigation has to be liid down clearly
|in the rules. It is not possible to lay
down the exact procedure in the law
itself. Government acrept the recom-
mendation of the Select Committee
that applications for licences should be
disposed of within four months, and
the rules will be made accordingly.
The present idea is that whenever an
application is received, it will be noti-
fled in the official Gazette, so that
others in the fleld may be apprised of
it. Within a certain time-limit the
investigation of the apmlication will be
started. It will not be a public investi-
gation in the sense that the work done
by one at considerable cost of money
and energy will be available to others
without any cost. It will be public in
the sense that the public will know
that an application has been received
and is being investigated. In that case,
the rival applicants will have no com-

laint to make as they did during the

ar. To apply for & Jlicence to start
an industry is irksome and therefore
many do not like it. For the matter of
that. the olanning itself is irksome for
individuals, but if the total interest of
the country is taken into account, the
individuals will have to undergo a
little inconvenience to fall in line with
the plan. The Planning Commission
has calculated the total resources of
the country. Unless these resources
are utilised in a planned manner, it
will not be possible for the country to
develop systematically. Lopsided de-
velopment sometimes proves harmful.
The idea behind licensing industries is
to utilise the available resources of the
country to the best possible advantage
of the people.

The financial statement relating to
this Bill is already in the hands of
hon. Members. I have nothing more
to say. but I would once again impress
upon the House that the Bill is urgent
from many points of view. Because of
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the circumstances now prevailing in
other countries, the Indian industries
are going to face a difficult situation
and unless the Development Councils
are formed in time, it will not be pos-
sible to keep the industries going in a
systematic manner. Apart from the
ultimate national interest, this Bill will
serve the immediate interest of the
private industries themselves. It is
urgent from another point of view. As
the House knows, the Central Govern-
ment have undertaken several indus-
tries themselves like the Sindri Ferti-
lizer Factory, the Machine Tool Fac-
tory, etc. Now, expenditure on these
industries from the Consolidated Fund
of India has been questioned by the
Auditor-General as according to him
it conflicts with item No. 52 of List I of
the Seventh Schedule of the Constitu-
tion. Unless and until the Parliament
by law declares the control of these
industries by the Union to be expedi-
ent in the public interest, the Central
Government are not entitled 1o spend
money on them. This legal position has
to be rectified as quickly as possible.
The hon. Members will please see that
the industries which have been under-
taken by Government have been in-
cluded in Schedule No. 1. 1 know the
feelings of many hon. Members with
regard to Schedule No. 1. According
to some, unnecessarily some industries
have been included in the list. Accord-
ing to others, some of the very impor-
tant industries have not been included
in the list. I can assure the House
that all these points of view have been
very carefully examined and I shall
explain the position at the appropriate
time. T would beg of the House to
‘consider this Bill from a practical
point of view and pass it as soon as
possible,

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
development and regulation of cer-
tain industries, as reported by the
Select Committee to which it was
re-committed, be taken into con-
sideration.”

Shri Venkataraman (Madras): I very
warmly welcome this Bill, because it
bids statutorily goodbye.tn the doctrine
of laissez faire. I welcome the Bill
also because Government have cate-

- gorically stated before the House that

the profit motive will not be the only
consideration in running industries in
this country but that service to the
people is one of the essential things
that industries have to perform in this
country.

So far as the clauses are concerned
I am in entire agreement with them.
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Particularly I would like to welcome
the provision for the representation of
the consumer interest in the Develop-
ment Council. I also welcome the pro-
vision for the representation of the
employees and the owners of indus-
tries both in the Central Councils and
the Development Councils. The Minis-
ter has carefully explained that the
small scale enterprises will not be
affected by this Bill and that the lower
limit has been raised to Rs. 5 lakhs to
make the provisions of the Bill appli-
cable. Therefore cottage and small
scale industries have nothing to fear
from the Bill,

But what has surprised me and has
very seriously disturbed me is the
omission of one of the vital industries
of the country from the schedule.

[SHRIMATI DURGABAI in the Chair]

In the original Bill tea was includ-
ed as one of the items in the schedule,
to which the Industries Control Bill
will apoly. The first select committee
appreved of the schedule and no
change was made. When this Bill was
recommitted to the second select com-
mittee Government did not suggest—
at any rate the hon. Minister did not
suggest—that there was any need for
making any alterations in the schedule.
But at the last stage I regret
very much to say that this vital and
very important national industry has
Bbeen.11 omitted from the scope of the

ill.

The House knows the place that tea
occupies in the economy of this coun-
try. In the minute of dissent which
myself and three other Members of
the committee have appended to the
report of the select committee we have
clearly explained that tea forms the
most important item of our export. It
is almost the second in the list of ex-
ports and is one of the most important
dollar-earning industries of this coun-
try. Over a million people are em-
ployed in the industry and the total
production of tea is a little less than
one half of the world’s total produc-
tion. Barring the textile industry I do
not think' there is any other industry
which is as important to this country

as the tea industry. I do not under-

stand why such an important indus-
iry should be omitted from regulation
and development as contemplated in
this Bill.

There is another thing which the
Government has to take into ac-
count. Tea is controlled by an inter-
national agreement which was entered
into in 1933 between the participating
countries—India, Indonesia, Ceylon
and Pakistan, At that time there was
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a world depression and the producers
were anxious somehow to maintain the
price of tea and for that purpose they
introduced a restriction scheme—which
was more or less like the Rubber res-
triction scheme—known as the Stephen-
son scheme. After 1933 when world
conditions changed and tea had
become more or less a productivn in
short supoly, when the market was a
seller’s market and not that of the
buyer and when our exports to other
countries is regulated by the Govern-
ment, I do not see why this restriction
on the growth and expansion of tea
should continue. There are other
countries such as China, the W.S.S.R,,
East Africa, Tanganyika and Nyasa-
land producing tea, which are not
members of the international agree-
ment. They are not only free but are
actually expanding their production to
such an extent that there is a serious
threat to the monopolistic position
which India holds in the tea market of
the world. If the control or develop-
ment or the regulation of the industry
is left in the hands of the industry it-
self, it would mean that in the in-
terest of monopoly profits they would
rather restrict production and get
higher prices than increase the produc-
tion and get the same or a little lesser
profit. As is well known under the
theory of fixation of monopoly prices
it is the profit which determines the
production. Having some sort of mono-
poly in tea production it naturally fol-
lows that the tea producers in this
country are anxious ~to  restrict
production in such a manner as rnot
to expand it. I ask whether it
is in the interest of this country
to allow such a _state of
affairs to continue. I ask whether it
is not the duty of the Government to
see that the growth of this national
asset is expanded, so that our position
as the world's greatest tea producer is
maintained. Therefore it appears to
me that the Government have made a
very serious mistake in excluding tea
from_the schedule of industries.

There is another reason given in the
Select Committee’s report as to why
tea has been excluded from the sche-
dule and it is absolutely unconvincing.
They say that there are two other Acts
which govern the development and
growth of the tea industry and there-
fore it is unnecessary to 'include it in
the schedule. The one Act which
deals with control is the Tea Control
Act which is based on the international
agreement. The other Act which deals
with tea is the Central Tea Board
Act, which is really an Act for the
promotion of sale of tea both in India
and abroad. The Central Tea Board
is the successor to the Indian Tea
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Marketing Expansion Board which
attended to the export sale and promo-
tion of sale of tea in India and abroad.
It has been substituted by the Central
Board and the Act makes provision
largely for the promotion of sales of
tea in India and abroad. If you look
at the budget of the Board you will
find that out of 80 lakhs annual in-
come 50 lakhs are paid as a contribu-
tion to the international tea market
expansion and the rest for the promo-
tion of tea sales. The International
Tea Market Expansion Board is doing
propaganda for tea as such and not for
Indian tea. For as much as Rs. 50
lakhs we spend per annum we are do-
ing prdpaganda for ‘Chinese and
U.S.S.R. tea. This Central Tea Board
has none of the functions V{hlch are
entrusted under the Industries Deve-
lopment and Regulation Bill. If you
taie the Central Tea Board Att you
will find that none of the functions
which are envisaged in this Bill under
clauses 15, 16 and 17 find a place in
that Act. Section 10 of the Tea Board
Act is the relevant section which deals
with the powers of the Board and its
functions are the promotion of sale
and increasing the consumption in
India and elsewhere of Indian tea and
generally carrying on propaganda. Un-
der clause 15 the Government have the
power to vause investigation to be
made into scheduled industries for the
purpose of finding out marked deterio-
ration in quality, loss of production,
decrease in forms or standards. etc.
Under clause 16 the Government have
the power after investigation to have
the matter considered by the Central
Advisory Council. Under clause 17
they have even the power to take over
control of the industry, if it does not
respond to the directions issued by
Government, The Central Tea Board
Act contains none of the provisions
and it falls far short of the present

Bill, berause it was conceived entirely’

for a different purpose and not for the
purpose of regulating or controlling
the industry and distribution, as envis-
aged in this Bill. In the interest of
the industry itself it would be better
that the tea industry is included in
the schedule, I know that representa-
tions were made by both the Central
Tea Buard and the UPAST that this tea
industry should be excluded from ‘the
schedule. [ think they were under a
misapprehension and were very lar-
gely imisled by the capntion of the Bill.
They thought that control was a thing
which should be resisted at all cost
and seemed to have agitated against
the inclusion of tea.

Tea is grown in four or five States—
Mysore, Coorg. Madras, Travancore-
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Cochin and Assam. I! each one starts
regulating the industry in its own way
there will be such a confusion all
round thal the i#ndustry which
is of such national importance
will be prejudiced. In fact its
growth and development may be
hindered. I might cite one igstance.
In Calcutta today under the Food Adul.
teration law tea which has been pass-
ed as good tea and purchased not only
in India but also outside has been
banned as being adulterated or below
standard. Such well-known blenders
of tea like Liptons have been prose-
cuted for falling below the stardard.
The Calcutta prosecutions say that the
tea contains not only two leaves and
one bud but also a certain amount of
stalk tea in it. It is true that after
the war when the demand in-
creased some stalk was allowed
to be included in it.. It has
been accepted all over the world and
yet prosecutions have been launched
/in Calcutta. It is therefore necessary
that the industry should be con-
trolled by some central  autho-
rity, which should prescribe -the
norm or the standard of the product.
If each State starts regulating in its
own way it will lead to such confusion
that the industry will suffer.

Shri B. Das (Orissa): The produc-
tion of tea depends on the climate, so
it cannot be an industry.

11 aMm.

Shri Venkataraman: Yes. but the
law can be applied to all the estates
uniformly.

Dr. M. M. Das (West Bengal): May
1 know whether there is any inter-
national standard of tea which has
been accepted by all the countries pro-
ducing tea?

Shri Venkataraman: I know there is
no standard production of tea but there
are certain tea tasters who know the
standard, who know the quality; be-
fore any country purchases tea any-
where in the world, I know they go
through the brokers who employ tea
tasters who determine whether the tea
is of good quality or not. -

Now, if the Calcutta Corporation
prohibits certain tea which is going to
be ‘exported, as not conforming to
their health laws, and if in Cochin
simi]arly they also prescribe something
else, our exoort trade will be crippled.
It is therefore in the interest of the
tea industry itself to see that it is re-
moved from the control of local sutho-
rities and from the States and entrust-
ed to the Central authorities as envisa-
ed under the Industries (Develop-
ment and Control) Bill.



4859  Industries (Development 11 OCTOBER 1951

I heard some objection that tea
is largely agricultural operation
and therefore it does not come
within the scope of this Bill, I
am afraid people do not know
much about tea business and that is
why they have got this wrong impres-
sion. Sixty per cent. of it is an in-
dustrial process, cutting, fermentation,
blending and packing. These are the
more important things. Plucking is
the only manual part of it; plucking
was spught to be tried by machine but
because they thought the bush will be
injured they did not continue this ex-
periment. Beyond plucking it is not
an agricultural operation at all. Even
it it is to some extent agricultural, it
is a large scale enterprise. The Royal
Commission on Labour which went in-
to the tea industry in India stated it is
a large-scale enterprise in agriculture
so far as it relates to growing and
plucking, but thereafter it is an indus-
trial process. Even today the Facto-
ries Act governs all those processes of
cutting, blending, fermenting, packing
and so on, and the industry is not be-
yond the purview of the Factories Act.
This clearly shows that the maior part.
in fact, the largest part, of tea business
is an industry and therefore the objec-
tion has no validity. Therefore, con-
sidering the importance of the tea in-
dustry, considering the part it plays in
our national economy as a dollar ear-
ner and as one of our vital exports,
and considering the fact that the in-
dustry will benefit by bringing it un-
der this Bill, I would strongly urge this
House to see that tea is restored to its
original place of pride in this Indus-
tries (Development and Control) Bill.
I expected the hon. Minister to state in
his opening speech why tea was ex-
cluded from the scove of the Bill, but
I was disappointed. I hope that he will
reconsider the stand he took and in-
clude tea in the interest of the nation.

Mr. Chairman: Shri Syamnandan
Sahaya. But before I call upon the
hon. Member to speak, I would like to
suggest that on this general motion for
consideration they may just speak on
broad outlines so that when the appro-
priate clauses come up for consideration
they can make their submissions. It
is only that way that we can make
the debate interesting and short.

Shri B. Das: He has spoken 80
much about tea that I am very anx-
ious to have a cup of tea.

Mr. Chairman: He can speak on
coffee later on.

Shri B. Das: 1 will speak on indus-
try—not on coffee or tea.

Shri Syamnandan Sahaya (Bihar):
1 welcome this measure not ause
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I consider that it is an ideal measure
but because,.in my opinion, it will
create in the minds of the powers that
are an awareness of the difficulties of
industries. For, not only I but many
in the industries have the impression
that people high up in the Govern-
ment as also the public outside carry
an impression that industries &re all
milk and honey: no difficulties, no
headaches, ho troubles, and heaps and
tons of momney.

» That impression about industries
and industrialists has been in my
opinion behind many of the troubles
in this country and is responsible for
want of that progress in industrialisa-
tion which is necessary. 1 have felt
that this is largely due to the attitude
of the Government of the country for
the time being. .

An Hon. Member: And
attitude?

7 &h "
rl. Syamnandan Sahaya: On go
through this Bill, one t’ias two‘relgl‘-
ings. First of all, there is a desire on
the part of the Government to take
up measures which might carry the
industries on a particular line.” Se-
condly, there is the other feeling that
if the Act is to be utilised only for
the purpose of control and interfer-
ence and not for the -purpose of deve-
lopment, then it might retard rather
than improve the growth of industries.
When I read the report of the first,
Select Committee and compared it
with the report of the second Select
Committee, I found that the Central
Industries Board conceived in the first

repdrt has been omitted.

not jyour

Mr. Chairman: I find hon. Members
carrying on conversation inside the
House. Will they do that in the
lobby?

/ Shri Syamnandan Sahaya: The pre-

sent Select Committee
There has been a divergence of
opinion about its retention. While
there are many even among industria-
lists who would like to omit it, there
are others who think that it should
be retained. The hon. Minister this
morning referred to the general atti-
tude of industrialists with regard to
this Bill and he had the feeling that
this Bill was not really a welcome
measure to them. But he has exa-
mined only a- few of those who are
interested in industries. I have gone
through the evidence recorded and a
study of the evidence of at least two
persons, Shri Ramaswamy Mudaliar
and Shri Ambalal Sarabhal, will dis-
close that they do not in any way

omits that.
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object to the bringing up of a measure
of this nature, but they certainly have
voiced their apprehensions that the
measure may not be used in the spirit
in which it has been conceived and
with changing Governments I do not
think they were far wrong in laying
stress on their apprehensions. Among
these two industrialists themselves
there were differences of opinion about
the Central lndustries Board. While
Shri Ramaswamy was not very much
in favour of it, Shri Ambalal thought
that such a Board would be a good
thing. My own feeling is that if you
really want to develop the industries,
the scope is so vast that unless there
is a set of people whose responsibi-
lity it will be to carry out the policy
and programme of Government it will
be difficult for Government as such to
take the necessary action. Two other
bodies are contemplated in the Select
Committee report now before us, viz.,
the Central Advisory Council and the
Development Council. From a perusal
of the functions of these bodies, it
would apgear that while they can
advise when asked to do so, while
they can take over the administration
of a certain Industry it it is so
thought, they have not got any overall
control nor do they have any overall
picture of the industrial development
of the country as a whole. The reply
to this may be that this must be left
to Government. There is no desire
on the part of anybody to take away
from Government the responsibility
which is theirs, but in the fulfilment
of the objectives before fhem, it will
be necessary in my opinion to have a
body of people with knowledge of
industries—a body which can carry
out the policy and programme of
Government and see to the all round
development of industries which Gov-
ernment take up for the time being.
Such a Board, in my opinion, is a
necessary corollary to this' measure.
The hon. Minister may not grant it
today, but I have no doubt that when
the Act begins to function he will
himself realise the vital necessity of
having some body like the one con-
ceived in the Central Industries Board
which will carry on the day to day
administration of Government's policy
and programme in regard to develop-
ment, regulation and control. For the
Government to take up this work, with
its numerous other responsibilities,
would be a difficult task.

Shri T. N. Singh (Uttar Pradesh):
Do you not think that the Central
Advisory Council can function to a
certain extent in this matter and the
Planning Ministry that may be formed
may also undertake a part of this job?
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Mr. Chairman: The hon. Member
can speak when he gets his chance..
Meanwhile, let the speaker be left free
to express his views. °

Shri Syamnandan Sahaya: About
the Planning Ministry it is difficult
to say anything at present as we have
no knowledge as to how it will func-
tion. With regard to the Central Ad-
visory Council, if my hon. friend
would refer to clause 5(iv) (b) he will
see that the powers relate only to
clause 16 and clause 17(i) and this
offers a very limited scope indeed for
the Central Advisory Council. Of
course, I shall table amendments in-
cluding a number of other clauses. I
shall come to that in a few minutes..

The other thing to which I wanted
to draw attention was of a general
nature, and that is that in exercising
any control or regulation howsoever
necessary these may be, it is neces-
sary in the present stage of industria-
lisation for Government to carry the
industrialists with them. You may
not have the entire body co-operating
with you, but a large section will be
very willing indeed to go with Gov-
ernment in the matter of planning
and development of industry. There-
fore, it is.necessary that if possible
you should avoid things which are
likely to cause bitterness or resent-
ment and I would even go & step
further and say suspicion. For in-
stance, the provision bringing into the
arena punishment of even partners of
a company, or any Director for the
matter of that and providing for not
only fines, but imprisonment, is likely
to cause a misapprehension which, in
my opinion,-it would be well-to avoid..
After all you have various types of
legislation and if you find that there
is any act which is of such a nature
which should be made penal, you can
always bring in the delinauent under
that. But in an Industries Control
and Regulation Bill—and also you call
it Development Bill—my personal
opinion is that it would not be a pro-
per thing and certainly it would not
create the proper atmosphere if you
bring in a provision for imprisonment
of all partners and all Directors.

Now, it has been suggested by the
industries generally—I suppose unani-
mously—that even if you were to do
that you ought to be able to provide
that every industrial undertaking

* should nominate a certain number of

persons or one or two persons who
should be responsible for the proper
carrying out of all the instructions of
the Government and of the Act. Now
to that, I have found a ready answer
in a minute of dissent by my hon.
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friend sitting opposite—the appoint-
ment of ‘plead guilty’ managers, as he
calls them. Well, I know his anxiety
as a labou; leader. I would, however
beg of him to consider carefully
whether the interests of labour are
really served by having more indus-
tries and creating more employment,
or by creating conditions where you
would scare gway the industrialists.
There are different fypes of persons,
good, bad and indifferent. While such
a measure may be necessary for a few
of the black-sheep, the whole question
has to be conceived from the angle as
to what generally it would imply. I
submit that in the type of measure
which we are at opresent considering,
it would not be proper to introduce a
punishment of imprisonment for the
type of mistakes which an industria-
list is likely to make in the proper
‘carrying out of this measure. If,
however, it is considered necessary to
retain this provision, I would still
submit that it should be provided that
the industry must nominate some

people. .

Mr. Chairman: How are we to dis-
tinguish whether the mistakes made
are_bona fide or deliberate?

41\1‘1 Syamnandan Sahaya: This diffi-
culty has faced the world ever since
judicial administration came into be-
ing. With lawyers of the eminence
like you and others in the country,
there has been no difficulty for the
judges coming to a conclusion whether
a mistake is a bona fide mistake or
a mala fide mistake and that difficul-
ty will continue to remain in the
world as long as you have judicial
administration.

Shri R. K. Chaudhuri (Assam):
Such direct flattery to the Chair is
not permissible.

Mr. Chairman: In this particular
case the Chair is absolutely unwilling
to take the compliment, because the
Chair is always anxious to give the
compliment to hon. Members.

Shri Syamnandan Sahaya: I never
knew that my hon, friend sitting next
to me was also a great lawyer; other-
wise I would have included him in
the compliment. If he has taken me
amiss, I may assure him that I in-
clude him in the list of eminent
lawyers in the country.

I was saying that in a situation like
this even though there may be diffi-
culty and there may be a chance of
‘plead-guilty’ managers being appoint-
ed. there is a way out. That is, |t
may be specified that the person nomi-
nated should not be below the rank of
a Director, Managing Director or

.
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Manager. The man who will be res-
ponsible for this will be a man of a
certain rank. You cannot appoint
anybody in the factory to he responsi-
ble to the Government for the acts of
omission and commission. We can
always lay down a certain standard
below which_a man should not be’
nominated. But to bping in all per-
sons will not be, constituted as we
are today, the proper thing to do.

Mr. Chairman: It is a very danger-
ous propositian, I think.

¢ Shri Syamnandan Sahaya: Where
the advantages are great, the risks are
equally great and on occasions we
have to take responsibility on our-
selves. After all industrialisation of
our country has not advanced very
much and our main purpose must be:
to create an incentive for industria-
lisation and not do anything which
will retard it. That being the main
and central object, I submit that this.
point deserves serious consideration
at the hands of Government. .

The third point to which I wanted
to draw the attention of the House
and of the Government is with regard
to the fee or cess that is proposed to-
be levied. Now although no definite-
amount has been fixed, it is suggested
in the Bill that the maximum of such
a cess will be two annas. In this con-
nection what I have to submit is that.
the tendency generally as the hon.
Minister himself knows is to treat the-
maximum as the minimum. There-
fore, I have a feeling that perhaps
these two annas which is laid down-
as the maximum will become the usual
customary cess. Now going through
the evidence which has been circulat--
ed, we found that on the basis of two.
annas the likely income 'is going to.
be about Rs. 5§ crores. Mr. Bhootha-
lingam in reply to a query said that
the amount is estimated to be about
Rs. 5 crores. In this connection a
point which has to be seriously con--
sidered is how this money is going to
be utilised. A sum of Rs. 5 crores for
the development of industries general-
ly in the whole country, in my opinion,
is not a very big amount and no one
need be scared about it. Perhaps, the:
induatrialists themselves might feel
that this is not anything to which a
caveat should be entered. But the:
difficulty lies not in these two annas
or the amount of Rs. 5 crores, but in
the fact that all this money will
naturally go into the general pool and'
it will be difficult to ind out whether-
it is really being utilised for the pur-
pose of development. We have in-
stances of such a nature. I would
like to pointedly draw the attention of’
the hon. Minister to the cess on sugar.
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"When the cess was first introduced it
‘was clearly said in the different State
Legislatures that the cess amount
‘would be utilised entirely for the im-
provement of sugar cane. But the
fact remains that perhaps a very small
portion if anything at all was spent
in this direction. It would be desir-
.able, therefore for the Ministry to see
to it that this money is specially
‘made available for develobment and
growth of industries in the country.
With our expanding budget on the
expenditure side I feel apprehensive
whether this amount will be available
.and twill actually be spent on develop-
ment.

The other thing with regard to the
«cess is that in clause 9 it has been
laid down in sub-clause (4) that' the
‘Central Government may hand over
‘the proceeds to the Development Coun-
<il (a) to promote sclentific and in-
dustrial research, (b) to promote
improvements in design and quality,
(¢) to provide for the training of
‘technicians and labour and (d) to
‘meet such expenses in the exercise of
fts functions and its administrative
-expenses as may be prescribed. Our
impression—I would not say experi-
-ence—with regard to government-con-
‘trolled organisations has been that
sometimes, if not on may occasions,
‘the administrative expenses far ex-
-ceed the amount actually spent for
the good of the particular objective
which they have in view. I would
therefore suggest—not only in this
but perhaps, if the Government
agrees, in other measures of a similar
nature also—that a percentage may be
fixed for administrative expenses. We
must lay down that so much of the
‘cess will be spvent on administrative
-expenses and the balance on the three
other objects mentioned in sub-clause
«(4) of clause 9. Otherwise we shall,
I have no doubt, be faced with a top-
heavy administration and ultimately
the gain to the industries out of this
‘cess may not be to the extent we
would desire it to be. ‘

The other matter about which I
think I have mentioned casually a
few minutes ago but to which I would
draw pointed attention—and I am
glad it found expression in the dis-
senting note of Pandit Thakur Das
Bhargava also—is that this legislation
introduces the principle of vicarious
responsibility, and there is the burden
of proof on possibly innocent persorts.
“That, I submit, will not be the right
thing for this Parliament to adopt.
“The basis of criminal justice has been
‘that a man has to be considered as
innocent unless he is proved to be
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otherwise. In this law for the first
time perhaps we are laying down
that if certain charges are framed
against a particular director or part-
ner of a firm it will be for him to
prove that he has had no hand in the
matter. I will refer the hor. Minister
to clause 24 and the proviso attached
to it. A solution not quite ideal, but
even so much better, did find a place
in the report of the previous Select
Committee, in clause 25. I am Tre-
ferring to the heading “Exemption of
nominated Director, manager or secre-
tary from liability in certain cases”.
Even this oprovision has not been
brought into the present Select Com-
mittee Report. I would strongly urge
upon the hon. Minister in the first
place to remove this new principle of
justice from this legislation. Or, i
he 'is unable to do that, he should be
prepared to introduce in the new
Bill a clause on the lines of clause 23
of the first Select Committee report.

With regard to the different clauses,
as you have rightly suggested, the
proper time for ventilating our views
or grievances will be when the parti-
cular clause is before the House. But
I would draw pointed attention to just
one or two clauses. One of them is
clause 5. I refer to this clause in
trying to explain the point of view
which my hon. friend Mr. T. N. Singh
brought up. This is a very important
clause, and in view of the speech made
by the hon. Minister just now it as-
sumes greater importance. The hon.
Minister said that we have the Cen-
tral Advisory Council which we shall
consult in many matters. But if you
scrutinize how the Central Advisory
Council will be utilised you will find
it is stated that the Central Govern-
ment shall consult the Advisory Coun-
cil in regard to (a) so and so and
(b) “the exercise by the Central Gov-
ernment of any of the powers con~
ferred upon it under section 16 or
sub-section (1) of section 17. and may
consult the Advisory Council in regard
to any other matter connected with
the administration of this Act”. I-did
not see why it became necessary for
the Select Committee to make a speci-
fic reference to these two clauses of
the Bill, that is clause 16 and sub-
clause (1) of clause 17. These two
clauses, it will be seen, deal with the
power of the Central Government on
completion of the investigation under
clause 15 [this is clause 16] and spe-
clal provisions for direct control by
the Central Government in certain
cases thjs is sub-clause (1) of clause
17]. There are so many other clauses
in this Bill where in my opinion the
Government will be well advised to
consult the Central Advisory Council,
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for instance, this very question of im-
position of cess which I have just been
stressing upon; the question of licens-
ing and amending the licences; the
Qquestion of investigation as contem-
plated in clause 15 itself; under
clauses 17 and 23 about the capital
required; about delegation of power,
prosecution. In all these matters I
think the Government would be well
advised to consult the Central Advi-
sory Council. The proper course will,
therefore, be either to omit any refer-
ence to clauses 16 and 17 in clause 5
and leave it as a general clause
empowering the Government to con-
sult the Central Advisory Council on
all matters, or, if we want to make
them specific enough, we »ught to in-
clude in this clause a reference to the
other clauses where the - Government
with advantage could consult the Cen-
tral ‘Advisory Council.

There are other difficulties. For
instance there are some provisions
about inclusion and exclusion of in-
dustrial undertakings with a certain
amount of capital. This word ‘capital’
has not been deflned. I do not know
whether Government have in view, by
the word ‘capital’, the chare capital or
the entire money required or used in
the concern for running it, including
loans, liabilities and other types of
working capital, I think, therefore,
that in order to make the position
clear it will be desirable that the
word ‘capital’ should either be defined
or we should be referred to the defl-
nition of the word ‘capital’ where it
finds a place.in othér laws.

There is another important matter
with regard to the clauses and that
{s that under this Act when an under-
taking is taken over by the Govern:
ment, the responsibility is fastened
from the date of the order, although
there may be a time lag between the
date of the notified order and the ac-
tual time when the possession is taken
over. Now there are two difficulties.
There is one difficulty facing the
Covernment that is, if they do not
say ‘from the date of the notified
order’ then it may be that by the
time the possession is taken the exist-
ing adminisiration may do something
which may create difficulties in the
taking over of the concern. This is
one aspect and certainly that is one
difficullv which should be keot in
view. There is another difficulty and
that is that actually if possession is
not taken simultaneously with the
notifiea order, then it would create
several types of complications.

It could be laid down in this Act
that any act done after the date of
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the notified order will be null and
void. That will save the Government
in case the previous administration
does something which is likely to
create difficulties. On the other hand,
this legal machinery which will be
created by actually saying that the
possession will have been considered
as from the date of notified order and
that no notice will be taken of any
time lag will also be obviated.

The last thing which I would like
to mention with regard to the general
discussion of this Bill is with regard
to the Schedules and also with regard
to no time limit for purposes of
taking over concerns. With regard to
this time limit, I find from the evi-
dence recorded that it was stressed by
some of the witnesses that it is not
laid down anywhere in the law as to
how long such a ‘supersession, if I
may use the term, will continue and
the hon. Minister himself seemed to
suggest that it would be proper to flx
a time limit, because he himself gave
the instance of the Court of Wards.
He said that even in the Court of
Wards, there is a time limit after
which the estate is released. Simi-
larly in the case of a certain indus-
trial undertaking being taken over by
the Government, there should be a
time limit after which either the
undertaking could be released to the
old managers and owners or at least
there may be an occasion for reconsi-
dering the proposal; and whether in
this period of supersession, the under-
taking has gained or has 1lost and
what should be done in future, I
submit, is another matter where the
attention of the Government ought to
be seriously drawn. From a com-
parison of the report of the previous
Select Committee and -the present
Select Committee, it will be found
that there were two Schedules indi-
cating the industries in the different
Schedules and the object of the Bill
as emerging from the previous Select
Committee was, that the law will
af)gly to the First Schedule only,
although the Government had the
right to transfer any item from Sche-
dule 1 to Schedule 2 or from Schedule
2 to Schedule 1. Now it was clear
that at that time there was no desire
and certainly it was not the desire
when the Bill was introduced, that the
Schedule should be as far as possible
all embracing. As it is we have now:
only one Schedule and which means
that the Act could be extended to any
one of those named in the Schedules
While planning and regulation almost
in any sphere of public activity and
even in private life is at present most
essential and I fully conceive that, I
will certainly suggest to the Govern-
ment that this is a new measure and
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a new approach and it will be desir-
able that they should begin for the
present with a few items only and
if they maintain the two Schedules as
it was in the first report with the

wer of transferring any item from
chedule 1 to Schedule 2, it would
meet their requirements fully and still
leave a wide scope for uninterfered
industrial development. Planning asI
submitted just now is much to be
desired but there are occasions when
it might be useful and more advan-
tageous to the country if you allow
things to grow up and then come and
introduce the control. There are in-
dustries in India today where a con-
trol would be ideal and necessary but
there are still industries where even
an unplanned growth for the time
being might be permitted, so that at a
later stage when you find that the
stage for control and regulation has
come, you may step in and you may
include such as I said among those in
Schedule 2. I am reminded of a ques-
tion which was put to Sir Ashutosh
Mookerjee when the percentage of
passes in the Matriculation Examina-

tion went as high as 90 to 95 per cent.
(interruption). '

It was very high and I do not
remember the percentage.

An Hon., Member: Was that so when
you were appearing?

~/ Shri Syamnandan Sahaya: That was
much previous to that and .when you
were appearing.

Well, his purpose was to have in
the country as large a number of
matriculates and graduates as possible
and then we should decide how they
could be utilized and employed. In
the present context of things in this
country when on everybody's admis-
sion industrialization is still in its
infancy, barring certain industries, we
have to consider where to regulate and
control and where to encourage the
growth even without much control
and planning and both these purposes
are served if we maintain Schedule 1
and Schedule 2 separately.

Before I conclude, I would certainly
congratulate the hon. Minister for the
interest and the hard work that he
has put in in bringing this measure,
but the success of this measure and the
success of industrialization of this coun-
try will depend, if I may say so, not in
administering this Act or that act, but
in creating in the minds of those who
have been and are willing to be the
ploneers of industry. Certain amount
¢! confidence has been progressively
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growing less and less and the more we
adopt this law both for purposes of re-
gulation and for the ﬁurgoses of creat~
ing that confidence, the better for the
objective that the hon. Minister has in
view and the better for the country as
a whole.

Shri Ramalingam Chettlar (Madras):
The hon. Minister started by saying
that the matter of development of
industries has been under very serious
consideration for a long time and a
definite nolicy has been enunciated.
That policy was enunciated in the
statement made in this House in April
1948. We will have to consider this
Bill having in view the statement of
policy that was made then. I am
sorry 'to say that the hon. Minister did
not refer to the changes that have been
made in the policy that was.enunciat-
ed in April 1948, with reference to
this Bill. The policy that was enun-
ciated in 1948 meant that the Gov-
ernment should take absolute control
of certain basic industries, that with
reference to certain other industries,
there should be some sort of power
to regulate them and with reference
to the other industries, there should
be absolute freedom to develon them
as they please by the industrialists
themselves. Now, the whole thing has
been given up in this Bill as it has
emerged from the second Select Com-
mittee. When the first Select Com-
mittee went into the matter, they kept
that statement in view and they fram-
ed the Bill according to that state-
ment. When the hon. Minister made
the proposal to send this Bill to the
setond Select Committee, he only said
that certain suggestions were made by
the Planning Commission and there-
fore he wanted those matters to be
corsidered by the Second Select Com-
mittee. . What do we find now? The
whole frame-work of the policy that
was enunciated by the Government in
those days has been changed.

The first change is this. The Plan-
ning Commission has, no doubt, sug-
gested that there should be regulation
of all industries. That was more &
sort of a side statement, than @&
detailed examination of the problem
and a decisive recommendation, They
made that statement generally that
there should be regulation of indus-
tries and that would be to the advan-
tage of the country. That is all that
they have said. That was only one
sentence so far as I can see which
refers to this matter. They have not
considered the pros and cons of the
policy that they wanted to be adopted
and the change that they wanted to
introduce. in the annoncement of the
policy that was made_in April 1948,
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In a serious matter like this, I think,
we will have to consider very deeply
and properly the change of such a
radical nature as the one that is pro-
.posed to be made. Before 1948, there
'was a very long and detailed discus-
slon of the whole matter and the
conclusion was arrived at in the shape
of the statement that was issued. As
I said, the first Bill that was framed
was based on that statement. And,
the Select Committee that considered
that Bill also considered that with
reference to the statement of policy
that was made. Now, the whole thing
has been given the go by. What is
now proposed is not merely to confine
absolute control to certain industries,
take power to regulate certain other
industries and give freedom for the
development of other industries jn the

rivate sector as they please. All that
?s given up. Now, the present pro-
posal, that was sprung upon us in the
Select Committee, as it were, was this.
With reference to about 37 industries
they want to take not merely a sort
of control that was contemplated in
1948, but practically they want to take
control of almost everything. They
want to control the supply of raw
materials; they want to look into the
financial position; they want to look
into the working; they want to arrange
for marketing and everything else.
That is the sort of control they want
to take under the present arrange-
ment. As I said, this change in the
policy was sprung upon us in the
second Select Committee that was
appointed.

Even that Select Committee was not
allowed very much time to consider.
Some of us who had other engage-
ments could not attend the meetings
of the Select Committee. We attended
only for a day or 0; we could not
attend the meetings on other occa-
sions. This is a’ very serious matter
that I would like to be considered.
The first Select Committee which
went into the whole thing probably
gave more time and attention to the
Bill than the second Select Commit-
tee which considered the matter. As
I sdid, when the second Select Com-
mittee was meeting, there were so0
many other committees going on and
hon. Members who expected to go
away after the session was over had
other engagements elsewhere. The
sort of attention that is necessary in
considering a serious matter like this
was not given to the consideration of
this Bill in the second Select Com-
mittee. That is what I feel. It was
not realised thdt such a big change
as the regulation of this large number
of industries was going to be made
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contrary to what was actually pro-
posed in the Industrial policy state-
ment of April 1948. That is the first
objection. It the Government is
anxious to try this experiment, I will
only warn them that they will not
rush into the thing and that they will
not bite where they cannot chew,
much less digest. They should go
slowly. If they are going to appoint
these Development Councils, let them
begin with a few industries; let them
appoint a few Councils and see how
they work and what they are doing.
I may say that the experience we
have with reference to some of the
Councils that have been appointed,
for instance, the Textile Advisory
Council and several Production panels.
has not been very encouraging. The
whole of the Grow More Food cam-
paign has been more or less a failure.
The control on sugar djstribution has
left so much room for complaint.
Textile control is a matter which is
being discussed in this Parliament
almost everyday. No doubt, some
answers are given by the hon. Minis-
ter. But, whether they are found
satisfactory or whether the outside
public considers these answers satis-
factory is a matter that everybody
knows. Such being the state of
affairs, are we going to rush this mat-
ter, and appoint these Development
Councils for all the 37 industries
which are scheduled, to deal with
which there is very little experience
or technical equipment with the Gov-
ernment. That is a matter which
they will have to consider very seri-
ously. If thev want to pass the Bill
as it is, I would only suggest to them
that they need not rush fast into the
matter. Let them take time and ap-
point these Develooment Councils
only for a few industries in the be-
Einninz and then if they find that the
ouncils are working satisfactorily,
they may extend it to other industries.
That is the first appeal I would make
to the hon. Minister.

The second matter which is of im-
portance is this. The First Select
Committee considered that the Gov-
ernment cannot be exvected to give
that sort of consideration for the regu-
lation and administration of this Act
as is necessary. They wanted to ap-
point a Central Industries Board of a
high status, with men of high qualifi-
cations and impartiality for the pur-
pose of carrying out the provisions of
this Bill. They expected that that will
be an executive body. not an advisory
body. Even though the ultimate
orders in certain matters may be
passed by the Government it was
expected that they will ocepy the
same position as the Tariff Board and
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that they would be in a position ac-
tually to advise the Government as
to what they should do. Certain
powers were given to them absolute-
ly; in certain other matters, they were
supposed to be merely advisers of the
Government. Even though the Gov-
ernment passed the order, it was based
on the investigation and advice given
by the Central Advisory Board. With
reference to giving licences, they were
the absolute authority, only subject
to an appeal to the Government. The
complaint has been that in this coun-
try people are not treated alike. Even
though the hon. Minister said today
that the major industrialists would
oppose a measure of this sort, it is
well known that maijor industrialists
can always have their own way. It
is only the ordinary people—the com-
mon man—who suffers in the matter
of getting licenses and things like that.
They suffer either because they do
not get these things in time or not in
the manner they want them. It is for
this very purpose that the first Select
Committee proposed that there should
be a Central Industries Board which
would go into these matters properly
and actually grant the licenses asked
for. The conditions to be imposed on
these licenses were to be settled by
them. That was the arrangement pro-
posed. Now the Government bave
gone back upon that and they have
abolished the Central Industries Board
which would have the power, the
executive power, to do things. And
they take credit for having these Deve-
lopment Councils which will have no
power to grant licenses or to do any-
thing else in this direction. The pro-
posal in the first Select Committee
was that the Central Industries Board
would give licenses to start new in-
dustries, to expand existing industries,
for the issue of capital to industries
and also undertake investigations with
reference to bad behaviour or on the
necessity for having further action
and so on, when so asked by Gov-
ernment.

Now, when this Board goes, what
happens? It will be some officer of
the Government who will be asked to
issue these licenses. Even though it
will be the Government that will issue
the licenses, we all know that it fin-
ally means an officer issuing them.
He is authorised by Government to
issue the licenses. And then the in-
vestigations aiso take place by these
officers. It is that sort of thing that
we wanted to avoid and that is why
the establishment of the Central In-
dustries Board was D sed. But
Government in their dom have
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thought that {t was not necessary to
have an independent body like that
Board to do this work, and they want.
to retaln this power in their own.
hands. I do not know how the hon.
alinister succumbed to this tempta-
on.

And then, with reference to certain.
matters, it was said that the Advi-
sory Council will be consulted. We
have also got experience of these
Advisory Councils. These Councils
meet once a year, or may be, twice
a year. Are you seriously saying
that we should believe that these Ad-
visory Councils will take the place
of the Central Industrial Board? I
should think, that would be expecting
too much, if it is expected that we
should think that these Advisory
Councils with such powers as they
would have, would be anv substitute
to the Central Industries Board. It
seems, Madam, that the Government
has not thought well over this matter.
They have not thought what were the
reasons for the appointment of the
Central Industries Board and what
were the functions actually expected
of that Board. The hon. Minister
referred in the Select Committee to
certain remarks of the Planning Com-
mission with reference to this Bill. I
too went through the Report of the
Planning Cammission carefully and 1
find that all that it says is that in
addition to the Central Industries
Board, these Development Cpuncils
also should be there to serve as a
sort of connecting link between the
Board which had executive power and
the industries. That was the recom-
mendation of the Commission. I do
not know how the hon. Minister read
it in a different way, to mean that
the Board should go and the deve-
lopment Councils will be able to dis-
charge the functions of the Board.
This is a serious change and I think
it is a bad changé. I do hope that
the hon. Minister will see his way to
retain the Industries Board and give it
the independent powers contemplated
by the first Select Committee.

As regards the Schedules, as I have
already stated, two Schedules * were
added to the First Select Committee's
Bill because they had the announce-
ment of the Industries Policy before
them. They thought that with refer-
ence to certain matters, there should be
absolute control, with reference to
others there should be a certain amount
of power to regulate and with respect
to still others they should be quite
free. Now, the present arrangement
which has been made at the instance
of the hon. Minister is to throw the

-First and Second Schedules together.
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And not only that, but it has been de-
cided to extend the scope to 37 indus-
tries and to about 40 industries, if
the amendment proposed by Shri Ven-
kataraman is accepted. And so we are
going to have some 40 industries with
reference to which the Government
will exercise close regulation and atten-
tion. Now, let us see, what are the
requirements if these industries are to
be developed. @ We require the raw
materials, finance and the technical
advice. In which of these three fac-
tors is the Government in a position to
help the industries? With reference to
finance, their position is very weak.
They are not in a position to look after
even these industries which fhey have
taken up themgelves. Are they going
to help these 40 industries also with
finance? Secondly, what is the position
with regard to raw materials? The
hon. Minister was saying, 1 think st
Paris, that so far as raw materials are
concerned, the world is faced with
shortage in many of them. How is he
going to rectify that position as regards
India, he has not told us. Is he going
to regulate the supply of raw material
to these industries? In that direction
also, what has been our experience? I
will give the House just one instance.
While people in Ahmedabad and Bom-
bay are giving parties to the Cotton
Controller, and saying that he has teen
able to help them and satisfy their
requirements, there is wide complaint
. in Coimbatore that the allotment made
to the Coimbatore mills is anything but
satisfactory. And why? Ordinarily
one would expect cotton to be supplied
on the basis of the number of active
spindles. What is being done? The
supply is not based on the basis of
the “spindlage”. The .consumption
in the year 1948-49 was taken—a
year in which there were shortages in
consumption due to various reasons in
different mills. At Coimbatore for
three months during that year there
were strikes and the Mills worked
only for nine months of the year.
But the consumption of these nine
months was taken as the consumption
for all the twelve manths and allot-
ment was made on that basis. Not
only that. After the year 1948-49,
several of the mills have expanded
and with the permission of the Gov-
ernment the spindlage has been in-
creased; also new mills have come into
existence. But as I said, the distri-
bution of, cotton was made on the
basis of the nine months’ consump-
tion. This is most unsatisfactory.
These expansions and the increase in
.the number of mills have not been
taken into account. This sort of thing
is most unsatisfactory. And this is
the sort of regulation that it is pro-
posed to be extended to all the forty
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industries now mentioned. When the
hon, Minister was last at Coimbatore
—in January last—this matter was
referred to him and he said that he
knew all the facts and he would set
matters right, that he would rectify
the position. But up to the present
day, no such rectification has been
eflected. When you have got a cer-
tain number of spindles in factories,.
you must distribute the available raw
materials on the basis of the active
“spindlage”. We do not want peogle
to be unreasonable or partial. ut.
what is done in Bombay is this.
There they are giving parties to the
Controller, whereas - loud complaints
are heard from Coimbatore and every
body has-to draw his own conclusions.
It is always possible for the bigger
industrialists to arrange for their own
supply of materials as well as for
marketing their goods. But the hum-
ble man has not got these facilities.
and unless there is an impartial way’
of distributing those thingsfthe indus-
.try will suffer greatly. If all this is.
going to be left in the hands of gov-
ernment officials, it will be used as.
a source of corruption and partiality.
That is what is taking - place. Every
control has meant increase of corrup-
tion and opened a way in which peo-
ple try to get unfair advantage. 1f
you are going to take control of the

- supply of all raw materials, issue of

capital and so on and leave it to the
officers concerned, this will be the in-
evitable result. It is in that view
that the establishment of a Central
Industries Board was sponsored and
was accepted by the Government. I
do hope that the Minister will consi-
der these facts and see that there is
a better administration than what is.
obtaining in all control matters, for
which he is absolutely responsible. I
will only say that I am one of those
who wanted legislation with regard to
the regulation of industries. Time and
again I have been urging upon this
Parliament that they were doing wrong
in leaving this Bill in storage. I am
only surprised that the good points in
that Bill have been given up and
changes have been made for the
worse. I want the Government to go
back to the original Bill which was
approved by the first select commit-
tee. If still the Minister wants to
stick to the present Bill what I
would ask him to do is to go slowly
and see the implications and the
objects with which the first select
committee considered the original Bill
and then to proceed circumspectly, so
that he may not do lasting damage to
the industries of this country.

Shri Nar Deo (Orissa): I rise
to congratulate the hon. Minister for
most comprehensive statement  which
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aims at the protection and encourage-
ment of industries. My remarks will

be on general lines and will be con- °

fined to just one or two matters
which I should like to bring to the
notice of the hon. Minister for his
consideration and for the protection
which these two items deserve at the
hands of the Central Government.

One thing which I would like
straightaway to stress is that while
Government is aiming at giving pro-
tection to industries, it should not be
biased by the personnel of the ven-
ture or the magnitude of the venture.
But it should take into consideration
the utility value and the demand
there is 4or those articles in the
rural parts of this country. For
instance, as the Government knows
and as all of us know, there is a
very great demand in the country for
container® of different sizes. Well,
when the States recommend supplx
of raw material, that is to say sheets,
for the manufacture of these contain-
ers, and raw materials for the manu-
facture of hinges and agricultural
implements, it is very surprising and
sad that the ventures engaged in the
production of these goods recelve a
very step-motherly treatment at the
hands of the Centre in the matter of
-allocation of raw materials.

I would also like to bring to the
notice of the hon. Minister the fact
that today, with all the protection to
encourage indigenous industries pro-
ducing these articles, especially
hinges of different sizes, the markets
in different cities are flooded with
foreign manufactured goods and the
local ventures, with all their cheap-
ness of labour, find it very hard to
compete with prices of imported
goods. Let me quote only one in-
stance. With the minimum cost of
production of ten annas per unit, that
is one inch, we find it very hard -to
push on our production of hinges in
the Calcutta market, which is a very
big market for this article, for the
simple reason that the retailers and
stockists have got such a large quan-
tity in hand that to get rid of their
stocks they are prepared to cut down
the prices to such an extent that the
indigenous manufacturers hardly find
enough margin to carry on their in-
dustries. Similarly, in the matter of
containers which are so badly needed
in the country, garticularly for the
conveyance of edible oils and com-
mercial commodities of different sorts,
somehow or other the supply of sheets
is not as it should be for encourage-
ment of these industries. Therefore,
I would earnestly request my hon.
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friend, the Minister to make a note of
this and to see that his Secretariat
does not confound these industries
with others, but would allot the raw
material to the extent required in
proportion to the production, espe-
cially when the State Government re-
commends the supply.

One other point I would like to
bring to the notice of the hon. Minis-
ter. Today, unfortunately, the mind
of the States is to tax commercial
crops. No doubt there is a margin for
taxation, but these enterprises being
the ones that bring revenue to the
country, in my opinion, they are the
very ventures which should be lavish-
ly and fully encouraged. The saddest
aspect of it today is that when the
grower approaches the department for
the supply of manure in order to ex-
pand his area of production, or for
the supply of seeds of proper quality,
he 1is terribly disappointed at the
supply of the wrong variety of seeds
or of non-supply of manure in proper
time. Today we are in a very good
position in the international market
so far as jute and groundnut are
concerned, and their prices are very
encouraging for the agriculturist to
expand his area of cultivation with-
out encroaching upon the area of food
crops. Still, as I have alreadv stat-
ed, he is confronted with these diffi-
culties and harassment by way of
taxation, and unnecessary departmen-
tal interference of measuring his area’
and questioning him on this and
that. all the time not coming fogward
to encourage him with the supply of
manure in time and seeds of the
proper type.

There i3 one More item which re-
quires my hon. friend's attention;
though it may not be directly under
his portfolio it is an important indus-
try in this country, and therefore
though it may be directly under the
Food Minister, I would reauest my
hon. friend also to take it into his
consideration and do his best to help
that industry. I am referring to the
biscuit industry in this country. There
are concerns, I know, who produce
stuff as good as any Western coun-
trv producers like Huntley Ialmers,
and yet today they are discouraged
and they have to close down their
establishments and the labour which
they have engaged has to go out of
employment because of noh-supply of
sugar and because of inadequate
supply of flour. There is a very great
demand for these biscuits in Ceylon
and Government too stands to gain
a lot out of this export by way of a
sort of a cess that it gets from
Ceylon: it would be a great help to
the industry if all that amount
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diverted fi the encouragement of
this industfy. Even otherwise, we
all know how hard hit we are in the
matter of food in whatever shape or
form the human system may require
‘that and it is our duty and the duty
of the Government of the country to
see that if rice and wheat are not in

abundance the deficlency is made good:

by some method or other, through
some variety of food or other to keep
life going, to make the people live
and be strong enough to be useful to
the country.

1 would very strongly urge that pro-
tection should be given to these in-
dustries manufacturing agricultural
implements and utility articles like
hinges and containers, as well as to
the biscuit industry which should be
protected from foreign competition. 1
think such competition should be
warded off so that to the extent neces-
sary the country may be in a better
position to produce these things in-
digenously in the future. These
ventures are not spoon-fed. They
would themselves like to expand and
progress; particularly the biscuit in-
dustry would like to be allowed to
export its products and make its own
arrangements to get the raw mate-
rials from foreign countries necessary
to carry on the industry. Govern-
ment should not stand in their way
but should give them all the facilities.

Shri R. K. Chaudhuri: I am really
grateful to you for your granting my
speechless and silent prayer to be
permitted to take part in this debate.

Shri Kamath (Madhya Pradesh):
Prayer to whom, to “God or Goddess.

Mr. Chairman: Flattery will not be
allowed. = ° .

Shri Kamath: He was praying to
God, not to the Chair.

Shri R. K. Chaudhuri: I deny that’

most stoutly—I was not prayving to
God but I was braying to the Chalir. "

The only interest which I have in
this Bill is In regard to the exclusion
of the tea industry. I have read the
note of dissent by my hon. friend, Shri
Venkataraman and others very careful-
ly. 1 have also tried to find sut ‘what
exactly was the reason for excluding
the tea industry from the purview of
this Bill. It hes been pointed -out in
the note of dissent that in the previous
Bill the tea industry was included in
the schedule; in the previous Select
Committee also the tea industry was
not omitted. Even at the time of re-
mission of ‘the Bill to another Select
Committee, no mention whatsoever was

389 PSD
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made in this respect. Therefore, there
should be very strong reason......

Shri Sondhi (Punjab): Shri Sidhva,
f:orneh up to the front. Sit on your
nench.

Shri Kamath: Nearer the Home
Minister. Why is there such a gulf
between the Cabinet Minister and the
Minister of State?

Mr. Chairman: I do' not understand
what has happened to Mr. Sidhva.

Shri R. K. Chaudhurl: He has be-
~ome the Minister of State for Home
Aflairs.

Mr. Chairman: The first congratula-
tions will be from the Chair.

1Sln-l Kamath: And from the House
also. ‘

Mr. Chairman: 1 have great
oleasure in communicating the wishes
of the House for the best of luck to
Mr. Sidhva.

Shri R. K. Chaudhuri: May I add
that the Government should be the
unly body which* should be most
sincerely congratulated? The Gov-
ernment should be congratulated more
than Mr. Sidhva for the selection of
Mr. Sidhva.

Shri Kamath: I only hope. there
will be a session where he will
answer questions. .

* Mr. Chairman: All the questions of
Mr. Sidhva will be taken care of by
Mr. Kamath.

Shri Kamath: But he will have to
answer them.

_ Dr. Deshmukh (Madhya Pradesh):
I am also an applicant for the legacy.

. Shri R. K. Chaudhuri: I was just
mtroducing the name of the hon. Mr.
Sidhva in the debate, because he was
not a dissenting Member of the Select
Committee and I wanted to find out
the exact reason why tea had been
omitted. I was in complete ignorance.
when I spoke. of the events that hav:
subsequently happened. The reason
given by the Government and also
supported by my hon. friend Mr.
Sidhva_is not convincing. The tea
Plantation Bil of which mention was
made by my hon. friend is not going
to be passed in the near future and
turghermore that Bill relates to labour,
which is only one side of the matter.
It relates to the amelioration of the
ronditions of labour and has no direct
bearing on the question at {ssue.
What would really help us in this
situation is an amendment of the
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‘Indian Tea Control Act and for this
we have to wait for at least another
year.

Meanwhile. we must bear in mind
what is happenifig outside India where
tea is grown. A-large number of tea
planters who have previous experience
of tea plantation have gone over to
East Africa. I know of some European
tea planters who have gone there from
Assam. They are starting the tea
industry there. They are having large
cultivation whereas in India we are
compelled to restrict our expansion to
5 per cent. The result is, as is men-
tloned in the minute of dissent, that
very shortly we might be flooded with
tea from other countries, whereas our
own production will remain at a very
low level. This question should be
seriously considered by the hon. Minis-
ter. I personally think that no harm
would be done by the exclusion of the
tea industry from this Bill if the hon.
Minister could give an assurance that
ha will shortly bring forward an
amending measure by which the tea
planters in India would have an oppor-
tunity of expansion. At present the
position is this. In 1830, the Indian
Tea Control' Act came into force when
there was a general depression of tea
and many of the proprietary concerns
—some Indian concerns were also in-
volved—had to close. At that juncture,
the Indian Tea Contirol Act came as
a great blessing. Not only the
European tea industry but some Indian
tea concerns also took advantage of it
and they were able to stand on their
own legs. But the greatest drawback
was that in the year 1930 there were
very few Indian tea estates in Assam
and the acreage of tea cultivation which
they owned was a small fraction. In
spite of that, we are now practically
compelled to keep to that same acreage
of cultivation and only an addition of
5 per cent. is granted. The immediate
consequence of that is that in compari-
son with other developed tea estates
owned by non-Indians our tea -estates
cannot make much progress. If im-
mediate action is not taken to help the
smaller concerns, particularly Indian
tea concerns, it early legislative
measures are not taken, them in the
long run we shall find ourselves unable
ta compete with the world market.
“ea will again experience a depression.
Unless the countries which are now
outside the international agreement
are persunded to come and enter into
the agreement our position would be
that prices will be cut again and the
position of Indian tea estates would
be very unfortunate indeed.
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Shri B. Das: Better expropriate the
land of the foreign tea planters.

Shri R. K. Chaudhuri: We have no
advantage which the Europeans had
in those days. Indians were not even
given grants of land for cultivation ot
tea. It was very difficult for Indians
to get any land and even when they
got land they had to pay just a smaller
rate of land revenue than for ordinary
culture. Grants for large areas of
land were granted to the Europeans.
They did not utilise them properly,
although they had not to pay any land
revenue whatsoever.” They had only
to pay a nominal rate of revenue for
areas actually brought under cultiva-
tion. They had vast lands under cul-
tivation. They had zamindaris, so to
speak. They used to settle tenants
on paddy cultivation. They did all
that and they had all the advantages.
But when the Indians were coming
to take advantage of it, the Indian
Tea Control Act came into force with
the result that although a few tea
estates may have been saved from
ruin, the expansion of Indian tea
gardens was actually stopped and we
are now in such a position that al-
though the prices are soaring high, the
advantage of that soaring price has
not been given to the Indian tea
owners. That is the unfortunate
position in which we are placed.

The House would be startled to know
of the price which tea is now getting.
In the last tea sale the price went
up to Rs. 12 an lb. and the ordinary
tea—Liptons or Brook Bond—which
was selling at 12 annas an Ib. 1s now
getting nearly Rs. 4-4-0 or Rs. 4-8-0
locally for an lb. Who is getting the
advantage of this soaring price? It is
only the proprietors who do not be-
long to Indid. Therefore, I would be
Eepared to support the Government

the exclusion of tea from this Bill,
but on one condition. Some method
must be devised whereby you can im-
medfately allow us to bring more land
under tea cultivation. In other words,
you should allow more expansion of
tea acreage. That is what I want. If
that is granted, I will be quite satis-
filed. But I cannot suggest how this
can be done. It is for the hon. Minis-
ter to think of it and let us know.
perfectly agree with the view which is
taken by some Members of the House
that tea is after all an agricultural
commodity. But then the-industrial
side of it is what is yielding the Gov-
ernment the ingome that it is getting.
If tea had not been industrialised, it
would carry very little value. It
would not be exported. Even in pre-
British days we had . tea cultivation.
Tea used to be cultivated as any other
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kind of food or fruit, but at that time
there was rno industrialisation and they
had to dry it in a pan. That process
would not have helped us in the modern
days. But I submit that because it is
more or less an agricultural. concern,
the largest number of labour is em-
ployed, not for the industrial side, but
for the agricultural side of the pro-
duction of tea. Therefore, the
supporters of the labour movement
like the INTUC need not worry about
this fact, because after all 75 per cent.
of the labourers employed in tea
gardens are employed on cultivation,
hoving and pruning of tea. There
need, therefore, be no apprehen-
sion on the part of . labour leaders
thai they will be left to the tender
mercies of the employers. The point
is this. First, we must bring down
the price of tea at least for local
consumptiion. As it is people in
England get .better tea, they consume
beiter tea and at a lesser price than
we do in India. It is not helpful to
us to shut our eyes to the fact that
tea is indeed a very good beverage.
It is only people with a wrong view
of things who wsant to discredit tea.
It is only because influence at the
Centre is in the hands of non-tea
drinkers that tca has been neglected.
Whenever I ask people of these parts
for their opinion about the tea they
say it is very hott I say the only
real quencher of thirst is cold tea.
My opinion is cold tea 1s like an old
wife. It is indeed so. The consola-
tion which you get from cold tea 1s
almost similar to the consolation which
you get from an old wife.

Mr. Chairman: I woald request the
hon. Member not' to speak so lightly
of old wives. )

Shri R. K. Chaudhurt:
English proverb, Madam.

That is an

Mr. Chairman: I only ask him not
to talk lightly of them, or to reke
any comparisons.

Shri R. K. Chaudbhuri: Since you
are not appreciating my speech, it is
useless for me to speak any longer. 1
only want to close my speech with a
fervent appeal to this House that
they should not neglect tea. Tea 1s
a preventer of epidemic diseases. Go
about in the rural parts. If you
have to take water, you will find that
what you get is not even fit to wash
your feet. Unless you take it boiled,
or unless you take it with tea it is
very dangerous to drink it. I would
also request my friends here to cast
oft their prejudice against tea and
begin to take it {n right earnest.
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Then they will find that it is really a
very valuable drink and Government
will direct their attention to this
industry from which we will get more-
advantages than we are getting today.

I would 1n the end like to say a
few words about the Development
Councils. I do admit that they have
got very valvable functions to per-
form; but I am notsable to make out
under what circumstances they will
be dissolved. The functions of this
Council i{s stated to be to see to the
increased production and  efficiency
and also control of prices.

I would in this connection l'ke to
draw tht attention of the hon.
Minister—I db not know whether I
would be relevant or not—to the
increased production of corrugated
iron sheets. In our part of the
country we have to depend either
on thatches or corrugated iron sheets.
The province has been denuded of
thatches on account of floods and
earthquake and also on account of
military operations during the past
few years. Even though the villa-
gers are willing to barter their pro-
ducts for corrugated iron sheets they
are not getting it. The result |is
that houses are lying unprotected. I
would, therefore, ask my hon. friend
Mr. Sidhva, who has recently gone
out of our association. that he may
exert ‘his influence on the Industries
mi?txster to pay more attention to this
matter.

In the end I want to make an appeal
to the hon. Mr. Sidhva that he may
glve us a very sumptuous party on
the occasion of his accession to this
office. I am not saying this for my
own benefit; I am saying it for :he
benefit of the whole House.

Mr. Chairman: The speech is ve
enjoyable, but I should say that it?s,
not very relevant.
~ Shri R. K. Chaudburi: I must con-
fess that you are very hard on me. 1
thought, that my fortune has chang-
ed. I got an opportunity of speaking
with the least effort. It was fortu-
nate that you granted permission so
speedily. If the fortune takes a turn
in this way, I will not be surprised
if I were to get the good luck of Mr.
Sidhva.

Dr. Deshmukh: I consider this Bill
as one of the measures of utmost
importance, We are going to deter-
mine our policy towards industrialisa-
tion of the country and it is, there-
fore, quite correct to apprehend as I
do that the provisions in thic Bill
may, if they are not properly ad-
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ministered. affect the industrialisation
of the country somewhat adversely. I
would particuiar!;” recommend to the
attention of the House the comments
made by my friend Shri Ramalingam
Chetiiar. He made a very well-
informed speech about the dangers
which are likely to arise if the Govern-
ment were to be precipitous in ad-
ministering the ‘provisions of this
measure. He also dwelt, on the
history of the Bill; how a Bill was
previously placed before the House
in keeping with the Industrial Policy
Resolution of Government of April
1948. We have now ~ Bill which
differs radically from that poucy and
it is. therefore, pertinent* to ask
wnether at least at the present mo-
ment we are quite sure of what we
aim at and whether after having
been sure of our aims and ideals,
these are the methods by which we
are likely to achieve them. From
that point of view I feel that the
Government is not so clear in its mind
as¢ 0 what it proposes to do so far as
industrialisation of the country is
concerned. The question is whether
we want rapid industrialisation at all
costs or whether there are other
paramount considerations as a result
of which we do not mind sacrificing
tnc pace of industrialisation. That,
I think, is. a very pertinent question
to ask because the development of
industries and their coming into be-
ing is not a very simple matter and
the policies of the Government so
far. whether they refer to raw
material or whether they refer to
the flnance. have been somewhat
hectic and halting. The result has
been that a lot of industrialists have
suffered unnecessary losses and there
are a number of them who have gone
out of business because of the difficul-
ties in their way. I would even at
this stage urge the hon. Minjster to
take a survey and see the amount of
losses that have been caused to well-
intentioned pioneers of industries and
how many industrial concerns have
gone out of functioning simply because
they did not receive the assistance
that they should have. I, along with
many other Members of this House,
had gone round to see a great many
industrial centres in the country and
it is no exaggeration to say that there
was not a single big industrial con-
cern which had not serious complaints
to make so far as the supply of raw
materials and other: conveniences
were concerned. I do not know
whether the situation has altered in
any way, although it appears that to
the provisions of the Bill as have
been embodied now there is not that
apposition which was there when the
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original Bill was proposed. Yet, I
would like to wurge with my hon.
friend Mr. Ramalingam Chettiar that
the radical change that has been
effected in the Bill may be bx;ought
into effect as gradually as possible.

1 would also urge that the financial
limit which has been placed in the
Bill ought to be expanded so as 1o
cover a lesser number of industrie= of
greater importance rather than to tax2*
upon ourselves the respcnsibility of
control and ° supervision even _of
smaller industries. After all, a lakh
of rupees these days is not worth
much as compared.....

An Hon. Member: It is now Rs. 5
lakhs.

Dr. Deshmukh: My proposal is in
the neighbourhood of ten to twenty
lakhs, even if it is five lakhs—but at
least in the copy that I have got it is

one, lakh. “Saving.—Nothing in
this Act’shall app!y to an industrial
undertaking if the capital invested
therein does not exceed rupees one

lakh”.

Shri Venkataraman: Read clause 11.

Dr. Deshmukh: Even so far as
licences are concerned, that is control,
interference. In the case of the old
concerns as well as the new concerns
I would like that the margin should
be raised because we have modified
the schedule also very considerably by
the addition of nearly 50 per cent.
additional items in the first schedule.

I was referring, to what we were told
during our tour of the industrial ¢on-
cerns and the handicaps they suffer
from and I do not think, as the raw
materials are getting scarcer and
scarcer, that there is any chance of
their difficulties having decreased. A
friend of mine spoke about the biscuit
factgries, and I have some knowledge
of the working of the biscuit factories.
There also we found that most of the
biscuit factories in the country could
work only for about three months at
a time. They are not only not pro-
vided with the raw material needed
but they are prevented from buying
from the open market even outside
this country sufficient quantity of the
raw material required.

Apart from these difficulties which
I am sure must have come to the
notice of the administration and the
hon. Minister, there are certain
matters which require more careful
consideration. @ We are now subject-
ing every industrial concern of the
requisite financial investment to quite
a rigid control at the hands of our
officers. In trying tn do that we
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must toke.into account the elficiency
with which--we have been able to
exercise controls. I think I voice
the general opinion of the Members
of this House, as has already been
upheld by the Gorwala Committee or
Mr. Gorwala, that the effectiveness
with which we exercise the various
controls that we have imposed is far
from satisfactory and therefore, in
this case also, the instrument that we
are forging for the purposes beth
of licensing as well as control of
industries is likely to be not in the
best interests of the industry itself.
So, from this point of view I would
like to urge that if it is possible even
at this stage to amend the prowlsions
of the Bill and to confine ourselves
to the key industries and the more
important ones where we wish to
stop the mischief and where we could
really make our voice felt and our
measures more effective, it would be
better because in the first instance
we should not jump too high with
the result that we might probably be
killing the goose that lays golden
eggs.

My hon. friend Shri Ramalingam
Chettiar complained that the
Central Industries Board was being
replaced by the Central Advisory
Council and he doubted the wisdom
of the change. In his view the
various Boards and Councils that we
arc going to bring into existence are
not likely to perform the functions
that were being assigned and that
were likely to be performed by the
Central Industries Board. He
thought, and I agree with him, that
the membership of the Development
Boards and the Central Advisory
Council is going to be so large that
we would not be quite right in expect-
ing too much out of them. Such
consultative bodies have in the past
not rendered that service to us which
we had expected. We have a very
large number of such bodies in this
country like the Sugarcane Committee
and the other Commodity Committees,
and I do not know how far this large
body consisting of more than thirty,
or nearly thirty, member is likely to
render to us that advice and guidance
that we expect from it.

I have a great deal of reluctance
in upholding the provisions of the
Bill as they have emerged. from' the
Select Committe. would much.
rather go slower in this respect and
try to be more helptul than to threaten

- anybody with more rigid control and
mtetference i

There is also .something to be said
in favour of lack of proper technical
knowledge on the part of the officers
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who are asked to do the work. It
is a common complaint that we have
not got the technical personnel who
can deal with these things competent-
ly, and that is another weakness which
is likely to lead to disasier and a
good deal of curb on the further
industrialisation of the country. I
am therefore not in favour of controll-
ing, licensing and making our inter-
ference so liberal as it has been
done in the Bill. and it would in my
opinion be a wise step to curtail the
interference and to resort to licensing

Mr. Chairman: I would request the
hon. Member to stop for the moment
as the debate on this Bill will be
coniinued at 4 o'clock when the
House meets after Lunch. Now the
House will proceed with the .discus
sion on points arising out of answer
to Short Notice Question No. 14"
asked on the 5th October, 1951
regarding the resignation of Shri
Acchru Ram, former  Custodian-
General of Evacuee Property.

RESIGNATION OF SHRI ACCHRU
RAM

Mr. Chairman: I would like to make
the procedure clear now. Mr. Kamath
who has given notice of this question
under Rule 46(2) will first put the
questions and then the hon. Minister
will reply to that and other Members
who have also intimated their desire
to take part in the discussion will be
permitted to put their QqQuestions
elucidate any further matters arisinT
either out of the Minister’'s origin
statement or the answers given to Mr.
Kamath's questions, if time permits.

The Minister of State for Rehabilita-
tlon (Shri A, P, Jain): May I ask one
question, Madam? Is the procedure
going to be that Mr. Kamath first
makes out his points of which he has
given notice, then I reply and then the
other Members will raise their points?
Or will it be that Mr. Kamath raises
his points, then other Members raise

. theirs and then I answer?

Mr. Chairman: That is exactly what
I wanted to make clear. Mr. Kamath
puts the questions first and then the
hon. Minister will reply and then the
other hon. Members can elucidate if
time permits.” Only those who have
given notice of putting supplementary
questions will be allowed to put them,
if the time permits.

Shri Kamath (Madhya Pradesh): The
Deputy-Speaker had permitted me to
send just a' formal nottéé and told mre
that more points could be raised......
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Mr. Chairman: I want to say another
thing The whole discussion will last
for 3) minutes only.

Shri Kamath: He further told me
that further points could be raised
when initiate the discussion today.

At the outset, I will submit that
half an hour is hardly adequate for a
discussion of this vital issue, but any-
way we have to make the best of it.
The resignation or the virtual dismissal
of Shri Acchru Ram has become more
or less a cause celebre of the Capital;
and the statements, counter statements,
press comments and speeches have
caused unfortunate repercussions in
the public mind and they have created
the impression and highlighted the
tendency on the part of the executive
to arbitrarily interfere with judicial
matters; some critics have gone to the
length of saying that this particular
instance is only one among many
others, which are the outcome of not
a genuinely secular State but of the
pseudo . secular policy of an State.

The first point that arises in this
case is from the statement made by the
Minister in Parliament on the 5th.
The concluding part on page 4 at‘the
bottom of the page of the statement
says:

“In view of this attitude of
yours, the Government feel they
cannot safely act upon your advice
ar rely upcln the fair interpretation
of orders Issued on your advice.”

I must say that what Shri Acchru Ram
had given to Government was not
advice, but a judicial decision under
culé 15 of Section 16 of the Evacuee
Property Act. The Minister made a
statement on the same day to the effect
“that the Custodian General came to
the conclusion that the case was cover-
ed by clause (a) of the notification
which meant (the Minister’s inference)
that Chhatriwala had returned to India
before 18th July 1948 and has settled
in India.” c

I am inclined to submit that this
statement is something llke what in
law is called suppressio veri and
suggestio falsi. because in the order
passed by Acchru Ram. he has said:

“I have little doubt that it either
of these notifications could govern
the decision of the present appeal,
;.he gptneltl’ant's ces\(;eb would be
ound to be cover clause
of either notiﬂcni:lons.'y se (&)

It will be seen that the Minister made
a wrong statement when he referred to
Mr. Acchru Ram’s order or judgment
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in that particular case. Further the
Minister pointed to an incompatibility;
according to him; between Mr. Acchru
Ram’s previous observations or re-
marks and his later order. These are
the points that I am raising. Accprdgng
to the Minister the no objection
certificate granted by Government
was a mandatory directive which,
unfortunately, it is not. Rule 15 of
Section 16 makes it clear that when
the evacuee.......... .

Mr. Chairman: I have to inform
the hon. Member that an hon. Member
who has given notice of a question
can only speak on the points which
he wanted to raise under the rules.
He cannot be allowed to bring any
further points.

Shri Kamath: I am sorry. I was
told by the Deputy-Speaker that my
sending a notice will be a formal
affair, and then there was no time on
that day...

Mr. Chairman: What I want to
say is that if what he s
speaking is covered by the points that
he has raised, it is all right. But he
cannot go beyond the scope of the
discussion.

Shri A. P. Jain: He is going out-
side the scope of the points raised in
the communication to the Deputy-
Speaker.

I hdve drawn his

Mr. Chairman:
attention to that.
Shri Kamath: The statement that

was laid on the Table was not
available till that night and the
Deputy-Speaker asked me to send a
formal notice that very day and said
that other points I might raise during
the discussion itself; and the state-
ment of the Minister was made
available to us only that night or the
next morning. I am only referring
to that just to elucidate the points
which I have raised in my notice. The
Minister granted the no objection
certificate though the notification laid
down that that must be proved by the
claimant that he had returned to India
before 18th July and had been
absorbed in India or had settled down
in India. Unfortunately, when the
certificate was granted, the claim
petition which had been dismissed by
the Deputy Custodian in Delhi had
been‘tak‘en in appeal, and it was
bending in the High Court. The High
Court passed very severe strictures
upon this claimant, to which I have
made a reference in my point No. 2.
gﬁiﬁzl:;r lGovernm(int knew about

wala’s appea nding in th
High Court when thgey ilgued thee
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certificate or whether it was sup-
pressed by Chhatriwala - himself:
whether it was disclosed or whether
it was igndred by the Government :
in the one case, Chhatriwala is guilty
and in the other case, the Government
is guilty if it has ignored this fact.
The High Court passad severe
strictures and held ultimately that he
is an evacuee and also said, not in
so many words, but in words to that
effect, that the man was a Mar.
Mr. Justice Kapoor held,

“I do not think that Muhammad
Din Chhatriwala is not incapable
of telling lies and I do not think
that this statement of his can be’
accepted.”

There are various other remarks made
by the High Court which go to
show that this man perjured himself
in the High Court; besides; if we take
the records of the lower courts as
well, of the Deputy-Custodian and
Sub Judge Mr. Surt in Delhi, we find
that he made statements on oath
which were absolutely false. The
House is entitled to know therefore
whether Government, before they
issued the certificate under section 16
of the Act, satisfied themselves, firstly,
that Chhatriwala had returned to India
before July 1948 and settled down in
India and had been absorbed in India,
secondly that this man was not
transferring or had not transferred his
assets to Pakistan after that date, and
thirdly that he did not recover rents
in respect of property which he had
purchased in Pakistan where he had
migrated after Partition. Government
has nowhere made it clear that they
had made an enquiry regarding these
matters. When the Custodian General
held in revision or appeal that the
claims of the persons interested in the
property should be heard, the Govern-
ment said that it was not necessary,
and Government said that the
certificate was enough to restore the
property to him. This is wholly wrong.
After the certificate was issued, Rule
15 makes it quite mandatory that the
application for restoration should be
presented by the claimant, i.e. the
evacuee concerned. And in that
application information
supplied as to the names of persons
interested in the property, and also
the facts on which the application is
based. Neither of these was given by
Chhatriwala in his . application for
restoration.

Therefore, my first point is, whether
Government will lay on the Table of
the House a copy of Mr. Chhatriwala's

representation. Secondly,...
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Mr. Chairman: All the points are

before the House.

Shri Kamath: No, copies of my
notice have nb>t been supplied to
members. And secondly we want to
know whether in his representation
Chhatriwala has suppressed any facts.
We want to'know whether a copy of
the application can be placad on the
Table. of the House so that we may
know what facts have been suppressed
by Chhatriwala and what false state-
ments he has made in that repre-
sentation. Secondly, we want to know
whether Government is aware of the
severe strictures passed by the High
Court upon this man who has parjured
himself, and showed himself to be an

‘unmitigated liar in the eyes of the

law. The third point has reference
to the strictures of .the High Court
on his statements made on oath. And
the fourth point is this. In the court
of the Sub-judge Shri Suri, Chhatri-
wala said that he had not been to
Karachi., but before the Deputy
Custodian he admitted that he had
been to Karachi.

.To this man—Mr. Chhatriwala—
apparently without making any en-
quiry into the essential requirements
of the case. Government granted a
“No objection certificate” and when
the Custodian proceeded under Rule
15 of Settion 16 of the Act, the
Minister accused him of giving wrong

_ advice and inconsistency. This, to say

the least. Madam, is a very unfair
and unjust view of the action of Shri
Acchru Ram, and......

Mr. Chairman: May I request the
hon. Member to be as brief as possi-
ble? I want that the Government also
should have time to make their posi-
tion clear. And there are other hon.
Members also who have given notice
of questions.

Shri Kamath: I will take ¢nly one
minute more. Government {ssued a
certificate stating that they had no
objection to the restoration of the
property and “this letter may be
treated as a certificate under section
16(1) of the Act.” The hon. Minister
apparently completely fprgot that

. there is this rule 15 which makes

mandatory an application to the
Custodian General, giving the names
of persons interested in the property;
as well as the facts on which the
application is made. According to this
rule the Custodian General procaeded.
and this has led to his resignstion.

I am constrained to think, that this
case is the culmination of a series of
unfalr decisions on the part of Gov-
ernment; and this has given rise to the
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impression that with @ view to issuing
a certificate to this worthless money-
bag, and then facing Mr. Acchru
Ram’s resignation, Government has
sullied the fountain of Justice, acted
contrary to the letter and spirit of the

law passed by Parliament and also .

discredited itselt in the eyes of a vast
number of people. No wonder, ugly
rumours are afloat about the intention
behind decision taken by Government
in giving A this “No objection certi-
ficate” to Chhatriwala. I am clear in
my mind that in this case not only
justice has not been done, but that
injustice has been done. The least
that Government must do now is to
reconsider the whole case, reopen it,
so that this earlier decision may be
reviewed

Mr. Chairman: Only fifteen minutes
are left and I do not want this case
to go one-sided.

Shri Kamath: 1 lLave finished. And
Government must withdraw the “No-
objection Certificate” granted to Mr.
Chhatriwala.

Shri A. P. Jain: I would first refer
to a point which is not complet:ly
relevant to the issues raised by Mr,
Kamath in writing but relates to what
he has stated in the House just now.
I very much regret the remark of
Mr. Kamath to the effect that I have
suppressed the truth. I would draw
the attention of the House to a
communique issued as far back as the
31st July 1851 and which was read out
in the House. I will read the relevant
portion from that communique:

“While conceding that Shri
Chhatriwala satisfied the con-
ditions of clause (a) of the

notificatiorn, the Custodian
General bheld that the notification
as framed could not govern the
decision of the case, since his
. property had been declared
evacuee property under the pro-
. visions of Ordinance XII of 1949
and not under the provisions of
the Administration of Evacuee
Property Act, 1950.”

‘I had clearly stated the case then.
Again in the letter which I wrote to
Mr. Acchru Ram I quoted the full
p¥ssage saying:

“In  your first order dated
6th September 1850 you said
‘I _have little doubt that if either
of these notifications could govern
the decision of the present appeal,
the appellant’s case would be
found to be covered by clause (a)
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of either notification.’ [No. 14
(118)CUS/50, dated 10th -May 1950
and 3rd July 195001 I have,
however, as little doubt that the
decision of the present appeal is
not and cannot be governed by
either of the notifications.”

After having taken up the position...

Dr. Deshmukh (Madhya Pradesh):
Under what section of the law was
this letter written to Mr. Acchru Ram?

Shri A. P. Jain: It does not
require any authority or law. As the
Minister in charge I can address
communications to my officers, call for
their explanation, etc. and it i a
letter in which I asked for his
resignation.

Dr. Deshmukh: Was it not a
judicial or quasi-judicial matter?

Shri A. P, Jain: It is not judicial
or quasi-judicial.

Shri Kamath: Is i. not a kind of
interference? ’

Shri A. P. Jain: Certainly not.
After having taken the position, that
the case of Chhatriwala was covered
by clause (a). that is, he had returned
to India before the '18th July 1948 and
had settled in India but that the
notification of the 3rd July was not
applicable to his case, because fhat
notification was not- applicable re-
trospectively, it could be none of my
object to suppress anything. In fact
in my written answer to the House
I wanted only to quote the relevant
portions for purposes of answering the
question. The latter part was not re-
levant. I may say it is open to the
hon. Member to imnpute motives but
that would reflect upon him and not
upon me,

Shri Kamath: Quite right.

Shri A. P. Jain: I now come to the
various points raised by the hon: Mem-
ber. It is apparent that the whole
emphasis of Mr. Kamath’'s questions
has now shifted from the demand of
the resignation from Shri Acchru Ram
to the propriety of issuing a certifi-
cate to Shri Chhatriwala under scc-
tion 16. The natural inference, there-
fore, would be that Mr, Kamath has
very ignorant imputation......

Shri Kamath: I am sorry, it is a
given up Shri Acchru Ram’s tase......

Shri A, P, Jain: I am not givinz
way. (Interruption). My replies to the
points raised by Mr. Kamath are as
follows:

(1) After the Custodian General had
expressed the view in his order dated
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the 8th September, 1950, that the
notification of 3rd July, 1950 did not
- apply to properties taken over by the
Custodian hefore the commenceinent
of Act XXXI of 1950, the questinn
arose whether this interpretation had
not the effect of deafeating the policy
decision to which Government had
committed itself in this House during
the passage of that Act. Government
had no doubt that the policy decision
applied retrospectively. The Law
Ministry was thereupon consulted
about the method of giving effect
to the policy decision. It advised
that this could he done either
by exempting the property from the
operation of Sections 8(2) and 58(3)
of the Act or by granting cer-
tificates under Section 16 ot the Act.
Government preferred the latter me-
thod. which was the simpler of the
two. The Custodian General had al-
ready cxpressed the view that the
case of Chhatriwala was covgred by
clause (&) of the notification apd Gov-
ernment was also aware that Chhat-
riwala had been living and doing
business in India since his return
from Karachi in January, 1948 and,
therefore a certificate under section 1€
was icsued to him.

(2) Yes.
(3) Yes.

(4) Government had no such infor-
mation.

(5) Government had no occasion to
look into this question.

Shri Kamath has oﬁviously two
guestions in mind, namely, whether
in view of certain mis-statements of

Chhatriwala.........

Shri Kamath: Lies, not mis-state-
ments. ’

Shri A. P. Jain: The choice of worés
depends upon one’s culture.

Shri Kamath: You think of
own culture naturally.

Mr. Chairman: I would request the
hon. Member not to interrupt.

Shri Kamath: He says culture—
there is no question of culture here,

but only of fact. .

The Minister should behave him-
self. This iz not the way to hchave...

Shri A, P. Jain: He has obviosusly
two questions in mind, namely, whe-
ther in view of certain mis-state-
ments of Chhatriwala and the alleg-
ed apprehensions about him since
his last refturn from Karachi, he

your
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should have been gramted a certifi-
cate under Section 16, and whether
Government should have granted a
certificate to Chhatriwala when his
appeal was pending in the High
Court.

A perusal of the notification of
July 3, 1950. will show that any per-
son who has retumned to India be-
fore the introduction' of the permit
system, that is. 18th July. 1948, and
has settled in India would be entitl-
ed to the benefit of that notification.
On those points the views of the
Custodian General were unequivo-
cally expressed and after taking ac-
count of other factors Government
was left in no doubt that Shri Chhat-
triwala satisfled those conditions. All
other considerations regarding Cbhhat-
triwala’'s conduct were irrelevant to
the decision.

The notification of July 3, 1950,
was intended to apply to all pending
cases. Any claimant could go to a
Custodian and ask in a pending case
that his property. which had become
evacuee property under the law,
should be treated as non-evacuee by
virtue of the notification. Chhattri-
wala did in fact make such ‘an appli-
cation and the Custodian General
considered it on merits. In issuing
a notification under Section 52 or a
certificate under Section 18 Govern-
ment only exercises a power given to
it by law and which is not circums-
cribed by the condition that the no-
tification or certificate should not
apply to an evacuee proverty about
which some further dispute is pend-
ing. Whatever power Government
can exercise with regard to a proper-
ty which has wveen conclusively dec-
lared as evacuee proverty can Dbe
applied at least with equal force to
cyses where a pronerty has been so
declared but «the declaration is Being
auestioned by tRe claimant in appeal.
Government maintain that there has
been no infringement of any rule of
law or practice in issuing a certifi-
cate under Section 16 when Chhattri-
wala's appeal questioning the Autho-
rised Custodian’s order was pending
before the High Ceurt.

I may add that the policy of Gov-
ernnient with regard to verification
of claims, evaluation of evacuee pro-
perties, and the announcement made
by Government with regard to eva-
cuee property remains unaffected.

Mr. Chairman: The hon. Prime

Minister.

Shri Kamath: May I ask, madam,
whether the Prime Minister has given
notice of his intention tn participate
in the discussion?
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The Prime Minister (Shri Jawahar-
Ial Nehru): The Prime Minjster is
going to declare the policy of the Gov-
ernment in this matter.

Shri Kamath: But did he give no-
tice of his intention to speak?

Resignation of

Mr. Chajrman: I am going to ans-
wer the point raised by the hon. Mem-
ber. It is known to all experienced
parliamentarians that there is a custom
and practice which govern this mat-
ter. Here he is the Leader of the
House, he i3 also the Prime Minister,
and therefore ultimately he is respon-
sible for =zll that Government does.
Therefore. he can be called upon at
any.time. Also, there is rule No. 179
which says:—

“All matters not specifically
provided in these rules and all
questions relating to the detailed
working of these rules shall be re-
gulated in such manner as the
Speaker may from time to time
direct.”

I excrcise my power of discretion
under this rule in allowing the Prime
Minister to answer.

Shri Kamath:

He can explain
policy tomorrow. P the

ceed? 1 venture to intervene at thi
stage because I feel that we aret ctgxl:
sidering & matter which has taken an
extraordinary turn. What exactly are
We discussing? Are we discussing
Mr. Acchru Ram or Mr. Chattriwala
or my cp]leaque the Minister of State’s
action in this matter, because the
matter seems to shift about a great
deal and a great deal is said about
interference with judicial processes.
Now, I deny that and | think it is an
absurd allegation. Mr., Acchru Ram
was -appointed about two years ago.
His work was quasi-judicial and very
laz:gt_el_v administrative—mostly ad-
ministrative; partly quasi-judicial. He
had held a high ‘office previously and
he was appointed to this office of
Custodian-General by the predecessor
of my colleague. The office was in
the nature of that of being receiver,
something like a Custodian-General
of Enemy Property. Now, I will not
80 into that, but it does seem to me
that Mr. Acchru Ram had completely
misunderstood what his functions
were.

Shri Kamath: That is a matter of
opinion.

Shri Jawaharial Nehru: It seems to
me that this House cannot deal with
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Shri Jawaharlal Nehru: May I pro-

. Custodian-General’s opinion,

Shri Acchru Ram

an individual case like the Chhattri-
wa'a case. It can, if it likes, appoint
a -ommittee. A Cabinet Committee
ha: dealt with it, not in a day or with-
in half an hour, but at half a dozen
meetings lasting two or three months.

Shri' Kamath: It was no committee
ot Parliament.

Shri Jawaharlal Nehru: If Mr.
Kamath will please permit me 1o pro-
«eed--he had full quarter of an hour...

Shri Kamath: I was entitled to it.

Shri Jawaharlal Nehru: The action
taken in regard to Mr. Accehru Ram
has very little to do with Mr. Chhat-
triwala’s case. I only referred to
Mr. Chhattriwala’s case because it has
been mentioned several times. The
Cabinet or rather the Cabinet Com-
mittee is completely responsible for
every single step taken in regard to
Mr. Chhattriwala whom my hon.
friend was pleased to describe in his
choice language as a worthless money
bag. I submit it is not quite fair to
use this language in the House about
people who cannot reply

Shri Kamath: I said unworthy, not
worthless.

Shri Jawaharlal Nehru: “Worthless
money bag”—I took it down in writ-
ing. I am sorry his memory is week.

Shri Kamath: I have got my words
here, as far as I can see.

Shri Jawaharlal Nehru: Ncw, the
Cabinet Committee consisting of five
or six members of the Cabinet went
into Mr. Chhattriwala’s case on five or
six occasions. We saw every _smgle
paper, and the Committee consists of
very prominent lawyers. Later on,
we' consulted the Attorney-General
about it. We took every possible step
and so far as I am concerned, I take
full responsibility and 1 am as con-

vinced as I can be convinced about
anything that our step from every
point of view was & right step. But

apart from that, we never g:k;allengegl
any other wmatter—the judicial deci-
sion, or the declsion on facts, or any-
thing else of the Custodian-General.
We took his judgment as it was we
accepted that: and then considered
the case in relation to the policy of
Government and the assurances given
by Government in this House . and
came to the conclusion that it was a
hard case and that if, accepting the
we de-
cided to apply the strict consequen-
ces of that law it would be going
against the very assurances that we
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had given to this House and which the
House had demanded from us at the
time when this Bill was passed. The
House knows that even in the most
ordinary legal affairs, the Government
deals with hard cases—even in a case
of a crime—by reducing punishment
and so.on. This was no crime. There
was no question of crime or anything
in this. So Government considered
it, and it had the power under this
Act to take certain steps which it took
without upsetting or without challeng-
ing the findings of the Custodian-
General. But I cannot go into. that.
Mr. Chattriwala’s was a complicated
case which we took months to ‘consi-
der and I ‘do not see how in five
minutes or ten minutes or half an
hour this House can consider it. But
what has amaz&d me in this matter is
this, that a public servant of Mr.
Acchru Ram's position should go out
and create public agitation. n my
knowledge of public affairs, T do not
know of a single case of such misbe-
haviour, and 1{ is a high misbeha-
viour.

Shri Kamath: Only after his resig-
nation.

Shri Jawaharlal Nehru: If you will
permit me to go on—it ig & high
misbehaviour, It is a gross misbeha-
viour on the part of a public servant
to act in the way Mr. Acchru Ram has
done. May I. in this connection, tell
ihe House that within a few months
of his appointment many things that
he did, many circulars that he issued
—we had nothing to do with the judi-
cial aspect of it, we are only concern-
ed with the administrative working—
were contrary to Government's policy.
At least on two occasions I told him
that if he uid net agree with Govern-
ment’s policy, the best course for him
wes to resign fromy his office. He
apologised to me and assured me
that he would carry out Government’s
policy. The whole behaviour of Mr.
Acchru Ram in deliberately flouting the
directions of Government, not in re-
gard to judicial process, but in regard
to administrative matters, was so ex-
traordinary that we came to the con-
clusion that Mr. Acchru Ram was com-
pletely unfit to hold this office. 1
want to be clear ahout—there are no

hard words about it. He had carried ’

cut the policy in a wayv which is op-
pdsed to Parliament's intentions, to
the intentions of Government and to
the assurances we had repeatedly
given to the House. He had done
things which certainly this Parliament
and this Government did not intend
him or anybody to do. We pointed
this out to him; we did not interfere
with hir judicial procedure at any
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time. We accepted his findings, al-
though sometimes we disagreed with
those findings.

. Here is_a high officer octing con-
trary to Government policy in the
administrative sphere, bromising to do
better in future when it was pointed
out to him repeatedly and ultimately
taking some action which is a most
deliberate flouting of Government's
intentions. It is quite impossible for
Governmen! to carrv on with such a
person in high office. After all as it
bappened he resigned of his own. 1f
he had not resigned. we would have
taken steps to remove him from that
office by other ways and other means.
1 repeat this that I am amazed to find
a responsible officer of Governmeni
should behave in the manner that Mr.
Acchru Ram has behaved. It is not a
question of a judicial decision being
rhallenged. It is a question of a per-
sor's behaviour as an administrative
officer in other ways too and this can
be judged by the kind of statement
%e has !ssued subsequently. 1 put it
to the House whether they would like
to encourage a responsible officer of
Government raising a tremendous agi-
tation against Government as soon as
he resigns  from ofice. Normally
speaking, when people resign from
office, they thould observe a certain
amount of decegcy in their behaviour.
I regret that Mr. Acchru Ram has for-
gotten all tenets of decency and good
behaviour

I do not wish to take much time
of the House on this matter. I only
wish tn assure it that it is not a jpdi-
cial matter at all. It is a matter of
proper hehaviour and it is a natter
ultimately of Government deciding
to take some action under the Act in
-—zall it if you like—hard cases, We
took that action after most careful
consideration for weeks and weeks.
It is not fair. I submit, for any hon.
member to come to a conclusion by
a crasual reference to some papers and
without knowing all the details of the
case. Either the Government is not
fit to carry on its work, or it is. If
it is fit. then I do submit that' this
House cannot consider every detail
of procedure of Government in this
manner.

I submit that this whole affair has
been most unfortunate. I am glad for
one thing that Mr. Kamath’s question
has ‘given me an opportunity »f mak-
ing Government’s position guite clear
about it.

The House then adjourned for Lunch
till Four of the Clock.
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* The House reassembled after Lunch
at Four of the Clock.

[MR. DepuTY-SPEAKER in the Chair.]

INDUSTRIES (DEVELOPMENT
AND CONTROL) BILL—Contd.

Dr. Deshmukh: Before the Iouse
rose I was dealing with the point con-
nected with the lack of technical and
experienced personnel to do the work
that is envisaged by the provisions of
the Bill, It is well known that in the
administration of both our commercial
and Industrial policles we have often
had to get the work done by people
who were not by any means experts

with the result that the trade and in- -

dustry have had many complaints to
make. There is a case about the sup-
ply of steel for instance. I have
heard complaints from many indus-
t-ialists that when steel was available
in plenty at cheap rates 'the licences
were being issued at a very slow rate
and they had to wait for a very long
time. In the mean time the Korean
war broke out and steel became scar-
cer and the prices also went up. This
was in spite of the insistence and the
applications of the industrialists who
were more cognizant of the coming
events than the Government itself.
But the wheels of Government as a
rule move toc slowly with the result
that these interests are very vitally
affected. This is likely to be the case
when the provisions of the Bill are
wtorced. and that is one of the reasons

hy 1 feel somewhat apprehensive.
Many people have a feeling that in-
dustrialists as a rule mis-behave. It is
also complained that they make ille-
gitimate profits, And the third com-
plaint is on behalf of the labour lea-
ders that they do not treat the labour
fairly. But many people frame their
views and ovbinions only on a mere
feeling and they jump at the conclu-
slon that the industries must be strict-
ly controlled. licensed and supervised
and any fault found with them should
be investigated and. if necessary, Go-
vernment should make up its mind to
take them under their control. It is
one thing to have a vague feeling on
these three points and quite another
to prove as a matter of concrete ins-
tance and fact that such circumstan-
ces exist. My contention is that in-
stead of jumping and trying to throt-
tle the industrial development it is
much easier, and it should be much
easler, to cure the defects which are
observable in any particular industry
or in any particular industrial con-
cern. So I would rather plead that
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overnment should not proceed
g.\lea CIarec’:lpltat.e manner in the matter
of controlling industries, because it is
likely to cause a national harm i we
go faster than the circumstances de-
mand.

I have tried to look into the report
of the Fiscal Commission as well as
the Planning Commission and I have
ailed to discover anywhere a ' case
made out that the indusiries in the
country were such, especially that pri-
vate industries were in such a con-
dition that any drastic _supervisory
power or controlling authority was
necessary. The only comp}alnt’mq e
by the Planning Commission in its
report, so far as industrial develop-
ment i concerned, was against the
managing agency system. That, for-
tunately, we have already removed
by passing an amendment of the
Company Law. Now, therefore, it is
worth considering whether, in view of
the very fundamental -and vithl defect
from the industrial organisation hav-
ing more or less been removed, all the
provisions in the Bill, especially
which result in controlling the smaller
industries, are at all necessary. At
the same time I must admit that some
sort of supervisory powers and powers
of investigation are necessary. 'On
the one hand I am in favour of a$
industries as
possible even at the cost of some
defects being there, becayse it results
fn many advantages of a national
(mportance, it first of all ‘'gives em-
oloyment to people; it increases pro-
duction; and it also trains the per-
sonnel. These are the most vital and
important advantages which are de-
rived by the establishment of indus-

trles. -If there are any drastic and.

very unwholesome defects, then it
should be necessary to control and
check them for removing those de-
fects. But whether the evil is so ram-
oant as to make it necessary to in-
tervene and interfere should first of
all be ascertained. So, whereas on
the crie hand I am in favour of a cer-
tain amount of supervision and powers
of investigation as well as control
and taking over of the management
of the industries. I would proceed in
this controlling and licensing business
with a great amount of caution. Be-
cavse. we have yet to achieve a great
deal of progress in this countrv in the
way of industrialisation. and if we try
to out the remedy before the disease
and act in haste it is likely to affect
the interests of the people.

So far as the government controls
are concerned. even when we know that
there is not sufficient caoital eoming for-
ward, we still have an organisation for
the control of capital issues. Of course
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my hon. friead the Finance Minister,
if he were here, will say that the very
fact that capital is scarce makes it all
the more necessary that there should
be control because it should not be al-
lowed to be frittered away. But I
wouid® reply by saying that the mea-
sures that they introduce for the con-
trolling of capital issues und so on
scare awdy even that capital which
would otherwise have come into the
market. Here also I . really doubt
wnether it is at all necessary to take
powers for the licensing of even
smailer concerns and controlling every-
thing so far as the private sector is
concerned. What is really necessary
{8 better understanding between the
industrialists and the Government and
better information about the indus-
trialists. If the various provisions of
the Bill wil' perform this function ade-
quately I woula have no complaint to
make. My fear is that the organisa-
tion is top-hegvy, so large, and merely
adds one more link to the whole chain
of procedure, and I am really afraid
of these links being added. Our
trouble is that between the sufferer,
oetween the man who wantg relief
and the man in power or the authori-
ty that can give relief there are too
manv links as a result of which even
q good intentioned administration is
not in a position to take the remedy
1o the sufferer. I hope these various
Boards and Councils will not be one
more link to defeat the rightful claims
and the demands of the industry but
would be helpful in the long run.

After all, nobody wants to estab-
ush industries for purposes of charity
or merely for benefiting the public.
The incentive is for increpsed profits
and from that point of view if this
prospect of getting larger profits is
hemmed in by all sorts of authority and
all sorts of troubles and procedures,
there is likelihood that all those en-
terprising peopie who in the natural
course would have come forward for
the establishment of industries would
rather be content with 3% per cent. or
3% per cent. income investment rather
than go into industrial <oncerns.and
gpecially in industries. I hope that
efforts should be made that such a re-
sult does not follow. So far ag the
actual provisions of the Act are con-
cerned, I would certainly raise the
limit in both clauses 4 and 11. Clause
4 says that nothing in this Act shall
apply to an industrial undertaking if
the capital invested therein does not
exceed rupees one lakh, whereas clause
11 refers to licensing and puts the
limit at Rs. 5 lakhs. The next clause
that I would vrefer is with regard to
imposition of a cess on scheduled in-
dustries in certain cases. Here also
is a fear that in all probability those
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who utilise the profit in a better way
are likely to be penalised rather than
those who shirk their responsibility in
the way of research as well as in help-
ing in other ways. I hope it will be

. possible to see that the burden of this

cess does not fall uniformly but falls ac-
cording to what the particular indus-
try is trying to in those matters which
are contemplated by this clause.

Lastly, I would like to suggest that
the administration of the Act when it
is passed, should be done with a very
great deal of circumspection and cau-
tion and every effort should be made
that raw, incompetent people are not
put in authority to dabble in matters
of such importance; otherwise the in-
dustrial progress of the country would
be marred.

Shri Harihar Nath Shastri (Uttar
Pradesh): I have just now heard. with
great care and interest the speech
that has been made by my hon. friend
Dr. Deshmukh. Generally he makes
a very enlightening contribution to the
debate in this House, but I regret to
observe that the arguments that he
has advanced and his conclusions look
to me to be at variance with each
other. He has questioned the con-
tention that industrialists in this
country misbehave and he doubts whe-
ther the evil is so rampant as to call
for intervention.

.Dr. Deshmukh: Regularly and al-
ways misbehaving.

Shri Yarihar Nath Shastri: At . the
same time, he has arrived at the con-
clusion that if in any particular in-
dustry or industries defects are found
out, it may be necessary to intervene
and take adequate steps to safeguard
the interests of the community. May I
state that it is primarily from this
point of view, hecause of the fact
that the community has come to the
conclusion that intervention in some
form or other is necessary that the
necessity for this Bill arose about three
years ago.

Dr. Deshmukh: It was only in spe-
cified cases that the necessity arose
and not in the industry as a whole.

Shri Harthar Nath Shastri: The dif- |
ficulty ig that if we deal with each
and every specific situation by means
of a specified measure or Bill, it will
be impossible to deal with a situation
that may arise so often. For instance,
in the case of the Sholapur Mills the
House had to pass a special measure.
The House is well aware that even
after that other cases came to light in
this country and it was due to that
the Companies Law had to be amended
:;) rectify the defects in certain direc-

ons.
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Dr. Deshmukh: I do not wish to
interrupt my hon, friend, but 1 would
like to point out that the wholesale
condemnation of industries that he

thinks is justified is not upheld either.

by the Fiscal Commission or the Plan-
ning Commission. This case has not
been made out.

Shri Harihar Nath Shastrl: But no
one in this House is going to condemn
outright all the industrial undertakings
in this country. There is no doubt
that there are good industrialists and
good industrial undertakings. They
are not going to be affected by this
measure. It is only the bad indus-
trialists and those who are mismana-
ging their affairs that are going to be
affected. ...

Dr. Deshmukh: I am not so sure.

Shri Harlhar Nath Shastri: Belore
proceeding further, I should like to
thank the Select Committee who have
through the report that they have
submitted, delivered thig country
from the clutches of the report of tne
previous Select Committee which was
calculated to undo all that was pro-
posed to be done by the original Bill

that was placed before the House in .

the year 1949. I had the privilege of
appearing as a witness before the
Select Committee as the spokesman of
the principal Trade union organiza-
tion in this country and a _ specific
- point that was raised on that occasion,
and which I presume has been raised
to in the course of the debate this
morning also wasg the question of the
desirability or otherwise of setting up
of a permanent Board in connection
with this Bill. Now, ag you will find,
in the original Bill that was intro-
duced in 1949, there was no mention
of any permanent machinery or any
permanent Board. According to sec-
tion 10 of the original Bill the Central
Government was empowered to re-
quire any industrial undertaking to
take such steps as the Government
may deem necessary to stimulate the
development of the industry to issue
directions for prohibiting any indus-
trial undertaking from resorting to any
act or practice which might reduce
production capacity or economic value

or to provide for maintenance
of books. accounts and records
ete. If any industrial under-

taking failed to carry out the diree-
tions given by the Government under
section 10, the Government shall au-
thorize under section 7 of the original
Bill to take over the management of
such undertakings and to entrust the
same to any other persons, subject to
the control of the Government,
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The Select Committee that came
later on introduced the idea of a per-
manent Board. Personally speaking,
as I pointed out before the Select Com-
mittee, I am not opposed to the idea
of having a permanent Board. As a
matter of fact, I am inclined to sup-
port this idea. But, my difficulty is
that the type of permanent Board that
was envisaged by the previous Select
Committee is likely to do more harm
than any real good. As a matter of
fact, it was calculated to absolutely
do away with the purpose for which
this Bill was introduced in the year
1949. If you will see the report of
the previous Select Committee, you
will note that in section 15 of the re-
port it was provided that the Central
Government m~y in respect of any
industry or undertaking to which this
chapter applies, if it is of opinion that
there has been a fall in roduction
or there is likely to be deterioration in
the quality of any articles or there is
likely to be a rise in the price of any
article and so on and so forth, in
that case, the Gevernment, instead
of outright intervention or taking any
gction to rectify the wrongs so done,
will, in the first instance, refer such
cases to the permanent body or Board
that was sought to be constituted.
The second stage would have been
when the Board so constituted would
go into all those cases and then, the
third stage would be that it would
submit the report to the Government.
The Government would ask the in-
dustry concerned to take necessary
measures to jmprove the conditions.
Now, if the industry did not comply
with those conditions and the Go-
vernment again came to the conclu-
sion that the affairs of the company
were not going on satisfactorily, in that
case the Government would again rerer
the matter to the Control Board and
the Board will again be required to in-
vestigate into the matter and again.
it will .make its recommendation to
the Government and ultimately, the
Government will come to some final
conclusion. The sum and substance of
this cumbersome procedure was noth-
ing but that the very purpose for
which these conditions in regard to
control were sought to be imposed
would have been nullified. I wasg &t
that time, and even today, I am,

. opposed totally to the creation of any

kind of a Board of this nature which
was nothing but a dilatory tacties

"calculated to do away with or nullify

the entire industrial policy of the
Government. As I said earlier, I am
in favour of creating a permanent
Board provided that the permanent
Board is a statutory Board with full
powers. It should not be necessarvy for
such a Board to have to wait for a
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complaint from the Government and
then only it would be in a position to
intervene. To speak more concretely,
my own view is.that a time may
come in this country when it may be
necessary to constitute a Board on the
pattern of the Board of Trade as
existing in the United Kingdom. 1
do ‘not want to take the time of the
House in reading at length the various
clauses of the Act under whichr the
Board of Trade functions. I would
just read a few lines for your infor-
mation and for the information of
the House. Now, the Board of Trade
as it is functioning in the United
Kingdom, is an independent Board
with all the powers of Government
in regard to the administration of the

Act. It frames rules for the regu-
lation of industries and calls upon
them to implement them. It is also

empowered to initiate proceedings at
its own option in regard to taking
over of concerns without waiting for
any reference being made to it by the
Government. According to section
164 of the British Companies Act, the
Board of Trade may appoint one or
more competent Inspectors to inves-
tigate the affairs of a company on the
mere - application by a certain percen-
tage of the share-holders. If on in-
vestigation the Board is satisfled that
the affairs of the company are not
properly conducted. it shall refer the
matter under section 169 for criminal
prosecution. The Board has also
powers on its own_ initiative to move
a court to wind up a company or for
recovery of any property that has
been misapplied or wrongly retained.
The Board can also move the court
to regulate the conduct of the com-
pany's affairs in future or for the
purchase of shares of any Members,
to make alterations or additions in the
memorandum, etc. As I sald, I think
the constitution of a Board on these
lines, as I submitted before the Select
Committee also, would be very help-
ful and might ensure confidence in the
industry als).

1 know the composition of a Board
of this kind will take its own time.
But. a stage hras come when a mea-
sure of this nature cannot he delayed
any longer in the interests of the
community. As such, for the mo-
ment, my own view is that even when
the measure should be passed and
Government should be entrusted with
the powers and duties as envisaged in
the repirt of the Select Committee....

Shri T. N. Singh: Is it not a fact
that the Board of Trade in England is
* part of the Governmenat?
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Shri Harlhar Nath Shastri: It is a
part of the Government as well, as
Jt is independent of the Government.

Shri T. N. Singh: I think there is
a President of the Board of Trade,
who enjoys the rank of a Minister.

~'sShri Syamnandan Sahaya: Not al-
most; he is a Minister.

Shri Harlhar Nath Shastri: But .
that does not do away with the in-
dependent character of the Board.

Shri Karmarkar: May I respect-
fully invite the attention of the hon.
Member to the fact that the Board of
Trade in England is simply a Board
which does not exist except for the
Chairman, who is a Member of the
Government. The Board of Trade
has a history of its own; for the pre-
sent, it is an entity which consists
only of its Chairman. There is no
other Member of the Board of Trade
in England. The only Member that
exists is the Chairman of a Board
which does not exist and the Chair-
man is a member of the Cabinet. Is
that the position? :

Shri Harihar Nath Shastrl: I am
not aware of the full composition of
the Board and the number of Mem-
bers that work on it.

Mr. Deputy-Speaker: The hon. Mi-
nister says there is8 no Board. Any-
ggw.da single individual may be a

ar

Shri Karmarkar: Like our hon.
Minister being called the Chairman of
the Board of Trade.

Mr. Deputy-Speaker: That is what
the hon. Member wants irrespective
of the fact whether there is a Board
in England or not.

Shri B. Das: Anyway,
have a Board here.

Shri Harihar Nath Shastri: Gene-
rally speaking, I am in agreement
with the report of the Select Com-
mittee and I feel it is a very great
improvement on the previous report
of the Select Committee, though 1
must say it registers some departure
from the original Bill at least in one
respect. I am told that it was point-
ed out this morning by my hon.
friend Mr. Venkataraman and I want
to support him in what he said. I
am pained to note that tea does
not find a place in the list of the in-
dustries included in the Schedules. I
was very happy when I listened to the
speech that was made by the hor
Minister in re-referr: the Bill to
the Select Committee when he pointt
ed out that the two Schedules in the

we do not

|
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report of the previous Select Com-
mittee would be amalgamated toge-
ther and they would form part
and parcel of one Schedule. That, of
course, has been done, but what 1
find is that while even the previous
Select Committee put tea in Part II
of the Schedule, the present Select
Committee has deleted tea altogether.
Somebody whispered in my ear that
perhapg that is because the Indus-
tries Minister thinks tea is not an in-
dustry, but an agriculture. I do not
think that is correct. Now, it is fur-
ther stated—rather I should say that
it is stated, because I see him deny it
—that it is a dollar-earning commodity
and if it is subjected to control, the
dollar-earning capacity of the coun-
try may be seriously jeopardised. But
let me make one submission.: It is
primarily due to the fact that tea is
the most valuable dollar-earning com-
modity that it has become necessary
‘to subject it to control. Otherwise,
let me tell you, and the House that
with all the seriousness that I can
command that as a result of the lit-
tle study that I have made of the tea
industry in this country, I feel frem
the way In which the tea indus-
try 1is going, the stage Is likely to
come—and much earlier than we
imagine—when the industry may have
to meet with extinction, if not pro-

rly looked after and controlled. And
or that reason, and primarily and
exclusively in the interest of the
community and the country, I im-
plore the hon. Minister that before
he recommends this measure for the
acceptance of the House he should
see the wisdom of including tea in
the list of scheduled industries.

Shri Jhunjhunwala (Bihar): The
Bill which hag been introduced by
the hon. Minister for Commerce and
Industry is a very important one and
a measure with very far-reaching con-
sequences. If the objects envisaged
in this Bill are achieved, this will
do great good to the country and will
lead to greater production and the
development of industries on a very
scientific  and planned basis. The
Planning Commission in its report at
the very beginning has said—*plan-
ning is essentially a way of organising
and utilising the resources to maxi-
mum advantage in terms of design-
ed social aims”. This Bill is noth-
ing but a part of the whole plaaning
of industries in India, and it seeks
to control the private industries in
the country. Further on page 155,
the Planning Commission says:

. _ “The progress of industry would
depend on the nature and effi~
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ciency of the control which go-
vernment would exercise, speci-
fically in relation to industry.”

Now, as I have said at the very be-
ginning, if the object of the control
is achieved, that is to say, if the con-
trol is exercised prudently and efli-
ciently, the industries will develop
and we shall have more production.
Otherwise even the little that is being
done at present will disappear. The
hon. Minister while speaking on the
Bill to-day said that this Bill with
all its clauses will interfere with the
industries, when it is very very ne-
cessary in the interest of the develop-
ment of industries and to attain the
objectives for which this measure has
been conceived and is going to be
made into law now. So far that is
all right. But as I have said before,
if this Bill is worked, or rather if
the administrators who administer the
provisions of this Bill interfere with
industries, and with labour and with
the agriculturists who supply the
raw materials, in a way they should
not, then I should say that the very
object of the Bill would be defeated
and the country would be loser instead
of being gainer. .

A similar control Bill was intro-
duced in two provinces—the U.P. and
Bihar. That was the Sugar Control
Bill in both these provinces. When
introducing them in these provinces,
the objects were given out to be on the
same line as those given out now
under this Bill for the regulation of
industries, by which I mean the indus-
tries which have been listed in this
Bill. The Minister said *“I have
placed before you the objects of the
Bill and its important provisions and
I leave it to’ the House to consider
the provisions with regard to their
practicability.” I have no doubt
that there are no provisions in the
Bill which are impracticable. All of
them can be administered and in the
proper interests of the country, pro-
vided there are good administrators.
There are various development coun-
cils and trade boards provided and
Mr. Syamnandan Sahaya suggested
that there should be a board consis-
ting of industrialists and there were
other suggestions as well. They have
their importance but all these ere
only  of secondary importance. If
these boards are' established there
will be industrialists to advise. la-
bour representatives to advise, pro-
ducing more good quality cane
and representatives of consumers to
advise and their advice would be rea-
dily available when they are orga-
nised in a proper manner. If the -
administrators are efficient and keep
the proper objectives in view while
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administering the Bill even the omis-
sion of one provision or the other
or the non-establishment of one board
or the other will not stand in their
way. They will consult the interests
involved and arrive at a proper
conclusion, if they keep the pro-
per objectives before them. But while
administering the proper objective is
lost sight of and only technicalities
are taken into consideration and if
that happens name of these councils
and boards will help and this Bill
instead of helping the country will
result in disaster.

I may here mention the two Bills
which were introduced in U. P, and
Bilrar to control the sugar industry.
I was a great supporter of them. Mr.
Syamnandan Sahaya represented the
cultivator at that time....

Shri Syamnandan Sahaya: 1 am a
cultivator.

Shri D, D. Pant (Uttar Pradesh):
You are sitting here and not culti-
vating the flelds.

Shri Jhunjhunwala: If I were to
go through fhe administration of
these controls in UP. and Bihar it
will take two days but I shall give
one or two instances to show how the
objective of the Acts was lost sight
of by the administrators, Those who
were at the helm of affairs were sim-
ply acting on mere techmicalities
trying only to justify their existence,
without understanding what they
were doing. The result was that if
the sugar industry had been left
without control, if the Government
had left it to the Industries and cul-
tivators and allowed them to take
‘care of themselves rather than inter-
fering with them at every stage
(which they should not have done)
the position of the sugar industry
would have been different.

In this Bill it is envisaged that
the Government will distribute the
raw . materials, issue licences for es-
tablishing factories, they will say how
much the production should be and
at what places the factories should be
established. If the Government were
to exercise all these functions com-
petently there will be nothing lke it.
Bui so far the Government has not
been able to exercise there efficiently.

One of the provisions in the sugar
control Bill was that particular areas
will be demarcated or reserved for a
particular factory, from which area
the factory will be entitled to draw
its cane. The object behind the re-
servation of thre area was wholesome,
salutary and for the beneflt of the
industry. The factory had not to go
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hundreds of miles for its cane but
will draw its supply from the area
demarcated or reserved for it. Fur-
ther it was said that those factories
who will be given such areas will
have to develop them, so that they
can get the best cane and the maxi-
mum quantity. (Interruption) The result
was that there were some factories
which developed their areas to a great
extent and got good quality cane and
they also enlarged the production of the
cane. The other nearby {factories
went to the Cane Commissioner and
told him, “We have no cane and we
want cane. Such a factory has so
much and you get us something from
them.” There was the objective be-
fore the Cane Commissioner, namely
that the factory was responsible for
developing its respective area. That
objective influenced the Commissioner.
He thought that the factory is pro-
during more good quality cane
and why should ‘not the adjoining
tactory, which has not so much
cane, get a part of that cane?
And he gave some portion of
that area to that factory. I do not
want to tell you the reasons why, but
just ‘see what is the result. re-
sult is,that it took away the incentive
of the industrialists to develop their
area, to improve the quality of their
cane, and all the other necessary
things.

. Regarding the question of licensing,
just as this Government of ours be-
gan in 1946, some people were enthu-
slastic—I do not want to name the
State—that now that our Government
has come we ‘shall go on spreading
industries. They were very enthusias-
tic and they applied for licence for
starting cotton mills, in a State and
the State Government said, “All
right, you will be given the licence”.
They arranged for the money, they
arranged for second-hand machinery
from outside, but the Government
was still considering as to whether
they should be given the licence.
Now, what were the objectives be-
fore the gentleman who was conside-
ring it? One objective was as re-
gards the place in the State where
that industry should be established.
and he was not in a position to de-
cide as to where it should be estab-
lished. Well, the industrialist who
had applied for the licence decided,
“This is the proper place where I
want to start the industry”. Then,
what was there for the Government
to decide? If they point out a place
the industrialist says, “This is not a
a suitable place; the place which I am
pointing out is the proper place; I am
investing my capital, I am taking the
risk, and if there is loss I shall suf-
fer. but allow me to start the indus-

-~
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try there”. The Government was
not in a position to come to a deci-
sion as to where the industry should
be located. But that was not the
point before the authority concerned,
the point before him was as to whom
they should give the licence, whe-
ther they should give the licence to
A or B or C. The result was that no
licence was ever given! I feel sure,
that if the licence had been given to
that applicant who had arranged the
capital, who had arranged the machi-
nery, then the factory would have
started in that place, and whereas
now sometimes there is no cloth,
sometimes there is a glut, sometimes
there are transportation difficulties,
all these difficulties would have been
overcome i{f that mill had been estab-
lished. This is an example of the
way our Government is nctioning.
I do not say that this Government
will function in this- way in future
also, but past experience shows that
whenever the Government have taken
into their hands any control they
lose sight of the objective for which
the control was instituted, and just
to justify their existence they 'show
themselves awfully busy in finding out

a solution to the probiem of whether °

a licence should be given to Shri

Syamnandan Sahaya or to Pandit
'{‘hakur Das Bhargava.

Shri Syamnandan Sahaya: No such
good luck to me!

Shri 'Jhunthnwala: These are the
the things which go on. If in order
to justify their existence and to show
that they are very impartial they
just go on considering the question
as to who should be given the licence,
the main objective that the industry
should be started as soon as possible
would be lost sight of and they just

80 on thinking “over th
again and again. oo things

My hon. friend, the Minister has
quoted the example of UK. and told
us_that the conditions which are pre-
valent in India today were prevalent
in the UK. and they have brought
in a similar measure there. It is all
right to say so as far ag the condition
of the industry is concerned, but has
our Government thought that the
same efficient machinery which UK.

had to administer their law is avail-

able here? 1t is envisaged by t

Planning Commission that dgvelol;:
ment wlll'.depend upon how efficient
the administrative machinery is. If

that machinery is wanting, it that

machinery is not available, is
Bill will not do any good an:lm l: ttlla‘;:
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case I would advise the Government
that instead of having a planned eco-
nomy there may be development in an
unplanned way and when there is
a good machinery available you can
plan properly. It will not matter
much whether later on you remove
one factory from here +to there or
there to here; it may cost us some

. money, but the greatest necessity of

the present moment is that we should
get more and more production. My
own apprehension is, having regard
to the practical experience of the sugar
industry which if it had been left
alone we would have been able to
produce today twenty lakh tons of
sugar without any difficulty, it will
happen similarly if this Bill is not
administered in the proper way. It
is very necessary to organise indus-
tries in the most scientific way, but if
instead of organising it in a scientific
way it is mismanaged, then whatever
little we are gaining, whatever de-
velopment there is without the in-
terference of the Government, that
also will go.

I shall deal with the provisions of
the Bill when the proper occasion
comes, but as I have said all these pro-
visions are of secondary importance.
The first thing which - Government
should consider and make up its mind
upon is this: they should not have
any inferiority complex: if they feel
they have not got the proper machinery,
in view of the present economic
condition of the country, I say
they should leave it tp the peo-
ple to develop in whatever way they
think proper. The people are better
judges at least so far ag the expe-
rience of the Government machinery
has shown till now. (Interruption)
Take the case of the sugar industry.

Mr. Deputy-Speaker: The Iron.
Member was about to conclude—the
interruptions prolong the debate.

Shri B. Das: Does my hon. friend
think that dishonesty should be al-
lowed among our industrialists and.
capitalists?

Shri Jhunjhunwala: My answer fis

. that it should never be allowed. My

point is the vested interest of the dis-
honest industrialists and the dishonest
officials should not be allowed to pros-
per. This should be nipped in the bud.
Dishonesty should not be allowed and.

the machinery of the Government
would have been right, all dishonesty
would have disappeared. (An Hon.
Member: What about the Sugar Syn-
dicate?) But the thing is that it is
only the dishonest industrialists who
are prospering at. present. It is often
said that honest people need net have
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any fear of control, but my expe-
rlence is quite different. It is only
the honest people who have to be af-
raid of these controls.

r

5 p.M.

Pandit Kunzru (Uttar Pradesh): I
should like to make a
on the Bill from the point of view of
a layman and also ask the Govern-
ment for such information as would
enable people in my position to de-
cide to what extent they can support
the Bill. When this Bill came from
the Select Committee to which it was
first consigned an important change
was made in it. My hon. friend the
Minister of Commerce and Industry
referred to it in his speech, but I think
he failed to bring oyt the. fact that
the change was not accidental but
that it was the result of a feeling pre-
valent in this House and 1 believe in
the Government that in the existing
state of things industrial advance-
ment would take place mote rapidly
if more freedom were allowed to the
producers. When the Bill was intro-
duced, the idea was that strict con-
trol should be introduced, but the eco-
nomic condition of our country and
our failure to induce the market to
lend us the money that we needed
made Government I believe to feel
that unless the industrialists were
made to feel that their freedom of
action would not be unduly limited
not any of the regulations of Govern-
ment would enable them to achieve
the purpose that they had in view.
I know that since the first Select
Committee reported, the Report of
the Planning Commission has been
published. My hon. friend the Minis-
ter of Commerce and Industry refer-
red to it in asking thhe House to re-
commit the Bill, but I think his speech
was made on the 4th of September
1951 ‘and on that occasion it gzave me
the impression that the Planning
Commission was in favour of the
change made by the second Select
Committee. What the first Select
Committee did was to 1lmit the
power of Government with regard to
the taking over of industries that
were not being efficiently managed in
their opinion. It laid down that the
management of existing industries
should be taken over by ‘Government
only with the approval of the Board.
This has been chlranged by the Select
Committee so as to restore broadly
speaking the provision that stood in
the first Bill. I have read the rele-
vant portions of the Planning Com-
mission Report. but I find in it no un-
favourably comment on the change
made by the first Select Committee.
The Commission may have since then

few remarks .

and Control) Bill 4716

changed its opinion and Government
may be aware of it, but the House is
certainly not aware of any such
change. It the Planning Commis-
sion has changed its opinion, the Mi-
nister of ‘Commerce and Industr
should be good enough to tell us wha'
were the reasons for this change.

Pandit Thakur Das Bhargava' (Pun-
jab): May we know if there is really
any clrange? We do not know yet.
The Planning Commission Report says
that the Commission approved of the
existence of this Board, whereas the
hon. Member says that they have
changed their mind since. We do not
know whether there is any change or
not. We should like to be enlighten-
ed on this point. .

Pandit Kunzru: I could not hear
my hon. friend, but if he said that I
(asserted that the Commission had
changed its opinion, he is mistaken.
All that I said was that if to the
knowledge of the Government the
Commission  has changed its opinion,
Government should take the House
into its confidence and inform it of
the reasons that induced the Commils-
sion to change its -previous opinion.
Let me say that I am not in princi-
ple against Government control, but
as this matter hras been considered
more than once and has been consi-
dered also by the Planning Commis-
sion, I should like to know as a lay-
man, as one who is not acquainted
with the intricacles of industries and
the technical details of their working,
as to why this broad change of policy
was made when the Planning Com-
mission did not condemn the change
made by the first Select Committee.

I should like here to refer to an-
other point because my hon. friend the
Minister of Commerce and Industry
referred to the Act passed to bring
about the development of industries
in England four years ago. So far as
I remember, Government have no
power in Enﬁland to compel any 'in-
dustry to follow the advice of the
Development Council or their own
advice. Again, though the Report of
the Planning Commission recognised
the need for planning which involves
regulation and control, it did not dis-
approve of the change made by the
first Select Committee. These consi-
derations make it all the more dif-
cult for me to understand why this
change has been brought about, al-
though in principal I am neither
agaist planning nor vernment
control. All that I should like to know
is what are the firm facts on the basis
nf which we can proceed.

Now, this Bill is called the Indus-
tries Development and Regulation
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Bill. In so far as research work, im-
provement of marketing and better

designs etc., can lead to development,

this Bill may achieve its purpose, but'
it this is all the purpose of the Bill,
then it is a very limited purpose. So
far as I can see, there is nothing
in the BIill that will stimulate the es-
tablishment of new_industries; and
how industrial development is to be
brought about if we are to confine our
attention only to existing }ndustriqs
is something that is very difficult for
me to understand. I confess, that I
am not acquainted with the practical
working of Industries. Nevertheless,
I think that people in my position are
capable of. appreciating questions of
rinciple and the broad features of a
réill and it seems to me that there is
nothing in this Bill that will pro-
mote the establishment of new indus-
tries.

So far, as the planning of tuture
industries is concerned, that can be
secured, as the Statement of Objects
and Reasons appended to the Bill as
introduced points out, by means of the
lcensing system. Under this system
you can decide which industries
should be allowed to be established in
future. You can determine their loca-
tion and so on. But it does not seem
to me that the planning will be sub-
stantially advanced by the powers
that Government have taken to them-
selves which are of a far-reaching
character.

This Bill as the Minister -of Com-
merce and Industry pointed out in his
speech. was modelled on the British
Act. So far as I remember, I am
somewhat familiar both with the Act
and with thre debates that took place
on that measure. Sir Stafford Crlops
who was the sookeman of the Go-
vernment said that it was not inten-
ded to cover all the industries and
that the Development Counci]ls would
be few in number. May I. therefore.
ask my hon. friend the Minister of
Industries what the intentions of the
Government are with regard to the
appointment of Development Councils
in respect of large number of indus-
tries mentioned in the First Schedule?
T doubt whether it will be possible for
Government to undertake the develop-
ment of these industries in the man-
ner mentioned by me earller all at
once. We should like to know, there-
fore. what are the industries that the
Government want to oroceed with in
the first instance, so that we may see
what iz the extent of the good that
this Bill will do.

I my hon. friend the Minister of
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Commerce and Industry had been good
enough to tell us what the expe-
rience of the working of the British
Act had been and how the Develop-
ment Councils had worked there, it
would have been of great advantage
to us. Perhaps, he = will be able to
shed light on these matters when he
winds up the debate. But as he
doubtless knows, in England the es-
tablishment of the Development Coun-
cils, and in fact, all the legislation
referred to by him, was undertaken
only after enquiries had been made
by working parties in a number of
industries. I mean the object of
these enquiries was partly to find out
the exact state of things and partly
to gain the cooperation of the indus-
triglists and labour. I know, that it
was stated on an earlier occasion that
Government had consulted some re-
presentatives of industry and labour
on this point and that without appro-
ving of all the suggestions made by
Government they had approved of
the principle underlying either this
Bill or the establishment of Develop-
ment Councils. Now, I should like
to have a little more precise informa-
tion from Government on this point.
I should like to know what was the
extent of the agreement that was rea-
ched and to what extent Government
feels sure that they would be able to
proceed, to get on with the coopera-
tion of the interests concerned. If
Government want to take the power
to make themselves resvonsible for
the management of industries they
should have the requisite personnel.
Now. in the case of the textile indus-
try. 'of which we have long experience.
Government may be able to intervene
and intervene effectively. But have they
the means at their disposal to inter-
vene equally effectively in the
case of other fAndustries? I am
asking for informattion on this
point. because it is no satisfaction to
me. to agree to a Bill simplv because
it is called advanced. We have pas-
sed’ advanced legislation on certain
nther subjects. but some hon. Mem-
hers of this House have compvlained

“from time to time that this advanced

legislation has not so far been given
effect to. Perhaps, it was found im-
practicable to give effect to it and T
want to guard against such a contin-
gency in respert of this Bill. We
should like our industries to be plan-
ned. We should like the regulation
of the industries. but let us be sure
«that the powers that we are asking
for are such as can be exercised by
us with a reasonable certainty of suc-
cess. ‘

There is just one more point to
which I should like tn refer. Under
clause '4 of the Bill, “Nothing in this
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Act 15 to apply to an industrial under-
taking, if the capital invested therein
does not exceed rupees one lakh.”

Shri A. C. Guha: It is now 5 lakhs.

Pandit Kungru: My hon. friend is
perhaps confusing between two pro-
vigions. One 1is the rovision in
clause 4 and another {5 the provision
laid down in clause 11 which relates
to licensing. In the license clause it
is said that nothing in that clause
would apply to any indastrial under-
taking if the capital to be invested in
it did not exceed Rs., 5 lakhs. The
limit of Rs. 5 lakhs relateg to the licen-
sing of industry; the limit of Rs.
lakh in clause 4 relates I believe t
registration.

The contribution made by small in-
dustries to total production may be
pretty substantial. It is so, I believe.
in a good many countries where small
industries exist side by side with
large industries. I can understand
the Government not regulating these
industries, but why should they be al-
together outside the scope of the Bill,
why should they not be regis-
tered and why should they be
not asked to supply information with
regard to the manner in which they
are working? No industrial under-
taking has been excepted #from the
purview of the Development Councils
in England. And if we are to follow
that example. ag Government seem to
have done, they should tell us why
g:i small industries haye been exclu-

My point ig this. If these indus-
tries are included to a limited extent
within the scope of the Bill, that is,
if they are to get themselves regis-
tered and are to supply information
with regard to their working, Govern-
ment may as a matter of course rea-
lize its responsibility towards them,
inform them of the results of the re-
search work that may be carried on
either by Government or by thre De-
velopment Councils. If they were not
registered they may become aware of
these results sooner or later, but there
is a danger that they may not be-
come aware of thern and that they
may continue to adopt the old, Ineffi-
ciznt and wasteful methods. .

In connection with this I should
like to enquire whether in some res-
pects there may not be duplication of
responsibility between the Develop-
ment Councils and the Labour Minis-
try. for instance with regard to indus-
trial training. I am not sure, but
the second schedule which refers to
the promotion of the training of per-
sons includes the training of Labour.
Will not there he a certain amount
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of overlapping in that case between
the Labour Ministry and the Develop-
ment Councils (or the Commerce and
Industry Ministry)? .

These are all the points that I wish
to make and I hope that the hon.
Minister of Commerce and Industry
will not brush them aside simply
because they have been put furward
by a man whose knowledge of the
working of the industries is very very
limited.

‘Shri D. D. Pant: The high-sounding
title of this Bill in the beginning Iled
me- to think that the Bill will in fact
develop and control the industries in
India, but after reading it I think that
the object that the hon. Minister wants
to achieve by passing this Bill will
hardly be achieved.

The fact of the matter is that this
Bill is not based on the realities of
industrial development of the world,
and specially of India. In whichever
country any industry has developed,
whether in the West or in the East,
there is a certain economic basis
about it. For instance, countries like
America and England or other coun-
tries of Western Europe have based
the development of their industry on
a special economic structure which is
known as capitalistic structure. There
you have got a group of men who
believe and who have faith in the
institution of money and for whom
the development of industry is like a
creative art It would have done my
hon. friend the Indugtries Minister a
great good if he had tried to skip
through the lives of some of the great
industrialists of the world, including
those who planned industry in Soviet
Russia. For instance, the life of Mr.
Henry Ford is very interesting. 1If
one, goes through it one will ind how
he has created art and how he has
the joy of a real artist in creating
the huge motor industry of America.
The whole secret of it is this that it
is based on the true principles of
capitalistic economics: Henry Ford was
proud that his labourers were the
best paid in the world and lived the
best life. Again, if we take other
countries, for instance Soviet Russia,
there the development of industries is
based on the communistic structure
as they call it, where capital is not
owned by individual industrialists.
Unfortunately in this country there
are very few economists who have
given thought to the sfudy of the very
institution of capital. For instance, if
we had an economist like Keynes of
England who at the time when war
suddenly came upon England devised
the means of financing it with the
least loss to ‘the development or the
indystrial structure of England, or if
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similarly we had an economist like
Leorttief in Russia we would 'have
developed a system of financing In-
dustries the realities of the situation
would have been studied. It would
have done my hon. friend great 'good
if he had listened to a lecture recent-
ly delivered by Mr. Morris Dobbs of
the Cambridge University where Mr.
R. K. Patil, Member of the Planning
Commission, presided. He showed to
us how the development of industries
has taken place so rapidly in Russia
after the Revolution. When one. .of
the pressmen put a question to him
as to how Russia formed the capital
necessary, he laughed at it and said,
“My dear friend, you have a strange
idea about capital. What they do is
this. Suppese they think that a par-
ticular industry is necessary for
Russia. Suéapose they think that the
tractor induct:y must be there in
order to develop the agriculture of
Russia. They would work out a sort
of cost-accounting. They wopuld take
into consideration all the land that is
to be ploughed, the demand etc.
After they have worked out every-
thing, they would print the necessary
currency notes. So much wealth
would be created by those notes. The
number of the currency notes to be
printed would be determined by the
unable to understand the institution
The difficulty with us is this. Just
as a Christian or a Muhammadan is
unable to understand the institution
of idols which has a special signifi-
cance for Hindus, similarly we are

unable to understand the situation

of money or capital. It is very diffi-
cult to understand it and it the insti-
tution of idols was good for India,
for some countries it was dangerous
and not good; in Arabia where . the
entire religious civilisation developed
on the system of destruction of idols
and creating of mosques, in Europe
under Christianity they took to the
destruction of idols and the creation
of churches. Similarly if in America
we have pgot private enterprise, we
have got collective industries which
.are worked on. the -basis of collecti-
vization in Russia and we in India
may have collectivised industries in
the form of industrial churches where
the creative industrialists will go to
work and people will flock round
.them. We have such a great man-
power and {f we think in a proper
way we can use that manpower. 1
do not think that a country whose

central budget is half the budget of -

the Chicago Municipality would. ever
be able to find the money for the
development of these essential indus-
tries. So, I think if we want a real
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development and control in industry,
we must go to the basic root of it
and to the economic root and find out
what form of economic structure will
suit India so that we can develop
those industries, As you all know we
have to go through this Bill rather
hurriedly and hence I am not able to
point out several other defects that I
wanted to point out. There is no
time for that but I wish to point to
the hon. Minister clause 20. At f!‘e—
sent, all over the country there is a
tendency to decentralize industry as
much as we can and centralization of
those things which are very necessary
{lor the nation. This section says that

o State will be able to take over the
control of any industry after the pas-
sage of this Act. It reads:

“After the commencement of
this Act, it shall not be competent
for any State Government or a
local authority to take over the
‘m ment or control of any in-
dustrial undertaking under any
law for the time being in force
which authorises any such Gov-
grnment or local authority 'so to

o"'

My submission is that it will reduce
the functions of the States which-
should be predominantly industrial
and economical at present instead of
mere policing. The concern of each
State is the industrial development
and the economic development but all
these things will entirely be paralysed
and all that the States will hereafter
do will be looking after the public
health, policing and nothing else. This
section will handicap all the States
and it will be very detrimental for
the economic development of the
States. In fact, the tendency should
be otherwise. FEach Village Board.
each District Board and Municipal
Board should be allowed to take over
any undertaking which it thinks it
can profitably work up and which it
thinks it can develop and this will
increase its revenue. For instance.
take the case of UP. The U.P. has
got vast forests and if the U.P. Gov-
ernment is deprived of taking the
varlous industries such as the furni-
ture factory and other things, it means
that UP. will have to raise money
for its .development, for its education
from other things. Take the case of
Finland. Finland raises about 60 per
cent. of its revenue from these forests
and the people are taxed only for 40
pér cent. You will be surprised to
know that this sort of development
can take place in U.P. but if the pro-
visions of this section are allowed to
remain there then no State will be
able to take over any industry. The
control of industries from the Centre
will be not only difficult but it will be
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almost impossible. I have some ex-
perience of the realization of Central
taxes and of the machinery that the
Central Government has created for
that purpose. For instance, they have
ot Inspectors for realizing the excise
uties. In my parts last year when
I went on a tour to the Pindari
-Glaclers of the U.P. I used to see
villagers having small plots of tobacco
plantations from which they used to
prepare tobacco for their annual use.
They never sold the tobacco but only
used it for themselves. This Inspector
having no imagination but simply
having certain orders from the Cen-
tral Government went over there and
told all the villagers that they would
be taxed if they plant tobacco, with
the result that ‘the little amount of
money that they saved from 'tobacco
that they produced for their consump-
tion has been. stopped. The villagers
complained to me about it. They
said, “You had asked us to give our
votes and this is the result, that we
cannot plant even 20 or 30 tobacco
plants in our fields.” After all it is
only very experienced people who can
create a machinery for working and
developing the industries. If my hon.
friend, the Minister of Commerce and
Industry thinks by this that he will
be nationalizing the industry, he will
only be creating a bureaucracy; it will
be bureaucratizing the industry and
not nationalising it. It can only be
nationalised by the workers. The
workers alone are competent to natio-
nalise the industry. That is why we
see that as soon as the Workers’ Gov-
ernment came into power in Russia
‘or in China, the industries began to
be nationalised so quickly. After all
the workers are the main creators of
the industry and unless we are able
to create that spirit, I submit to the
hon. Minister that he will have to ex-
perience constant labour troubles and
other troubles and not only the in-
dustry but even the Government will
be in danger of getting paralysed.

The hon. Minister has brought this
Bill with a very good motive.. He is
a hard-working and enthusiastic man
and I respectfully request him to study
the question further. Then it will be
possible for us to know how we
should develop and control our indus-
tries. Mere copying of the British
Act will not do. The whole ﬂopula-
tion of Britain is 4% Crores which is
uot even as much as that of the UP.
They have got a very efficient bureau-

_ cracy tuned to the highest pitch of
efficiency at the elbow of every Minis-
ter so,that as soon as an order |is
1ssued or a policy is laid dowm, it is
immediately carried out and not like
ours like the tobacco Inspector who
goes and stops the villagers even from

.of nationalisation of
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raisi tobgeco. Therefore, my sub-
miss?ogn is that such a Bill should not
be hurriedly gone through.

Mr. Deputy-Speaker: I propose call
ing the hon. Mi?xli‘ster, at 8 o'clock.
We have had nearly 14 persons already
who have spoken. Now 2 or 3 Mem-
bers want to speak. They may limit
their speeches to 10 minutes’ duration.

Shri Shiv Charan Lal (Uttar Pra -
desh): Although the Bill has to Some-
extent shown some sort of control and
development of the industry, what we
expected from the present Govern-
ment and on which expectation we
were living for so long was nationalisa-
tion of industries in sny way. I do not
mean that you nationalise the indus-
tries all at once. I agree that for the
present, it may be necessary that there
should be a mixed economy; there
may be economv certainly of allow-
wng the industrialists to go on with
their work but at the same time. we
should not forget that our main prin-
ciple is what the .Congress has 3o
many times laid down as our prin-
ciple and what we are pledged to.
1t is that we should nationalise all
those industries which are for the
benefit of the nation. I looked into
the Bill and found that there were
eertain controls put in but I found in
sections 15 and 16 there was no men-
tion of any sort of mnationalisation.
There' is no mention that the Gov-
ernment contemplate under any cir-
cumstances and for any purpose
nationalising any of the industries. I
would specially draw the attention of
hon. Mr. Nanda who is an exponent
industries to
clause 15. I ask him what are the
enquiries to be made under clause 15?
What steps are you to take .under
clauses 16 and 17?7 You do not state
therein that under any circumstances
Government may think it proper to
nationalise the industry for the sake
of the nation. It seems Government
considers that the industry is now
hetter managed by the industry itself
and should not be put in the charge '
of the nation. If you will at least
give an indication, you would be
giving us some hope that we are
magrching towards nationalisation,
though slowly. But, we do not find
any indication that we are ever going
towards nationalisation. So far, you
have been giving oral assurance that
we will take up nationalisation. But,
we are being told that we have not
got sufficient number of experts to
iake over the industries. We were
often assured by our Congress lead-
ers, by the leaders of our Government
and by the Leader of this House that
we will take up nationalisation; we
were asked to wait for some time.
When this Bill is coming before the
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House for the development and con-
trol of igdustries, we find a clause of
this nature absolutely missing. I
appeal to the hon. Minister and the
hon. Mr. Nanda who is responsible
for the Five Year Plan to see that
this clause is put in the Bill.

Dr. Deshmukh: That
effective nationalisation.

Shri Shiv Charan Lal: Some people
say that you cannot take up nationa-
lisation in the present circumstances
because you have not got the experts
to manage the things. I do not think
that this argument has any force.
You might as well have told the Bri-
tishers, “Please do not go away. We
have not got experience of self-
government. Stay for 20 years more.
In that time, we will have some ex-
perience; then you may go away”.
We never sald that. You were pre-
pared to take the reins of Govern-
ment whether you were experienced
or nott Why not do that now and
take over the management of facto-
ries and industries? @ You can cer-
tainly do it. You may find it diffi-
cult. Russia found it dificult. Russia
had no better experience than you
have had. Russia had no better tech-
nicians than you have. Russia did it
by a stroke of pen and succeeded in
the face of the whole world so that
no country can now compete with the
Russfa in her industries. It is al a
question of taking courage in your
hands. Excuse me for saying so, it is
all a question of faith in you. Have
you got faith in the principle? We.
may consider ourselves to be bound
l‘)’g the resolutions of the Congress.

e have got the resolutions of the
Congress passed several times. We
have got the words of that great man,
the Father of the Nation who sgid that
all the key industries should be
nationalised. Wherever we g0, espe-
cially in times of elections, we will
swear by the name of Mahatma
Gandhi. We wHl say that we are the
followers of Mahatma Gandhi and we
will say that we rule by his word and
accorting to his directions. But, we
Say so only with our mouths. We have
not got our heart in it that we should

follow the economic i
down by Mahatma Gancfl:i.n ciples lald
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heart in it we would have done it.
Wherever there is a will, there is a
way surely. Nobody can prevent you
from achieving that. I do not say that
you should nationalise every industry
in a day. But, the absence of any-
thing towards nationalisation in this
Bill, which is so important, passed
after the efforts of two years, raises
a doubt whether you have a mind at
all to go towards nationalisation. We
people, who believe that our national
economy can be sound only on the
lines suggested by the Father of
the Nation, are certainly disap-
pointed and we do not know
what to do. Therefore, I appeal to
the hon. Minister and his colleagues
and to the Government that they
should stand by their pledges and also
lead the country towards the fulfll-
ment of the pledges so often given
from thls House and from platforms
outside.

Shri B. Das: The last two speeches
have rather made me thoughtful
Though nationalisation was a subject
which was very often talked of in the
first year of our Independence, that it
should be talked of now when the hon.
Minister for Industries is going to bring
us nearer to industrial development,
surprised me most. The name of the
Father of the Nation was uttered in a
way which I wish should not have been
uttered. Article 31 bof the Constitu-
tion is there, and all policies of nationa-
lisation whether they emanate from
my hon. friend Mr. Gulzari Lal Nanda
or from anybody rnust be governed,
must be guided by article 31 and ade-
quate compensation must be paid until
this House alters the whole idea. 1
welcome my hon. friend Mr. Gulzari
Lal Nanda as a' Member of this
House and as a Cabinet Minister; but
I do not think he is here to nationalise
all industries or even .the Zamindaris.
His presence ensures that the policy
adumbrated in the Planning Commis-
sion’s .First Five Year Plan will be
given effect to and in that, I am sure,
he will have our support. If he is here
to nationalise all industries by printing
notes.at the Nasik Press, he will have
to plan another printing press because
the Nasik press will not be able to
print sufficient notes to nationalise
every industry as adumbrated by my
hon. friend Mr. D. D. Pant. Four years
and a couple of months have passed
since we talked of developing our in-
dustries. Eight months thereafter, the
predecessor of my hon. friend Mr.
Mahtab, brought a resolution so nicely,
which was referred to this momlnéhby
my hon. friend Mr. Ramalingam et-
tiar. The Government have now taken
three years and four months to bring
us nearer the stage of its actually being
implemented.
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The first Bill that Dr. Syama Prasad
yokerjee drafted was changed almost
t of proportion in the first Select
mmittee which reported about Janu-
y, 1950. We are now discussing the
1l as it has emerged from the second
lect Committee. What 1 deplore is
at in the report of the second Select
)mmittee, the authority of the Central
dustries Board, which was to be an
ithoritative body, has been removed.
‘e know of Advisory Councils. Even
e, Members of the Standing Commit-
es of the varioug Ministries are char-
‘terised by the Ministries—not by
ie Ministers, but by the Ministries
-as Members of Standing Advisory
ommittees. Why this old idea of
1e British Raj continues and why
1@ Ministries continuye to think the
‘ommittees as Advisory Committees
> the respective Ministries, I cannot
nderstand. Here, I would like pro-
iinently to bring it to the notice of
he Cabinet and the Ministers that
hey should remove that wrong
10tion in the minds of their Minis-
ries. If Standing Committees of
‘arliament are treated by the Minis-
ries as merely advisory bodies, how

‘an I expect these Development
Councils for each industry to be
wuthoritative?

Dr. Deshmukh: They refuse to take
:wwven that function very seriously.

Shri B. Das: Ministers or Ministries?
Dr. Deshmukh: Ministries.

Shri B. Das: They will take notice
of it for the future!

We have only ten minutes more
when the hon. Minister will rise to
reply. I wish to sum up my speech
in the language of my hon. friend Mr.
Ramalingam ‘' Chettiar who spoke so
modestly and so authoritatively and
enunciated how development of indus-
try in India will occur. I do hope that
it is not too late for the hon. Minister
to bring forward an amendment in-
troducing a clause that the Central
Industrial Board must be there and
that it will have some authority, and
it will not be merely advisory. Those
of us who are older Members of this
House and are accustomed to the
vagaries of the Agriculture Ministry
and vagaries of the Agricultural Re-
search Council, know how annual
jantas are held, hundreds of people
are invited from various States to
come here for three days, our hon.
friend Mr. Munshi makes a speech,
one or two other Ministers also speak,
and then they all go back and there
is rRo development of agriculture! If
that is the attitude of the Government
of India still, I am not enamoured of
these Development Councils unless
you accept the expert advice from the
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Industry concerned or from the labour
units concerned.

.

The word “labour” brings to my
mind the two or three speeches that
my hon. friends the labour leaders
made here to-day—for instance Shri
Venkataraman and Shri Harihar Nath
Shastri. They talked of the tea in-
dustry as if it is the very big indus-
try. I would like to ask them how
many labour unions they have in
Assam Province. My hon. friend Shri
R. K. Chaudhuri who was very friend-
ly to the labour leaders might be able
to tell me whether "there are any
organised trade unions in Assam tea
industry or whether they are all
completely blotted out. If that is so,
it is no use trying to compel the hon.
Minister of Commerce and Industry to
classify tea among the manufacturing
industries. Tea is really a trade—and
a very important trade in the sale of
a commodity. That is a big proposi-
tion. no doubt, and the Government
that preceded the present one was
spending lakhs and lakhs for the sake
of controlling tea and at the same
time to see that it does not compete
with Ceylon, Java and other places.
I would like to ask the question
whether it is now a question of ex--
propriation of the tea estates in
Assam. If it is expropriation of the
tea planters and other foreign exploi-
tors in Assam, that is a problem
which the hon. Minister of Industries
and Commerce must consider. But
[ think the time is not yet come, when
our labour leaders can thrust tea,
coffee and other small things into this
scheme, things which were not there
in the original conception of Dr. S. P.
Mookerjee and in the Resolution
which we passed in April 1948 and
which is now receiving promulgation.

I note that in the second Select
Committee’s report in items (14) and
(15) of the First Schedule, electric
lamps and fans and electric motors
and I am glad to find them here. I
was surprised to find that the Plan-
ning Commission which recommended
the development of industries and
promotion of hydro electric projects
and the electrification of raflways did
not refer to the production of elec-
tric plants, transformers etc. To go
ahead with these developments with-
out the manufacture of these electri-
cal goods, plants and others, would
be subjecting ourselves to the domi-
nation of United States and the United
Kingdom. On a later occasion I will
speak on the Planning Commission
and point out to the Government this
grave omission. But anyway I am
glad to find these items Nos. (14) and
(15) in the Schedule to this Bill,—

electric lamps, fans and electric
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motors. I hope the hon. Miuister will
not be too modest and will not neglect
the manufacture of electrical appli-

‘unces so that India will not be sub-

ordinated to U.S.A. and U.K. economy.

My hon. friend Shri Jhunjhunwala
was eloquent about capitalism and
soclalism and he talked about sugar
manufacturers. I could not, frapkly
speaking, find out what exactly he
was driving at. At one time he was
very much for the agriculturist, but
to-day I find him talking of the sugar
Where does he stand to-day
and what are his views? Has he from
being a socialist changed into a capi-
talist and started talking of the sugar
manufacturers from whose ingenuity
all of us have suffered? He referred
to the transfer of industrial plants
from one province to another and
there I must say I agree with him.
1 hope the hon. Minister of Industries
and Commerce who hails from my
province will also see that a dozen
sugar factories are transferred from
Bihar to Orissa. It is also well-
known that sugarcane does not grow
well in Bihar, but it does so near the
seaside aresw like the Andhra pro-
vince which is coming, and Orissa.
if the hon. Minister wants to
rationalise industries, he must accept
the advice of Shri Jhunjhunwala and
remove a few sugar factories from
Bihar to my part. That is one item
which he should take up as his own
province will be profited thereby.

I do hope the hon. Minister of
Commerce and Industry will see his
way and go back to the first Select
Committee’s report and have the Cen-
tral Industries Board, for without
that all these Advisory Development
Councils will be moonshine and the
spending of some Rs. 15,000 or so will
not prove adequate for this purpose.
We want the industries to be deve-
loped and they must be rationalised
and for this the Central Industries
Board is very necessary. We do not
want the industries to be nationalised,
but they must be rationalised.

My hon. friend the Minister of Com-
merce and Industry referred at one
stage to the cotton millowners. We
know what difficulties thére were for
these mill owners after World War
No. 1 and we remember the Frank
Noyce Committee report which found
that no millowner provided for capi-
tal or depreciation for development of
the industry. One would have
thought that after World War No. 2
Government would have been alive and
alert enough to see that these mill-
owners provided the necessary capital
and equipment for developing the in-

of resignation

dustry after the war. But they were
having old machineries, some made in
India. some bought from Japan -and
some secondhand from the United
Kingdom too which had given hun-
dred times their capital value and so
they could not stand in competition
with the new machineries in the
US.A. and UK. and Japan. And so
they have to go to the wall! This was
a sad state of things for me to learn
that the Government did not remain
alive to this issue, and to the dirty
ways of the capitalists, particularly
the cotton millowners who had not
provided sufficient reserves for the
development of the industry. This is
just one example to show the neces-
sity to rationalise the industry with
some machinery under government
control.

And for these reasons, I wholehear-
tedly support this Bill, provided the
hon. Minister accepts my suggestion
that there should be this Central In-
dustries Board and not these mere
advisory boards and things like that.

Sir, .with very high hopes we started
in 1947 and to-day it is 1951 and hopes
are being dangled somewhere and we
do not know whether the industries
are capable of being developed, con-
trolled and regulated. Let us hope at
least that the hon. Minister of Com-
merce and Industries will rationalise
all the industries.

DR. AMBEDKAR'S LETTER OF
RESIGNATION

Mr. Deputy-Speaker: I said that at
six o'clock Dr. Ambedkar may make
his statement if he likes. I do not
find him in his seat. Under the
rules, immediately after the question
hour is over, any hon. Minister who
has resigned can, with the consent of
the Speaker, be allowed to make a
statement. ' To-day the question hour
was over this morning after the
short-notice question and Dr. Ambed-
kar piloted the Delimitation of Cons-
tituencies Motions and that is why
it could not be done iminediately
when he wanted to make a state-
ment.  Thereafter, I thought, in
keeping with the practice, either he
may do it immediately after the
questions or at the close of the day
at six o’clock. Therefore I fixed six
o'clock. I would be only too glad to

ive him an opportunity now, but he
is not here. '

6 P.M.

As regards the copy-of his state-
ment, it is true when he wanted to
make an oral statement, at the time
he approached me in the Chamber, I
could not anticipate and ask him to



4731 Dr. Ambedkar’s letter

put the thing in writing and give it
me. It was not right. Therefore I
allowed him to make a statement and
even said that I would suspend the
rules, if he could not make the staie-
ment immediately after the question
hour. But this morning I found that
what he wanted to make by way of a
statement, he had put it in writing and
had given a copy to the Prime
Minister, who 1is also the l.eader of
the House. Naturally, I sent wnrd
through the Secretary, sufficiently in
advance or long before he rose to
make his sfatement, to send me a
copy of the statement. I am
sorry to say that he would not fur-
nish me with a copy. I do not know
why. 1 have to regulate the-debate;
not that I wanted to interfere with
the ‘statement at all. When any
statement is read before the House
usually the person gives me a copy.
I do not know the reasons why he
declined to do so.

When he wanted to make a state-
ment I said that he may make a
statement without any reserye at
8 o'clock but he did not choose to
do so. I am, therefore, sorry that
he did not "avail himself of the
opportunity. I wanted te clear a
misunderstanding. I had also asked
him before he stood on his legs to
furnish me with a copy, which un-
fortunately he could not furnish.
At 6 o'clock whether he furnished me
with a copy of the statement or not
I would have allowed him to .nake a
statement orally in this House. He
has not chosen to do so. '

" Shri Jnami Ram (Bihar): The
statement has already appeared in
the press.

Mr. Deputy-Speaker: I do not know.
Th? House will not take any notice
of it

The Prime Minister (Shrl Jawahar-
lal Nehru): May I say a few words

in this connection. It is a matter-

of regret to me, if for no other
reason, for the fact that an old
colleague should part company in the
way that he has done today. I do
not wish to go into the various
matters that have arisen to which
vou have referred. I got a cony of
that statement at 9-30 AM. as I was
sitting in my place here, about 45
minutes before he actually rose to
‘make it. ¥ read it with some sur-
prise, because it was not the kind of
statement that 1 had expected from a
Minister resigning. @ However, there
it was and it was my intention when
he made that statement to say a
few words, because it wag not desir-
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able nor permissible under the rules
to have a debate on such a matter.
I. should just like, with your permis-
sion, to read out the letter of resigna-
tion sent to me and a few other letters
exchanged before and after.

The first letter whicp I received
from him...

Dr. Deshmukh (Madhya Pradesh):
On a point of order, if it was the
desire of the Chair to give Dr.
Ambedkar another opportunity then I
think instead of the Prime Minister
making any statement on this issue
just now, it would be better to wait
to see if Dr. Ambedkar is prepared
to avail himself of the opportunity.

Khwaja Inait Ullah (Bihar): We
have already got a copy in our hands...

Dr. Deshmukh: It an opportunity
is proposed to be given...

Mr. Deputy-Speaker: I do not know
whether any hon. Member can speak
on behalf of another Member and I
do not know whether Dr. Deshmukh

ll:as any authority from Dr. Ambed-
ar...

Dr. Deshmukh: Not at all.

Mr. Deputy-Speaker: Though he
might have resigned as a Minister he
is still a Member of the House. We
expect in fairness that when he
asked the Deputy-Speaker to waive
notice and the Deputy-Speaker had
a,greed to waive notice and fixed 8
o'clock for the statement, we expected
him to be here and make his repre-
sentation. It was open to him to
make the statement or not, but he is
not in his seat at all. 'The Prime
Minister wants to make a statement...

* Shri Jawaharlal Nehru: I wish to
read out to the House his letter of
resignation, because normally a
statement by a Minister is related to
his letter of resignation.

Dr. Deshmukh: How does it arise,
since the statement is not there? .

Mr. Deputy-Speaker: It arises this
way. We have Ministers introduced
to the House when a Minister is
appointed under the direction or on
the advice of the Prime Minister. It
is open to the Prime Minister to
read the letter of resignation to the
House.

Dr. Deshmukh: It is the privilege
of a Member to make a statement.
If that is lacking Idonot know under
what rules you are orooosing to act
and how the necessity for any other
statement arises. .
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Mr. Deputy-Speaker: It is always
open to the Chair to allow any
statement to be made on behalf of
the Government.

Dr. Deshmukh: I do not object to
that. I want to point out how it
arises out of the situation that arose
this morning.

Mr. Deputy-Speaker: The Govern-
ment wants to make an explanation
regarding a particular matter and
where all persons are interested an
opportunity should be given.

Shri Jawaharlal Nehru: As you
know, Sir, so far as I am concerned I
was expecting him to make his state-
ment and if I may say so with all
rvespect, I did not know that the
statement would not be made then or
that you would fix another time for
itt 1 did not expect the d=velop-
ments as they occurred. But since
this has happened and the statement
has been published in the press or is
going to be, I think the House would
be interested greatly in the letters
exchanged. I am not referring to
the statement in the least, but I am
referring to the letters 'exchanged
between Dr. Ambedkar and myself.

The first letter he wrote to mme does
not refer to his resignation and is
datgd the 10th August, 1951, It
reads:

New Delhi,
10th August, 1951.

My dear Prime Minister,

My health is causing a great deal
of anxiety to me and to my dnctors.
They have been pressing that I must
allow them a longer period of about
a month for continuous treatment
and that such treatment cannot now
be postponed without giving' rise to
further complications. am most
anxious that the Hindu Code Bill
should be disposed of before I put
myself in the hands of my doctors.
I would, therefore, like to give the
Hindu Code Bill a higher priority
by taking i®* up on the 16th of August
and finish it by the 1st of September
if opponents do not practice obstruc-
tive tactics. You know I attach the
greatest importance , to this measure
and would be prepared to undergo
any strain on my health to get the
Bill through. But if the strain
could be avoided by getting through
the Bill earlier I am sure you will
have no objection. In proposing
16th August. I am allowing priority to
all urgent Bills such as those relating
to the Punjab, the Ordinances and
Shri Gopalaswami Ayyangar's Bill
relating to Part C States.
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1 write this because I heard that
in the last Party meeting you are
reported to have said that ~the Bill
may be taken up in the first week of
September. I am sure that that
was merely your suggestion. It was
not your decision.

With kind regards.

Yours sincerely,
Sd/- B. R. Ambedkar.

I wrote to him the same day:
10th August, 1951.

My dear Ambedkar,

1 wrote to you yesterday about the
Hindu Code Bill. Today I got your
letter of the 10th. .

1 am sorry ° that: ybur health is
causing anxiety. I suggest that you
take things a little easy.

About the Hindu Code Bill, you
know that we have .a good deal of
opposition not only inside the House
but outside. With the best will in
the world, we cannot brush aside this
opposition and get things done
quickly. They have it in their power
to delay a great deal. We must
therefore proceed with some tact and
with a view to achieve results.
am anxlous that the Bill should be
passed in this Session.

The Cabinet decision was, and I
think it was recorded in the minutes,
that the Bill should be taken up at
the beginning of September. 1
mentioned that at the Party Meeting
and they agreed. For us to iy to
hasten .it and bring it earlier would
needlessly give a handle to our
opponents and create trouble. Also
it would be far more advantageous to
have it early in September, after we
have finished with some of the
important Bills—the ‘prdinances, the
Part C States Bill, the Industry Bill
If we try to have the Hindu Code
Bill before any of these, again that
will create a furore and give a
handle to others. I' think that,
taking everything into consideration,
it is far better to stick to the dates
we have announced and then go ahead
with it. We shall be able to do so
then with greater vigour and some-
what lass opposition. Parliament is
going to sit till at least the 1st week
g October. So there is plenty of.

me.

~ Yours sincerely,
Sd/- Jawaharlal Nehru.
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On the 27th September 1 received
the following letter of resignation:

“For a long time I have been think-
ing of resigning my seat from the
Cabinet. he only thing that had
held me back from giving effect to
my intention was the hope that it
would be possible to give effect to the
Hindu Code Bill before the life of
the present Parliament came to an
end. I even agreed to break up the
Bill and restrict it to marriage and
divorce in the fond hope that atleast
this much of our labour may bear
fruit. But even this part of the Bill
has been killed. I see no purpose in
my continuing to be a member of
your Cabinet.

I would like my resignation to take
effect immediately. The only possi-
ble consideration that may come in
the way of your accepting my resig-
nation is the fact that there are
certain Bills and Motions standing in
my name and which have not yet
been finished. But I feel that my
absence may not be felt because these
Bills and Motions can be pu¥
through by any other Minister of you
Cabinet. However, if you wish that I
should put them through before my
resignation takes effect, I shall be
prepared to stay on till they are
finished but only till then. For I do
not wish to deny the civility I cwe to
you and the Cabinet. In that event
I would request that the Bills and
Motions standing in my name should
be given priority over others.”

My reply dated the same Aay, that
is the 27th September:—

“I have your letter of the 27th
September. Two days ago news of
your resignation appeared in the press
and I was rather mystified. At the
beginning of the session you spoke to
me about your ill-health and 1 know
of course that you have ,not been
keeping well.

In view of your ill-health and your
desire to resign from the Cabinet.
I cannot press you to stay on. I should
like to express, however, my uppre-
ciation of our comradeship during
these years since we have worked
torether in the Cabinet. We bave
differed sometimes, but that has not
affected my appreciation of the good
work that you had done. I am sorry
indeed that you will be going away.

I can quite understand your great
disappointment at the fact that the
Hindu Code Bill could not be passed
in this session and that even the
Marriage and Divorce part of it had
ultimately to be postponed. I know
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very well how hard you have labour-
ed at it and how keenly you have fell
about it.  Although I have uot been
intimately connected with this Bill, 1
have been long convinced of its
necessity and I was anxious that it
should be passed. I tried my utmost,
but the fates and the rules of Parlia-
ment were against us. It seemed clear
to me that nothing that we zould do
could get it through during this ses-
sion.  Personally, I shall not give u

this fight because I think it is inti-
mately connected with any progrese
on any front that we desire to make.

You say that you would like your
resignation to take effect immediately.
But you are good enough to suggest
that you might stay on till some of
the Bills and Motions standing in your
name are dealt with. I shall look
into this matter. In any event this
session is going to last only till the
6th of October, that is a little more
than a week from today. There Iis
not much room left for priorities dur-
ing a few days. We shall try to push
in your Bills and Motions as soon as
possible. I hope therefore that you
will stay on till the end of ‘the
session.

With all good wishes to you".

To that he sent an answer on the
1st October:—

“I am in receipt of your letter dated
the 28th September 1851, in which
you have informed me of the accept-
ance of my resignation. Since you
desire me to continue in office till the
end of this session, which I under-
stand will terminate on the 6th
instant, I am prepared to fall in line
with your wishes in this behalf

I also like to inform you that on
the 6th October 1851 I propose to
make a statement in Parliament which
a retiring Minister usually does.”

My reply dated 3rd October was.—

“You can certainly make a state-
ment in the House on the last day ot
the session. I do not know yet when
the last day will be. It seems most
unlikely that it would be the 6th
October.

It is possible that I might also like
to make some statement following
yours. I should be grateful, there-
fore, if you could send me a copy of
the statement you intend to make.”
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Dr. Ambedkar’s letter of 4th Octo-
r: .

“I am in receipt of your letter ‘No....
dated October 3, 1951.

You have said that I should make
a statement in the House on the last
day of the Session. Does this mean
that I should not make my statement
on the 6th, if the 6th does not hap-
pen to be the last day of the Session?
I should like to have a clear idea about
the day on which I am to make my
statement. For I lave to inform the
Deputy-Speaker.

I observe that you wish to make a
statement following mine. It is not
-customary to make a statement such
as the one you propose to do. You.
are free to exercise any right which
the Rules of Business give you. Per-
sonally I will raise no objection to your
making a statement following mine.
Regarding your request for an advan-
ce copy of my statement, as you know,
I am not in the habit of writing out
my speeches or my statement. So far
I have not written out the text of my
statement. If I find time to write
out my statement in time., I shall be
glad to send you an ‘advance copy
thereof. How far in advance I am of
course unable to say.”

My letter to Dr. Ambedkar.
4th October:

“Your letter of the 4th October. It
is clear to me that the session will
last at least till October 11th. I in-
formed the House so. If it suits you,
You can make a statement on that day.

As regards my making a statement.
T have not definitely decided to do so.
But I thought perhaps I might like
to say a few words on that occasion.”

Dr. Ambedkar’s letter, al d
the 4th October:- % ated

‘“As suggested in your letter No. 8373
-PM dated 4th October, I am agreeable
to your proposal and will make my
statement in the Parliament on the
11th October. I have spoken to the
Deputy-Speaker and he has agreed to
allow me to make my statement on
that date after the business standing
in my name. namely the Delimita-
tion Order, is finished.”

That was the last letter, Sir.
INDUSTRIES (DEVELOPMENT AND
CONTROL) BILL—Contd.

The . Minister of Planning

dated

(Shri

Nanda): May I make a few observa- .. .
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outset and before entering on the sub-
ject I give expression to a feeling
which is uppermost in my mind at
the moment. It is a personal event,
Sir; this is my first participation in
the proceedings of this House, I re-
gard it as a very great privilege; I
feel that I am being admitted to the
exercise of a really great privilege.
My association with this House, Sir,
commences at a stage of its business
which has a very direct and a very
important bearing on the proposals of
the Planning Commission, on the First
Five Year Plan, which I hope will
be discussed by the House, .as it has
been presented in a draft outline form,
This fact adds very greatly to the
significance of the occasion for me.
The Planning Commission gave a great
deal of thought to the questions of
industrial policy and of the industrial
development of the country. Naturally
it applied its mind to the In-
dustries (Development and Control)
Bill. It came to certain conclusions
and made certain recommendations
to the Government; I am glad to say
those recommendations were found
acceptable, and the Bill which is now
‘before the House embodies, as a re-
sult of the deliberations of the Select
Committee, all those recommendations
made by the Planning Commission.
The Planning Commission regarded
this Bill as possessing very great po-
tentialities for assisting in the de-
velopment and regeneration of the in-
dustries of this country. It found in
it a very great and powerful lever for
placing our industrial system on a
sound basis. Among the modifications
introduced in the Bill as a result of
the recommendations of the Planning
Commission, we attach very great im-
portance to one feature. That is the
institution of Development Councils. I

should urge that the due impor-
tance of this institution be rea-
lised. I bring up this subject because

having studied the reactions of va-
rious hon. Members I find that there
is an amount of distress, doubt and
apprehension about the working ot
the Development Councils which
should be removed. It is necessary
that the importance is realised be-
cause thereon will depend how the
Development Councils will function.
will grow and will give the results
which are expected of them. It has
been said that the Development Coun-
cils- are going to be just another link
in the long and interminable chain of
bureaucratic arrangements. It is not
so. Development Councils are not
..going to be just another set of com-

tions on some aspects and provisions fiii limittees added to the apparatus of ad-

of the Bill under discussion. I hope,
it will not be out of place if at the

ministration. The alm of the Deve-
lopment Councils is to realise what
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the aim is. I would here refer to the
approach of the Planning Commission
to the whole question of economic or-
ganisation. I need not have done that
it it had not been for the fact that

various hon, Members. questioned that -

approach and wanted some more en-
lightenment regarding that in rela-
tion to the provisions which are under
discussion. '

The approach of the Planning Com-
mission is based on a certain under-
standing of the economic situation
and needs .of this country—
a very poor country where most
of the people have to go without the
very minimum of the essentials of
existence; where there are not enough
amenities; and social services in the
shape of health, education etc. have
to be withheld from large numbers;
and at the same time, a free country,
a democracy in which the people are
now being gradually more and more
politically awakened and make de-
mands and clamour for their rights,
and ask for welfare, ask for social
justice, which cannot be delayed or
denied for very long. On the other
hand, the situation is that our needs
are growing; the population is grow-
ing. We have also our resources,
ample resources in a way, but not so
ample considering the demand that
we have to face. We cannot fritter
those resources away. This is in res-
pect of not only natural resources but
also in respect of other types of re-
sources. We have not got an over-
abundance of skill and technical know-
ledge. Our equipment for long years
is in a worn out condition and we are
not able to procure equipment for
various reasons, Everything taken
into consideration, they call on us to
make the best of whatever we have,
to utilise those resources in the best
possible manner, so that we may be
able to give a lot more satisfaction to
the people in respect of their essential
requirements. ’

In this connection, the question
arises as to the dut{ of the Govern-
ment, its responsibility. It is on ac-
count of this constant and continuous
interest in the way industries are being
run that it cannot shake off that res-
ponsibility, simply because some peo-
ple have some proprietary rights and
interests in the running of those in-
dustries. With regard to the question
of intervention which is at the basis
of this legislation and also the whole
provision regarding the Development
-Councils, I will have to explain it a
little further, In this House today
and outside for months and years the
type of criticism that we meet with
in regard to the attitude to this

-nationalised
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question of intervention can be divi-
ded into three or four heads. There
are in the first place people—I hope
there are not many of them here—
who. would like to. maintain the status
quo. Their view is that the State
should not enter the sphere of indus-
try except where private enterprise
is not able to function and is not able

"to play its part. This position can-

not be accepted by any Government
in the present day, because if private .
enterprise had been really so good
and so powerful and so capable of
rendering service to the community,
then things would not have been as
they are now. The second type of
attitude is like this: “Yes, the State
might also, if it had the resources,
start industries. But let it deflne the
spheres and so far as the private
sphere is concerned, let it not inter-
fere, Let it allow it to carry on in
its own way.” On the other extreme
there is this attitude that there is no
scope for private enterprise and the
sooner we abolish it, the better it will
be for us, and there should be only
industry. This last at-
titude is not acceptable for this reason
that it simply proceeds on certain as-
sumptions as by the word nationalisa-

tion everything that is good, every-
thing that ig desirable, is covered.
People who hold this view also ob-

ject to intervention on the part of
Government for this reason that they
say: “What is the good of this inter-
vention? The oprivate industrialists
will not allow you to play an effective
role. Therefore, the only course for
you is to stop all this kind of tinker-
ing and get on properly and face the
situation and have nationalisation”.
After giving full thought to the situa-
tion, - the conditions, the possibilities.
the risk and everything in the coun-
try, we have come to a certain con-
clusion—I am speaking with refer-
ence to the Planning Commission—
that we are not bound to follow
some particular course of action which
has been found good or has been re-
jected in other places. We can evolve
our own ways of dealing with the
situation. We can develop our own
form of economic progress suited to
our conditions and the needs of this

country.

The objection is to mixed econo-
my. It is said that this mixed eco-
nomy is a kind of half-way house,
which is neither here nor there and
it is not going to serve any use-
ful purpose. Therefore, mixed eco-
nomy is an untenable proposition.
Their view of mixed economy fs—and
it is the view of mixed economy of
those people who are running Prl-
vate enterprise and who would like
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the State to keep itself off from in-
tervention—their view of mixed eco-
nomy is this. You have a sector; we
have a sector and let us see how far
we each fare. This is not our view
of mixed economy. Mixed economy
does not mean juxtaposition of pri-
vate enterprise and public enterprise
and both going their own way. Our
view of mixed economy is not simply
a mechanical mixture. It is going to
be a blend. It is going to be a different
thing altogether from what we
think of private enterprise and pub-
lic enterprise in their alternative
existence. Private enterprise has to
change even as it is. Private enter-
prise has to be transformed. It has to
become national in outlook. It has to
become a little different. The inter-
vention that is sought now is not sim-
ply harassment, not simply making
things difficult for them, not simply
sending lots of petty officers in order
to make their life very difficult and
hamper industry. That is not the
view. On both sides the view is that
a trust has to be discharged and
that Government has to associate
itself with industry in ordgr to help
it and encourage it and make its way
smooth.
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Mr. Deputy-Speaker: How long will
he take?

. Shri G. L. Nanda: I wiil take some
time, but if you say so I shall finish in
a few minutes.

Mr. Deputy-Speaker: I do not want
to curtail hi¢ speech. If he wants,
say, hralf an hour, it is better that we
adjourn now and he may continue to-
morrow.

_Shri Syamnandan Sahaya: The Mi-
nister in Charge can reply to the
points raised during the debate, when
the different clauses come up. This
is the. hon. Minister for Planning's
first speech and we would like to
know the reaction of the Planning
Commission to the future of industry.
If he gives us a fuller picture, so far
as we are concerned, we shall be
happy about it.

Mr. Deputy-Speaker: The hon. Mi-
nister may then continue his speech
tomorrow. The House will now stand
adjourned till 9 o’clock tomorrow.

The House then adjourned till Nine
of the Clock on Friday, the 12th Octo-
ber, 1951.





